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» THE
PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

ims3
PARLIAMENT OF INDIA
Monday, 26th February, 1951

The House met at a Quarter to Eleven
of the Clock.

{MR. DEPUTY-SPEAXER in the Chair]

ORAL ANSWERS TO QUESYIONS

AMOUNT DUE FROM PAKISTAN TO
INDIA

*1702. Shri Sidhva: Will the Minis-
ter of Finance be pleased to refer to
reply to starred question No. 149 asked
on 4th February, 1949 and state if the
het amount due from Pakistan to India
under the Agreement entered into at
the time of Partition has now been
determined?

The Minister of Finance (Shri C. D.
Deshmukh): No, Sir. The exact
amount of debt can be determined only
after the accounts of the pre-partition
period are closed. the transfer of stores
between the two countries has been
completed. the actuarial value of the
pensionary liabilitg determined and
certain outstanding ‘points such as the
allocation of liability for Cash Certi-
ficates transferred after the Partition
‘have been settled.

Shri Sidhva: The hon. Minister stated
that it is not possible to state what will
be the amount. May I draw his atten-
tion to a question that you put on the
4th February 1949, namely,

“Will the hon. Minister of
Finance be pleased to state what is
e net amount due from Pakistan
after adjustment of all inter-Gov-
ernment claims?

to which the answer was--

“It will be some time before the
exact amount could be determined,
but it is likely to be between Rs.

' 250 and 350 crores.”"

In reply to supplementaries, it was
stated that the amount would be paid
327 PRD
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in fifty instalments starting from 1952
Now, Sir, since the year 1952 is fast
approaching may I know how lonw
will take for Government to comp!
their accounts? Have they started the
work? What is the position?

Shri C. D. Deshmukh: The work is
being carried on and I am sure it will
be completed in time.

Shri Sidhva: Since 1t is a matter of
Rs. 300 crores and if by 1952 our
accounts are not ready the instaiment
will not be forthcoming in that year,
may I know at what the matter
stands and when is it likely that the
accounts would be completed?

Mr. Deputy-Speaker: The hon. Mini-
ster has replied that the accounts will
be completed in time.

Shri Sidhva: Last year also, the same
thing was said. I want to know de-
finitely whether we shall get our first
instaiment in 1952 and whether our
accounts would be completed by that

Shri C. D. Deshmukh: If we do not
get our instalment, it wap’t be for lack
of accounts.

Shri A. C. Guha: Does the account
take into consideration the savings bank
accounts also?

Shri C, D. Deshmukh: Yes. The value
of postal and telegraph assets will be
included.

Shri Sidhva: May ! know whether
the agreement in regard to this pay-
ment is in writing or is a verbal agree-
ment?

Mr. Deputy-Speaker: When it is con-
cluded, you will know.

Shri C. D. Deshmukh: It {s very much
in writing.

Shri Kesava Rao: May I know whe-
ther any date has been fixed within
which the accounts should be closed?

Shri C. D. Deshmukh: We expect that
theworkwmbeintun,swin(thhhot
weather,
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Shri Sidhva: In the event of failure
to pay the amount within the due date,
is there any clause relating to penalty
in the agreement?

Shri C. D. Deshmukh: We have not
contemplated failure in agreements
entered into, because these will be
definite engagements.

Shri Sidhva: But is there any penalty
clause or not. as in other agreements?

Mr. Deputy-Speaker: When no failure
is contemplated, there is no question of
penalty.

Shri Somdhi: In view of the hon.
Minister's doubts that even though the
accounts may be ready something else
may crop up and the amount may not
be payable to us, I would like to know
what difficulty he envisages.

. Shri C. D. Deshmnkh: The hon.
Member has loosely paraphrased what
I said. I said that if there is a failure
it would certainly not be on account of
our delaying the completion of the
accounts. There may be a hundred and
ane other reasaons.

Mr. Deputy-Speaker: They may not
be willing to pay.

Shri Hussain Imam: What is the rate
of interest that is going to be charged
for the interim period and whether -it
m going to be compound interest or it

s.lmply going to be accumulated
simple interest?

8hri C. D. Deshmukh: There has been
no interest charged for the interim
gﬂod. Afterwards, it will carry an

terest rate which will be calculated
on a certain formula and will be ap-
proximately 3 per cent.

RzpUCTION OF BANKING FACILITIES
™ Bomsay

. *1763, Shri Sidhva: Will the Minis-
Azer of Fimanee be pleased to state
whether Government have received a
representation from the Stock Ex-
change, Bombay, in connection with the
. recent curtailment of banking hours
"in Bombay?
The Minister of Finance (8hri C. D.
The Stock BEx-
represented
that the curtailment of business hours

. of banks, which has resulted from the
Award of the All India Industrial Tri-
bunal (Bank Disputes), has been caus-
ing hardship and inconvenience to busi-
nessmen and public.

Shri Sidhva: Do Government intend
to take this matter into consideration
and see that the hours are revised?

Shrl C. D. Deshmukh: In consultation

the Reserve Bank we are con-
dderina this question very actively and
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we hope to be able to reaé-h a decision
shortly.

Shri Sidhva: Is it a fact that on
account of this curtailment of business
hours cheques presented at the counters
in the various banks on a Friday before
1145 AM. are not cashed until
following Monday, and if that is so,
may I know who bears the interest?

Shri C. D. Deshmukh: It is a fact: at
least, it is part of the complaints repre-
sented to us. There is only one narty
which can bear that loss and that is the
party which presents the cheque.

8hri Sidhva: The hon  Minister
stated that the matter is under active
consideration. May I have some idea
as to when the decision is likely to be
reached?

Shri C. D. Deshmukh: I hope very
shortly, Sir. I do believe that this
matter requires very serious attention.

Shri Sondhi: Has it come to the know-
ledge of the Government that cheques
presented after 10.15 aM. are not
accepted by the banks for encashment
for that very day.

Shri C. D. Deshmukh: There is only
one clearing now on week days and no
clearing on Saturdays and it is possible
that that does happen.

Shri Sondhi: Chegues presented after
10.15 A.M. to the local banks who are
members of the Clearing Banks' Asso-
ciation are not accepted. The banks put
the seal “Received too late”.

Shri C. D. Deshmukh: I cannot say
offhand whether it is exactly 10-15
aM., but it is a fact that the time
available to the public- has been very
much restricted.

Sbri B. Das: I4 it a fact that the
arbitration awards of labour tribunals
and the agitation of the Bank Em-
ployees’ Associations compeiled the
banks to shorten their working hours?

Shri C. D. Deshmukh: That is very
true. It is not the fault of the banks.

MINERALOGICAL INSTITUTE AT HIRAKUD

*1704. Dr. Ram Subhag Singh: Will
the Minister of Natural Resources and
Scieatific Research be pleased to state
whether it is a fact that the Govern-
ment of India propose to set up =
Mineralogical Institute at Hirakud
(Onssa) to carry on research on
neral problems?

'l'he Minister of Natural Resources
Scientific Researeh (Shri  Srt
l'nkua)' No, Sir. .

Dr. Ram Subhag Siugh: Is it a fact
that Mr. John Van N. Dorr; an. Americm
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Geologist, was deputed by the Govern-
ment of India to survey the vast
mineralogical potentialities of Orissa?

shri Sri Prakasa: Mr. John Van N.
Dorr, an American Geologist did survey
Orissa and he gave us a report. On
the basis of that. Mr. B. Das did re-
commend that A Mineralogical Insti-
tute be established in Orissa. But as
we have already got ithree Institutes.
the Fusi Research Institute at Dhan-
bad, the National Metallurgical
Laboratory at Jamshedpur and the
Central Glass and Ceramic Research
Institute at Calcutta, it was decided
that ano‘her Institute in Orissa was
not necessary.

Dr. Ram Subhag Singh: Is it not a
farct that Jamshedour and Calcutta are
not in Orissa and are far away? Why
was it considered that an institute in
Orissa was not necessary?

Shri Sri Praka<a: We cannot have
institutes everywhere. We have al-
ready eleven institutes and they are
costine auite a lot nf money. 1 am sure
the House will not want to add to the
number unnecessarily.

Shri B. Das: Is not one of the points
urged by me in the Standing Committee
of the 1ntalamented Ministry of Works,
Mines and Power. that there should be
a Mireralogical Institute to assist
snrvey and develnnment of the minerals
all over Orissa State?

Shri Sri Prakasa: The hon. Member
did put this point before the Standing
Committee. But it was decided that
the works that the hon. Member wanted
done in Orissa could be equally well

done in the three Institutes the names,

of which I have given. .

Shri B. Das: Has the Government of
India, since the resolution was moved
by me in the Standing Committae, for-
mulated any prooosal fo encourage
mineral research in Hirakud area?

Shri Srl Prakasa: I could not answer
that question fully, because I have not
g:et r:nithe factst; Btcllt1 I understand that

_is some branch of insti
working in Orissa.. our institutes

Dr. Ram Subhag Bingh: Has th. -
ce;nn;rirgnt tc{t Il;ldi& tagﬂ proposaleu(:g:r
eration to establish - i

cal institute in Hirakng? 2 po{y tecbni

Mr. Deputy-Speaker: i
does not arise. peaker: That question

CeNTRAL BoARD or Rrvewux

*1705. Pandit M. B. Bhargava:
t.!‘::telgamim of Fimance be pl::'sedwg

(a) the functions of the
Board of Revenue; Ga.\tnl

(b) the number of appeals prefer-
red by assessees against the decision
of Income-tax Officers in the years 1943,
1849 and 145

(¢) the number of cases decided in
favour of the appellants, rejected and
pending with the Central Board of
Revenue during the above period; and

(d) the average time taken in decid-
ing each appeal?

The Minister of State for Finance
(Shri Tyagi): (a) The Central Board of
Revenue is the admimstrative head of
the Income-tax. Customs. Central Excise
and Opium Departments. On
Income-tax side, it discharges on be-
half of the Central Government such
functions of the Central Government
as may have been delegated under the
orders for the time being in to_rce.
Under the Income-tax Act, the functions
of the Board are— .

(i) to make rules for the purpose of
the Income-tax Act and in partic
for the purposes mentioned in Section
59 of the Act.

(if) to issue orders, instructions and

jons to the Income-tax Depart-
ment under Section 5.

(ili) to define the jurisdiction of
Commissioners, Appellate Assistant
Commissioners and in certain cases. the -
glsdicﬁon of Inspecting Assistant

missioners and Income-tax Officers
under section 5.

(iv) to accord approval to Superan-
nuation Funds under chapter IXA of
the Income-tax Act.

(v) to decide appeals against orders
of the Commissioners of Income-tax
refusing to recognise a provident fuand,
or disqualifying an Income-tax prac-
titioner from appearing on behalf of
an assessee, vide Sections 58B and 61

3).

(b) No -appeals lie to the Central
Board of Revenue against atiy decision
of an Income-tax Officer. ’

(c) and (d). In view of the reply
to (b), (c) and (d) do not arise.

Shri Jhunjbunwala: Part (b) of the-
uestion does not say whether appeal
fies to the Central Board or not. but
how many appeals are pending in

- 1948, 1949 and 1950 on the decision of

Income-tax Commissioners?

Shri Tyagl: It was beyond me to col-
lect the statistics; that will take time.
1 pever knew whether this question will
crop up under this question.

If my hon. friend means which cases
are referred to the Board in appeal,
then the answer is that the Board
decifles apveals against  orders .-
of the Commissioners of Income-tax -
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refusing to recognise a provident fund.
or disqualifying an income-tax prac-
titioner from appearing on behalf of an
assessee.

Shri Kamath: Judging by the figures,
approximate or accurate, that may be
available, with reference to part (a) of
the question during the last three or
three and a half years, has the Govern-
ment been increasingly benefiting from
opium?

Shri Tyagl: Opium question will be
coming presently.

Shri Dwivedi: May I know whether it
is a fact that more and more appeals
are coming to the Board because of the
fact that income-tax officers do not take
proper decisions?

Shri Tyagi: More and more cases
come up because more and more people
are going to be roped in.

Shri Kishorimoban Tripathi: Arising
out of answer to part (b) of the ques-
tion. may I know from the hon. Mini-
ster whether there is any proposal
before Government to amend the In-
come-tax Act so as to make the Central
Board of Revenue the highest Tribunal.

Shri Tyagi: The present pr: edure is
working quite smoothly.

Shri Hussain Imam: In view of the
fact that part (b) of the question did
not refer to appeals to the Central
Board. will the non. Minister please
collect the figures and lay them on the
‘Table of the House?

Mr. Deputy-Speaker: The question
relates only to the Central Board of
Revenue and its functions. Therefore,
in its rontext the question relates only
to appeals to the Central Board.

8bri Raj Bahadur: May I know whe-
ther the Centra! Board of Revenue does
exercise any control in order fo check
vexatious assessments being made by
ineome-tax officials?

Shri Tyagi: When representations are
made it does exercise its functions.

Shri Raj Bahadur: What is the method
and machinery for taat control, if any?

Mr. Depaty-Speaker: The whole thing
is regulated by an Act.

CEXTRAL INSTITUTE OF PSYCHOLOGY

+1706. Shri §. C. Samanta: Will the
Mi:;.;ster ot Education be pleased to
state’

(a) whether any Central Institute of
Psychology has been started either in-
dependently or as an adjunct qf the
_ Central Institute of Education:
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(b) if se, when; and
(c) if met, when it is likely to be
started? -

The Minister of Communications
(Shri Kidwai): (a) Yes. It is at pre-
sent an adjunct to the Central
Institute of Education. as the Psycho-
logy Wing of the Institute.

(b) Since October, 1950.
(¢) Does not arise.

Shri S§. C. Samanta: How many
departments are there in the Institute
and what are they?

Shri Kidwai: The question only re-
lated to Psychology and the answer
has been given to that. If the hon.
Member wants more information he
may table another question.

Shri S. C. Samanta: Has the Report
of the Committee of Experts set up
for drawing up a comprehensive
scheme for the Institute been
published?

Shri Kidwai: I require notice for
that.

Shri S. C. Samanta: May I know
how many Career Masters and Test-
ing Officers have been or will be
trained?

Shri Kidwai: This was not a ques-
tion regarding training. It wanted
information whether any Institute had
been established and I said ‘ves'.

Shri Syamnandan Sabaya: Is there
any proposal to assist the Institutes
of Psychology existing in the States
in order to encourage them to carry
on their very useful work?

Shri Kidwat: This is the first
attempt to establish an Institute like
this. and even the staff has not been
completely recruited. it has
been established, the question that
the hon. Member has put will arise.

Shri Syammandan Sabaya: Are
Government aware that an Institule
of Psychology is already rating in
the Province of Bihar, at Patna?

Shri Kidwal: Bihar has got many
things.

Mr. Deputy-Speaker: That is not &
Central Institute.

Shri R. Velayndhan: May 1 know
whether in the Central Institute of
Education, Psychology is taught as a
separate subject—either as an optional
or a compulsory subject?

Shri Kidwat: I may infum my
hon. friend that Psychology is taught
in every University and College.
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Shri 8. C. Samanta: Was any scholar

sent abroad so as to be able to take:

charge of the Instifute in future?

Shri Kidwai: No selection of any
particular scholar has been made, but
scholars are sent abroad every year
to study Psychology as well as other
subjects.

PoLICE INSPECTORS

‘170‘1 Shri Balmiki: Will the Minis-
stat of Home Affairs be pleased to
e:

(a) how many candidates were
selected for the training of police in-
spectors in the Centrally Administered
Areas during 1949-50 and 1950-51; and

(b) hcw many of these were
Haruans"

Minister of Home Affairs
(Shﬂ Rajagopalachari): (a) and (b).
Direct selectxon for the post of Police
Ingpector is not made in Ajmer or
Coorg; nor in Delhi which borrows
all its Inspectors from the Punjab.

Shri Bathnaswamy: What are the
grounds. generally speaking, on which
Scheduled Caste candidates are dis-
qualified?

Mr. Deputy-Speaker: I do not think
:Ih:t there is any special disqualifica-
n.

Shri Rajagopalachari: I have not
made any investigation of this subject.
The question here relates to direct
selection for the post of Police Inspec-
tors in Ajmer, Coorg and Delhi.

Sln'i Rathnaswamy: It arises out of
part (b) of the question as to how
many of these were Harijans.

Shri Rajagopalachari: Since direct
selection for the post of Police In-
spectors is not made in Ajmer and
Coorg. and Delhi borrows all its In-
spectors from the Punjab, (b) does not
at all arise.

Shri Deshbandhu Gupta: May I
know whether there is any intention
on the part of Government to introduce
an independent cadre of police services
for the Centrally Administered Areas?

Shri Rajagopalacharl: We are at
present satisfled with the recruitment
of trained officers from the Punjab.

Shri Sonavane: Has the percentage
that is reserved for the Scheduled
Castes in the services not been main-
talnedm 3 in the Centrally Administered

as?

Mr. Deputy-Speaker: 1 think we are
- going far away out of the question.
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Shri' Sonavame: Sir, part (b) is
there which says as to how many
were Harijans. I want to know whether
the percentage that is reserved is
maintained.

Shri Rajagopalachari: May I explain
again that the question was whether
Police Inspectors were directly re-
cruited and trained in the Centrally
Administered Areas? None at all.
Therefore, there can be no Harijans
or Brahmins in it.

Orrom

*1708. Shri Balmiki: Will the Minis-
ter of Finance be pleased to state:

(a) the State-wise opium pxoducuon
in the country during 1950-51; and

(b) what steps are taken to check
ter-State smuggling of this drug?

The Minister of State for Finance
(8hri Tyagl): (a) Figures of produc-
tion of opium during the year 1850-
51 are not yet available.

May I add here that the opium year
starts from 1st October to 30th Sep-
tember? Therefore, the present year,
1950-51, which my hon. friend means
is still current and opium is in the
process of being colleeted.

(b) The checking of inter-State smug-
gling of opium is the responsibility of
the State Government concerned. The
penalty has been provided in secticn @
of the Opium Act, 1878 (I of 1878), and
the various State Governments have
officers in their Excise, Police, Revenue
Departments, who are competent to

exercise powers of entry, seizure,
detention, search and arrest under
section 14 of the Act. The Govern-

ment of India. on their part, render
some assistance to the State Govern-
ments in their anti-smuggling activi-
ties, through a Central Investigation
Bureau, which has been set up as a
part of the office of the Narcotics
Commissioner to the Government of
India to collect and collate informa-*
tion about smuggling of opium and to
co-ordinate the preventive activities
of the State authorities concerned.

ot wedarers wreite: w7 AT
T @ T e R a8
o N oW AW F SR R
WA IS ATRE?
[Shri Balmiki: Will the hon. Minis-
ter be pleased to state if any other

steps are being taken to reduce the
production of opium?]
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ot i ¥ aefeerd § e At
I F R A 3R

{Shri Tyagi: 1t is my, ill luck that
my Chief has doped me.]

Shri Sidhva: Then the answers also
will be unreliable, Sir.

§t @ ARz ® Af
T RIS F AAT AN FT
TR T fq A &)

[Shri Tyagl: In keeding with inter-
‘national conventions it is the policy
of the Government not to encourage
the production of epium.]

Shri Kamath: With regard to the
inter-State smuggling referred to in
part (b), is there smuggling on a large
scale from the States to the Centre,
I mean, Centrally Administered Areas
or vice versa?

Shri Tyagl: I bave no exact infor-
mation about the quantity of opium
smuggled between State and State.

“‘Slu'l Gautam: Which States are the
biggest smugglers in opium?

Sir, have you ruled out my question?

Mr. Deputy-Speaker: The hon.
Member gave the answer himself.

Shri Sidhva: May I know whether

+it is the Intention of the Government

of India to produce opium for medicl-

. nal purposes only, and, if so, may I

know what was the production last

year as compared with this year? Is
it decreasing or increasing?

Shri Tyagi: I can give the figures.
Last year. that is 1949-50, it was
5918 maunds and the year before it
was 9.884 maunds.

Pandit Munishwar Datt Upadhyay:
Which State is the largest producer of
opium, may I know?

. Shri Tyagh The largest producer is
Uttar Pradesh with 3,216 maunds.

Shri Sonavane: Which State is the
largest consumer of opium and which
State in India consumes the minimum?

Shri Tyagi: Sir. the question per-
tains to production and not to con-
sumption of opium.

Dr. V. Subramaniam: Out  of the
total quantity of opium produced last
year may I know how much was used
‘for medicinal purposes and how much
for opium eaters?

P N
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@bri Tyagl: I have no such informs-
tion today. ’

CONFERENCES MELD BY MINISTRIES

- 1769, Shri R. Velayudhan: Will the
Minister of Finance be pleased to state
the number of conferences and of

committees each Ministry has held or
constituted and the expenditure in-
curred on this by each Ministry either
by way of travelling expenditure or
daily allowances in the year 1950?

The Minister of State for Finameco
(Shri Tyagi): The information is
being collected and will be placed om
the Table of the House.

Shri R. Velayudhan: May I know
how long it will take for this informa-
tion to be coile:ted?

Mr. Deputy-Speaker: What is the
object of pulting such questions? As
early as possible.

Prof. Banga: May 1 know whether
any iostruction has been sent round
to varicus Ministries as well as com-
modity commitiees that they should
reduce the number of their conferences
and meetings and thus bring about
economy?

Shri Tyagl: Yes.

LaxsuMt NARAYAN TECHNOLOGICAL
INSTITUTE

+1710. Shri R. Velayudhan: (a) Will
the Minister of Eduecation be pleased
to state whether there is any specific
rule restricting the number of noo~
Hindus to the Lakshmi Narayan Tech-
nological Institute to which the Gov-
ernment of India are giving a grant
now?

(b) How many students in the In~-
stitution are Hindus and how many
non-Hindus?

(c) Out of the Hindus, how many
are from the scheduled castes and
tribes?

The Minister of Communications
(Shri Kidwai): (a) Prior to the giving
of grants by Central Government, in
accordance with the provisions of the
bequest of late R. B. D. Lakshmi-
naraysn, admission to the Lakshmi-
narayan Institute of Technology,
Nagpur was restricted only to the
Hindus of the State. As 8 sequel to
the grants given by the Central Gov-
ernment the Nagpur University
authorities have agreed to throw o
30 per cent. of the seats in the first
year to applicants from other States,
irrespective of their caste or com-
munity. N

(b) The number of Hindu students
on roll is thirty-two and that of non-
Hindu students is nil.
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(¢) None of the Hindu students is
¢rom the scheduled castes or tribes.

Shri R. Velayudhan: May I know

* whether the Government have given

any grant to this Institute and if so.

whether it has imposed any condition

on the admission of non-Hindu
students in this Institute?

Shri Kidwai: Yes, the grant was
given on that condition. The restric-
tions were that the Hindu students
from Madhya Pradesh alone will be
admitted. Now it has been agreed .by
the University that 30 per cent. of the
admissions will be from outside the
State and they can be of any caste
or creed. Now there is no restriction
on them.

Shri R. Velayudhan: May I know if
any non-Hindu student is now study-
ing in that Institute, because the Gov-
ernment has already given a grant of
Rs. 10 lakhs?

Shri Kidwai: Will the hon. Member
please repeat the question?

Shri R. Velayudhan: According to
Government of India’s instructions,
may I know whether any non-Hindu
student has been admitted in that
Institute this year?

Shri Kidwal: Not yet.

Shri R. Velayndban: May I ask
whether any Scheduled Caste student
has been admitted in that Institute?

Shri Kidwai: No.

Shri Deshbandhu Gupta: May I
know whether any application was
made by any non-Hindu or Scheduled
Caste student after the grant was
made and if so, was any such applica-
tion rejected?

Shri Kidwal: No application was
made in 1950. Only one Non-Hindu
applied in 1949 but till then the Uni-
versity had not accepted that condition.

Dr. Deshmukh: May I know if it is
a fact that this policy of insisting on
the admission of all people in every
institution to which any grant is
made by the Government of India
is being enforced with regard to every
ingtitution?

Shri Kidwai: Yes.
Dr. M. V. Gangandhara Siva: May 1
know whether any committee has been

instituted or on what basis are the
students selected for those institutions?

Shri Kidwal: The selection will be
made on the merits of the applicant.

Shri Hussain Imam: May I draw
the attention of the hon. Minister to
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Article 29(2) which says: “No citizen
shall be denied admissivn into any
educational insfitution muintained by
the State or receiving aid out of State
funds on grounds only of rel

race, caste, language or any of them.

‘May I ask whether there is no reserva-

tion in this?

Shri Kidwai: That is why the Gov--
ernment of India after giving this
grant made them agree to their condi~
tions.

Shri R. Velayndhan: May I know
whether it .is the policy of Govern-
ment to allow caste, creed or colour
distinctions in the admission -of
students in any of the educational
institutions in India?

Mr. Deputy-Speaker: It does not
arise. They cannot do so.

Shri Hussain Imam: In view of the
commitment, what steps bave the-
Government taken to see that non-..
Hindu students are admitted?

Shri Kidwal: They have made the
University accept this condition.

Shri Sonavame: Is it the policy of
Government or of that institution to
shut out Scheduled Caste
merely and always on the pretext of
merit?

Mr. Deputy-Speaker: It is a hypothe-
tical question. Next question.

CENTRAL LoaN T0 NEW DELHX
Mounicrear COMMITTEE

*1711. Shri B. R. Bhagat: Will the
Minister of Health be pleased to state:

(a) the amount of Central lean
granted to New Delhi Municipal Com=
mittee for capital works in the ye&r
1950-51 and 1951-52; and

(b) on what items the expenditure
has been and will be made?

The Minister of Health (Rajknmark
Amrit Kaur): (a) and (b). A statement
is laid on the Table of the House. [See
Appendix XIII, annexure No. 2.}

Shri B. R. Bhagat: Nay I know
what is the amount of loan asked by
the New Delhi Municipal Committee
Administration: in the respective two
years as against the loans granted?

Rajkumari Amrit Kaur: Their request
was of course for a very much bi
sum than has been granted.
1951-52 they asked for Rs. 28 lakhs
and Rs. 7 lakhs has been granted.

Shri B. R. Bhagat: May 1 know
whether the Rs. 7 lakh capital lcan
whirh has been granted in 1850-51 has
not yet been pald to the Committee
and the Committee has made a request -
for its payment? :
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Rajkumari Amrit Kaur: That is not
the case, Sir. The Committee arranges
with their own local Finance as to
when it has to be paid. They.always
arrange for it to be paid at the end of
the year. There is no question of
payment being withheld.

Shri Sondhi: The hon. Minister
stated that a certain amount has been
granted for 1951-52. We have not yet
passed the Budget. How can it be
sanctioned?

Rajkamari Amrit Kaur: I may say
that it has been budgetted.

Shri Deshbandhu Gupta: May I ask
if any loans have been granted to the
Delhi Municipality also for the period?

Amrit Kanr: I have not
got that information with me today.

Shri Kamath: On a point of order, if
aot of privilege, may I ask if any
item that has been budgetted can be
announced in the House in advance of
g B;Jdget being presented to the

use?

The Minister of Communications
(Shri Kidwal): Yes,

Mr. Deputy-Speaker: All that the
# hon. Minister means is that she has
made a recommendation.

Shri Kamath: The hon. Minister did
not say that.

Mr. Deputy-Speaker: It is my duty
to interpret and see that there is no
misunderstanding in the House.

Shri B. R. Bhagat: The statement
attached to the answer gives detailed
estimates of the items covering 14
items as against the sum ear-marked
in the budget. 1 want to know
if we can make budget estimates before
the budget is passed.

Mr. Deputy-Speaker: I would like to
.clear some of the doubts of hon. Mem-
bers. They know it very well but I
am only reminding them of what is
happening. When the Standing Com-
mittees were constituted, I as one of
the hofl. Members said that all budgets
relating to particular Ministries must
be placed before the Standing Com-
mittees, so that they may look into the
matter and then it may be sent to the
Standing Finance Committee. Then
with their approval they could come
up before the House and later on we
will scrutinize them in greater detail
fn the Estimates Committee. Why
should hon. Members forget their own
rights and duties?

Shri Syamnandan Sahaya: We are
sorry to hear that it is not done.
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Mr. Deputy-Speaker: There are a
number of remedies open to the hon.
Member and he ought not to quarrel
with the Hon. Minister if she gives an
opinion.

Shri Sidhva: The hon. Minister is
reading a newspaper.

Shri Kala Venkatarao: Can anything
be g)ﬁploded in this House including a
myth?

Mr. Deputy-Speaker: 1 do not know
if the hon. Minister is reading a news-
paper. Possibly it is with reference to
any particular question.

The Minister of Finance (Shri C. D.
Deshmukh): It is only the Finance
Minister who knows precisely what
budget provisions have been made.

Mr. Deputy-Speaker: The other
Ministers know the recommendations.

Shri C. D. Deshmukh: They only
know the recommendations but only
the Finance Minister can precisely
answer this question.

ARTIFICIAL RICE

*1712, Shri Alexander: (a) Will the
of Natural Resources and
Bcientific Research be pleased to state
whether there is any plan for the
manufacture of what is known as
“Artificial Rice” on a commercial scale?

(b) Has any State Government
come forward to take advantage of
this discovery?

Resources
(Shri  Sri
Prakasa): (a) Yes. Sir. A demonstra-
tion plant capable of producing about
3 cwt. of artificial rice per day has
been set up and plans for setting up
a commercial plant, capable of produc-
ing 5 to 7 tons per day are under con-
sideration.

(b) Yes, Sir. The Travancore-
Cochin  Government have shown
interest in the scheme for the manu-
facture of artificial rice.

Shri Alexander: May I know what
18 the composition of this rice, whether
it has been tested for nutritional valyes:
and it so, how it has been tested? ~

Shri 8ri Prakasa: This is a processed
product containing tapioca flour and
specially prepared groundnut cake as
the main ingredients. It is fortified
with extra calcium.

Shri Alexander: I wanted to know
whether it has been tested as to the
nutritional value and if so, how it was
-tested?
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peaker: The hon. Mem-
ber has assumed that it has been test-
ed and wants all State Governments
to take advantage of this discovery.
Why do you go back to the question
of testing?

Shri Sri Prakasa: I might also add
to what you have so kindly said. that
this synthetic rice has a slightly higher

Mr. Demlty-s

calorific value and is richer in vitamins |

than the average milled rice. Its
growth producing value is also found
to be higher than that of rice.

Shri Alexander: What will be the
average price per maund of this rice
and how does it compare with the
price of natural rice per maund?

Shri Sri Prakasa: The price of
natural rice is anything in the market
as we all know to our cost. This arti-
ficial rice will, it is hoped, be sold at 2}
annas* to three annas per pound.

Dr. Deshmukh: May I know what
precautions are being taken that we
may not meet with the same fate as in
the case of pre-fabricated houses?

Mr, Deputy-Speaker: There is no

<

good comparing the one with the other.

Shri R. Velayudhan: May I know
whether it is according to any instruc-
tions from the Centre that this factory
has been started by the Travancore-
Cochin Government and whether any
grant is paid to the Travancore-Cochin
Government for this factory?

Shri Sri Prakasa: The Travancore
Municipal Corporation held a demon-
stration in the All-India Exhibition that
was organised in Trivandrum. Over
a lakh of people visited that place and
mtound that the experiment was success-

Mr. Deputy-Speaker: The hon. Mem-
ber wants to know if on the direction
or initiative of the Centre this factory

been opened in Travancore, and
it the Centre is subsidising or giving
any grants to that.

Shri Sri Prakasa: So far as I know,
no factory has yet been opened. Ex-
periments have taken place, and the
plant that was first exhibited in
Travancore itself has now been trans-
ferred to Mysore where further experi-
ments are taking place.

Prof. Ranga: Is it our own experi-
ment, or have any experiments been
:x‘ade xtnpothﬁr countx;lies and found

iccessful? ow much money is pro-
posed to be spent on this? v P

Shri Sri Prakasa: I could ngt sa
what has been done in other countries’t
Experiments in rice are important for
us because a large number of our
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pegple take rice. It is but right that
the initiative should be taken by us.
There has been no appreciable ex-
penditure incurred so far.

Sbri Hussain Imam: Is it a fact that.
the machinery reguired for this is a
very simple one and not very expansive
and so the question of wasting public-
money does not arise?

Shri Sri Prakasa: That is so, Sir..
because I find that a small plant that
can produce 3 to 4 ewt. per day can
be set up at a cost of Rs. 7.000, and
the machinery on which we carry on
this inveggigation has been produced
entirely by ourselves.

Dr. V. Subramaniam: What is, the
shape of this artificial rice, and what
precautions have been taken by Gov-
ernment so that this may not be mixed
with natural rice?

Mr. Deputy-Speaker: Let it come
into existence; there is time enough
for adulteration.

Shri Hathi: What is the percentage
of starch that this artificial rice will
contain?

Shri Sri Prakasa: Tapioca itself .
yields about three times as much
starchy food as the grains. I believe
in its finished product also. it will keep.
the proportion mentioned.

Mr. Deputy-Speaker: Next question.

Shri Alexander: May I ask one
more question. Sir?

Mr. Deputy-Speaker: Enough has:
been asked about artificial rice. Next
question.

DesaMukn EcoNoMy Pran

*1713. Shri Dwivedi: (a) Will the
Minister of Home Affairs be pleased to
refer to a report published in the
Hindustan Times dated the 13th Janu--
ary 1271 and state whether the “Desh~
mukh Economy Plan™ referred to there-
in has the approval of the National
Planning Commission?

(b) Has the Commission advised the-
State Governments to take similar
steps for effecting economy in their
administrative set up?

(c) What is the number of persons
likely to be thrown out of employment:
as a result of the Central Government’s
economy plans?

(d) Have any proposals come up for
consideration for giving -alternative-
employment to such persons?

(e) How ‘are the savings, so made,
going to be utilised?

The Minister of Home Affairs (Shri’
Rajagopalachari): (a) It is presufned
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the reference is to certain proposals
for economy which came from the
Finance Ministry and which were
recently considefed by Government.
‘I:he ;‘Plann'mg Commission . is not
direcily concerned with the details’ of
such economy proposals although of

course the general objective aimed at
has their approval.

(b) No and it is not their province
to give such advice.

(¢) and (d). No final decision has
.yet been reached on the economy pro-
‘posals. I am, therefore. unable to give
.any such details at this stage as are
-asked for.

1 have already mentioned the posi-
_tion in regard to alternative employ-
‘ment of retrenched persons and a state-
.ment outlining the Government’s policy
-on the subject was laid on the Table
of ‘the House on 22nd November 1950.

. (e) As the object of these savings
is to reduce the expenditure at present
incurred, the question of utilising them
otherwise does not arise. The savings
will help to secure a better balance in
“the budget.

Shri Dwivedi: May ¥ know what will
be the total amount of saving made
- because of this plan? §

Shri Rajagopalachari: Final decision
on some of the economy proposals has
yet to be taken and I request the
‘House to await the final decision before
‘we can give the quantum or discuss
~the merits. I have already on the 2lst
February given some details as to how
much is saved.

Shri Dwivedi: May I know why
economy is not being made in the case
of big salaried personnel, particularly
when the Congress stand is not in
favour of big salaries?

Shri ‘Rajagopalachari: We cannot
.suddenly lower or raise the salaries.
“We have to follow_certain lines |
_action which hon. Members are quite
aware .of. Then, bere was a question
.of economy and not cutting down
:galaries.

Pandit Munishwar Datt Upadhyay:
May I know whether this economy
plan is different from the retrench-
ment plan that you stated the other
day and if the same, why are they not
taken together?

Shri Rajagopalachari: The original
question that was put, hon. Members
will kindly read, was with reference to
the Deshmukh Economy £lan. There
is no such plan known by that nmame.
‘But, instead of giving a negative
answer, 1 have assumed that the
question was with reference to the
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recent economy proposals which came
from the Finance Ministry and which
are being considered by the Govern-
ment, and partly disposed of and parts
1y remaining to be disposed of.

Shri Kamath: Sir, in view of the fact
that some months ago the newspapers
reported what was then called .
“Ayyangar Economy Plan”, may I know
how many rival economy plans are
there before Government to-day?

Shri Rajagopalachari: There are
many titles given by gewspa
according to their tastes and accordi
to the requirements of their subscribers.
But the many plans may result im
economy. Mr. Gopalaswami Ayyangar’s
Report was with reference to organisa-
tion. The Finance Ministry's pro-
posals are with reference to economy.
The results may sometimes overlaP.

Shri Dwivedi: Sir, what are the pro-
posals originally incorporated in the
economy plan and which are ~now
dropped?

Shri Rajagopalachari: There is no
such thing as an “Economy Plan™.
There were proposals for econdmy
about which I have already answered.

Shri Dwivedi: Which of those pro-
posals have now been dropped?

Mr. Deputy-Speaker: They have not
been dropped.

Shri Rajagopalachari: I have said
that some proposals have been modi-
fied and accepted. Other proposals
are being considered. There is no
question of dropping.

Shri Kamath: Sir, may I know if the
Ayyangar proposals have been atterm
ed to be dove-tailed into the Deshm
proposals?

Shri Rajagopalacharl: We are using
loose terminology. I would like not to
answer questions shaped in that
manner..

Shri Kamath: Sir, on a point of
order, “dove-tailing” is not loose termi~
nology, and......

Shri Rajagopalachari: We are refer-.
ring to this plan and that plan. I have
already said the Finance Ministry has
made certain proposals with reference
to producing economy. The sugges-
tions for reorganisation are contained
in another set of proposals. Some-
times. reorganisation may result in
economy, sometimes the opposite.
Economy and reorganisation are two~
different things. If the questions are
with reference to the points referred
to, namely, economy and reorganisa-
tion, I can attempt to answer them.

 But'if they relate to certain proposals
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the titles of which are not official
titles, my answer may become in-
accurate.

Shri Deshbandhu Gupta: Sir, is it
proposed to take the House or
Standing Finance Committee into con-
fidence- with regard to the economy
proposals made by the Finance
Ministry?

Shri Rajagopalachari: The economy
proposals made by the Finance Ministry
will have to be examined from the
point of view of economy and adminis-
tration. If questions of legislation
?{rise. they will be placed before the

ouse.

Shri Hussain Imam: In view of the
fact that we have the Estimates Com-
mittee's proposals. the Finance
Ministry's proposals and the
‘Gopaiaswami Ayyangar proposals, is
there any effort to correlate them and
then come to certain conclusions?

‘Shri Rajagopalachari: The functions
and duty of the Cabinet, Sir, are to
co-ordinate all such proposals.

MILITARY-TRAINED PERSONNEL

*1714. Seth Govind Das: Will the
Minister of Defence be pleased to state
the number of persons trained through
the National Cadet Corps, Home Guard
and the Territorial Army during the
year 19507

The Deputy Minister of Defence
{Major-General Himatsinhji): Sepa-
rate figures for the Calendar year 1950
are not aveailable. However, the total
of all calegories trained or under
training in the National Cadet Corps
is approximately 93,000.

It is not in the public interest to dis-
«<lose the figures regarding the Terri-
torial Army. The Home Guards are
the concern of the State Governments.

&z Mieex qr|: 77 7% QAT
HY WEEEE, W TREGY T ATER A
TR F 9@ B Fedd Ford) § Frad
HTFR ATG FCFR A qg AIGH AT
wn § fF oagt o ITwr s few
TR AW @12 7

[Seih Govind Das: In regard to Home
Guards, do State Govererfments send
any reports to the Government of
India with a view to apprise them of
the progress of their work?)

Major-General Himatsinhfi: The in-
formation can be gather from the
Home Ministry and | suggest the hon.
Member may put a separate question.
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Seth Govipd Das: Can the hon.
Mi[nlster state as to which one of the
States has acquitted itself most credit-
ably in so far as the organisation of
the Home Guards is concerned?}

Major-General Himatsinhji: The sub-
ject ofwflomf Gu?rg‘s cgg&s under
Home Ministry o e
I cannot say which Home Guards have
done best, but I know which province
or State has the maximum number.

i nftr e SO W |
sharas amt = g 8, T
i A Sw A gu, A e
s et & afqs & ar =9 g

s g ? .

{Seth Govind Das: Is the number of
recruits to the Territorial Army greater
this year as compared to the previous
years or is it going down?]

Major-General Himatsinhji: Sir, last
time when I replied to the question, 1
said 70 per cent. of the first stage of
the target strength was reac
Since then due to propaganda and
publicity drive the figure has increased
to 76 per cent.

5 Mfw TE: T FET I
w@F gAY 4 18 99 & fea Wi
fafima AT & fad aER oW ®

ST T FTFLTIT AL AT AF
B & 1 gy §, ¥ IqE I
F i fafeaq wreg gTER W AT
g md?

[Seth Govind Das: Have the Gov- -
ernment of India any set scheme in
this connection for the following year
and has any such set scheme relating

to the Home Guards been sent to the
States?] -

Major-General Himatsinhji: We have
definite plans, as far as the Territorial
Army is concerned. Its progress is in
accordance with the availability of
equipment and the progress of recruit-
ment. The Home Guards, as I have
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already stated, are not the concern of
the Defence Department.

Dr. Ram Subhag Singh: Is recruit-
ment of military personnel done from
- the National Cadet Corps?

Major-General  Himatsinhji: The
territorial army is auxiliary to the
main army.

Dr. Ram Subhag Singh: I am asking
about the N.C.C.

. Major-General Himatsinhji: As far
as the N.C.C. is concerned. after the
three years’ course in the senior divi-
sion of the N.C.C.. ie.. in the Univer-
sity, is finished, they are eligible to go
to the Defence Academy for the one
year course. If they have qualified
with a C class certificate, and being
graduates. they will have to do only
one year at the I.LM.A. instead of four
years to become an officer.

Pandit Kunzru: Do the Government
of India supply rifles to the Home
Guards? .

Major-General Himatsinhji: Yes, Sir.
The Government of India, as in the
past, are always prepared to supply
rifles and other equipment whenever
asked for.

Pandit Kunzru: Are the Home
Guards kept on a military footing?

Major-General Himatsinhji: No, Sir,
they are auxiliary to the Police.

Pandit Kunzru: Do the Government
of India supply rifles to the Police?

Major-General Himatsinhji: Yes, *303
rifles which are not perhaps completely
suitable for the use of the Army.

Paundit Kunzru: Are any other kind
of rifles than ‘303 given to the Home
Guards?

Major-General Himatsinhji: Yes, Sir,
1 think they are rifles with certain bore
larger than 303 rifles. I do mnot
‘remember the size at present.

Pandit Kunzru: What is the purpose
for which they give these rifles, if the
Defence Department have nothing to
do with the Home Guards?

Major-General Himatsinhji: We are
prepared to help them as much as we
can.

Shri Kamath: Without giving the
exact number or the actual figures
which may not be in the public interest,
§s the hon. Minister in a position to
state whether the drive for enlistment
into the Territorial Army has n
yielding better results during the last
few months, and if so which State has
responded best?

26 FEBRUARY 1951

Oral Answers 1736

Major-General llimutsinhgi: The-
drive has been encouraging and success--
ful. As the hon. Member knows. the

State which has been most successful
is his own State.

Shri Kamath: Ah! that is good.

Shri Alexander: In view of the
present international set-up, do Gov-
ernment propose to make military
training in colleges compulsory?

Major-General Himatsinhji: That is
a question of policy. Sir.

ADDITIONAL PoLICE

*1715. Seth Govind Das: Will the
Minister of Home Affairs be pleased to
state the additional number of persons
recruited in the Delhi Police force to
maintain law and order during the
year 1950?

The Minister of Home Affairs (Shri
Rajagopalachari): One Superintendent
of Police, two Deputy Superintendents.
of Police. ten Inspectors, 64 Sub-Ins-
pectors, 202 Assistant Sub-Inspectors..
279 Head-Constables and 2.:30 Foot-
Constables.

Seth Govind Das: Sir, after this
increase in the number, may 1 know
whether the number of dacoities and
thefts in this area-decreased?

Shri Rajagopalachari: Sir, the one
has nothing to do with the other.

Seth Govind Das: Sir, the force was
increased with a view to reduce these
crimes of dacoities and thelts. I want
to know if as a result of this increase
in the force, these crimes have
decreased?

Shri Rajagopalacharl: Looking after
dacoities, investigations and arrests
and the like, this work is one of the
duties of the Police. The Police in
Delhi are not only for the purpose of
stopping dacoities.

Seth Govind Das: Sir, with reference
to their other duties, I want to know
whether the number of traffic acci-
dents has increased or decreased after
this recruitment?

Shri Rajagopalachari: There again,
Sir, it will be misleading to relate the
number of accidents to the number of
policemen as a whole. An increase in
accidents may be due to several causes.
Congestion, carelessness, width of the
road and several other items go to
make an accident.

Shri Sidhva: What is the function
of this increased personnel and . ..

Mr. Deputy-Speaker: The question:
hour is over.
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Short Notice Quesiion and Answer
Jerry Braze N Carcurta Docks

Shri Dwivedi: Will the Minister of
“Transport be pleased to state:

(a) the amount of total loss of in
terms of money. property. goods and
other valuables as a resuit of the jetty
‘blaze in Calcutta Docks. which broke
out at 1 P.M. on the 17th February
1951:

(b) after how many hours the blaze
-was brought under control;

(c) the cause of the blaze:

(d) whether any loss of
cecurred; and

(e) the number of persons injured
and the nature of their injuries?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
The original value of the shed at
«Garden Reach Jetty and the cranes,
1Iifts and eguipment destroyed is Rs. 35
lakhs but the replacement value wil
be double this amount. An approxi-
mate estimate of the value of goods
destroyed in the fire is Rs. 60 lakhs.

(b) After 20 hours.

(c) Not yet known. An Enquiry
Committee has been appointed consist-
ing of the Traffic Manager. Chief
Engineer and Chief Mechanical Engi-
neer of the Calcutta Port Commis-
sioners. to whirh has been co-opted the
Deduty Commissioner of Port Police
and the report of the Committee is now
awaited.

(d) No.

(e) No one was injured.

life has

Shri Dwivedi: When the fire broke
out at about 1 p.M., why were the fire-
fighting arrangements delayed so much
‘with the result that the fire could not

‘be brought under control for twenty
‘hours?

Shri Santhanam: The fire was first
moticed at 1-30 p.M. on the 17th Febru-
ary and the services of the Calcutta
Fire Brigade were immediately requi-
sitioned. By 4-30 p.m. the fire was
isolated but it was not brought under
control until about 9-30 P.M., because
the articles were highly mﬂammable

Shri Dwivedi: May I know if it is
suspected that it was a case of
sabotage?

Shri Santhanam: An enqu com-

quiry
mittee is sitting and I do not like to
anticipate its findings.

Shri Dwivedi: What is the distance
between the place where the fire

ing equipment iz lgcated smd the
of the blaze?
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Shri Santhanam: 1 am afraid I have
no information.

Shri Dwivedi: May 1 know if any
loss of private property has been
brought to light?

Shri Santhamam: I have already said
that the value of the goods destroyed
in that jetty is Rs. 60 lakhs.

Shri Dwivedi: May I know if there
were any watchmen to guard the stores
and the properties, particularly when
such a huge amount of money was
involved?

Shri Santhanam: There must have
been watchmen there. At all such
places there are watchmen as also
Police.

Shri Dwivedi: Have any other steps
been taken in this matter?

Mr. ty-Speaker: 1 have called
Mr. Huesain Imam.

Shri Hassain Imam: May 1 know
whether this jetty was under the Port
Commissioner or under the Railways?

Shri Santhanam: Under. the Port
Commissioner.

Shri Dwivedi: Have any arrests been
made so far in this connection?

Shri Samthamam: I do not think any
arrests have been made.

Shri Dwivedi: What are the details
and descrintion of the Government
property reported to have been des-
troyed as a result of this blaze?

Shri Santhamam: The Government
properties lost are the shed, the cranes,
lifts and other eqmpment
original value of Government property
lost was Rs. 35 lakhs and their replace-
ment value will be double that sum.

Shri Kamath: Have Government
received any report recently that the
Dock Workers’ Union or a large chunk
of it or at least a major part of it has
passed into the hands of Communists?

Shri Santbamam: I think the hon.
Member refers to the Seamen’s Union
and not the Dock Workers’ Union.

Shri Kamath: I am referring to the
Dock Workers’ Union.

Shri Santhanam: There is some
amount of Communist infiltration both

among the dock workers and among
the seamen.

Shri B. K. Das: Is it a fact that there
is a dearth of hydrants in the locality
and the fire brigade has to take water
from :he bed of the Ganges which is
far away and that was one of the
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reasons why so rnuch time was taken
for bringing the fire under control?

Shri Santhanam: I would suggest
that the hon. Member may await the
report of the enquiry committee.

WRITTEN ANSWERS TO QUESTIONS
SEPARATION OF JUDICIARY FROM
EXECUTIVE

+1699. Shri Raj Kamwar: Will the
Minister of Home Affairs be pleased
to state the names of States in which
separation of judiciary from Executive
has already been effected?

The Minister of Home Affairs (Shri
Rajag " i): Our information is
that schemes of separation of the judi-
ciary from the executive are in force
throughout the States of Madhya
Bharat and Hyderabad, and in_certain
districts of Madras, Uttar Pradesh,
Madhya Pradesh and Bihar. Some
preliminary steps towards the imple-
mentation of the principle of separation
~have, [ understand, also been taken by
the-Government of Bombay.

LocaL Bobpies FINANCE ENQUIRY
COMMITTEE

100 8. N. Mishra: Will the

m:xlisxeé gf"f‘leuth be pleased to state:

(a) whether the Local ~Bodies
uiry Committee has su

Finance Eng .
mith(cie its report to Government,

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.
erminal taxes on goods. or
paggngers carried by railway, sea or
air.
INDIAN PAINTING

N. Mishra: Wil the
q‘m; l;d. 8. be pleased to
- state:
a) the steps taken by Government
du(rh)nz 1850 to encoyrage Indian paint-
“"ing and Bharat Natyam; and
hether any finaneial help has
beg;) ;anted to centres devoted to
them?

Minister of Communications
(Mm Eidwai): (a) and (b). A state-
mentisglacedonthe'l’ableol the
- House [See Appendix XIil, annexure
No. 31.
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CAPITAL ISSUED FOR INDUSTRIAL
CONCERNS

*1716. Seth Govind Das: Wil! the
Minister of Finance be pleased to state
the amount of capital issued during
1950 (i) for heavy industrial concerns
primariiy engaged for production of
food: (ii) for promoting such produc-
tion and (iii) for developing dairies?

The Miaister of Finance (Shri C. D.
Deshmukh): (i), (ii) and (iii;. The
information reguired is not available.

BRoApCAsTS

*1717. Shri P. ¥. Deshpande: (a; Will
the Minister of Information and Broad-
casting be pleased to state what is the
daily and monthly proportion of broad-
casts (i) to overseas listeners, and (ii)
to home listeners during the last six
months?

{b) What are the grounds on which
the proportion between the two ser-
vices, internal and external. is based?

The Minister of State for Information
and Broadcasting (Shri Diwakar): (a)
A statement is laid on the Table of the
House. [See Appendix XIII, annexure
No. 4).

(b) The quantitative output of pro-
grammes in both cases is determined
by programme and technical considera-
tions for each area. and not with & view
to maiataining any particular ratio
between the two types of programmes.

DeveLOPMENT PLANS

*1718. Shri Krishnanand Ral: (a) Wil
the Minister of Finance be pleased to
state how many development plans
have been suspended by Government
due to lack of funds?

(b) What steps do Government pro-
pose to take to finance these plans?

The Minister of Finance (Shri C. D.
Deshmukb): (a) No developmental
schemes in progress have been aban-
doned; but suitable adjustments, where-
ever necessary, are being made in the:
speed of implementation of the
schemes.

{b) Does not arise.

MzRcY PETITIONS

*1719. Shri Kishorimohan Tripathi:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of mercy-petitions
received from the different States as
after the 15th August 1847 on behalf of

d d pri s; and
(b) hgw many of the petitions were

The Minister of Home Affairs:
(8hri Rajagopalacharl): (a) 602 melrct{-

peti
August 1947 till 31st December 1950:
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(b) In 113 cases the sentences were
commuted and 489 petitions were
rejected. I would add that only those
petitions which have been rejected by
the State Governments come up for
turther consideration here.

TRANSMITTER FOR GAUMATI

*1720. Shri J. N. Hazarika: Will the
Minister of Information and Broadcast-
img be pleased to state.

(a) what progress has been made for
the establishment of a 10 Kwtt Radio
transmitter at Gauhati;

(b) whether it is a fact that the
progress has been stopped for want
of funds: and

(c) it se, when the work will be
undertaken and completed, and the
transmitter installed?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a8) The building for housing the
transmitter is almost complete. The
transmitter and allied stores are on
their way to Gauhati via Calcutta.
‘The installation of the equipment will
be taken up as soon as the equipment
arrives at site. Necessary power
generating. equipment has been
crdered through Directorate-General,
Supplies and Disposals.

(b) No.
{(c) The power generating equip-
ment is expected to be delivered

before the end of 1951; the transmitter
will then be in operation within a

‘T"“Q B,
!";&nmc:u. MANPOWER

*1721. Shri Rathmaswamy: Will the
‘ngtﬂester of Education be pleased to

(a) whether it is a fact that an en-
qQuiry is to be made to find out India’s
requirements of technical manpower
and if so, when;

€b) whether a Committee has been
set up for this purpose and it so, of
whom; and

{cy whether Government propose to
establish a central organisation fer the
purpose of co-ordination of technical
education? - -

Minister of Communications
(sllrl Kidwai): (a) and (b). Yes. The
Co-ordinating Committee of the All
India Council for Technical Educa-
tlon has set up a Sub-Committee to

assess the country's requirements of
technical manpower during the next
§ years as well as on a long-term basis
taking into consideration the estimates
made sometime back by the Scientific
Manpower Committee in this behall
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The  Sub-Committee  consists of
Mr. G. L. Mehta as Chairman and.
Dr. S. S. Bhatnagar, Mr. Sri Ram,
Mr. H. Gibson and Mr. T. Sivasankar
as members.

(¢} The Ail India Council for
Technical Education, set up by the .-
Government in 1945, performs advisery
functions in regard to co-ordination of
technical education. The Council has
proposed that it be invested with
statutory powers to discharge iis
functions. .

SeNpING ENGINEERS TO GERMANY

#1722, Shri Sidhva: (a) Will the
Minister of Education be pleased to
state whether a German Industrialist;
who is now in India. has made_ any
proposal to Government to send Enﬂ»
neers to Germany for practical tra
ing? If so, what?

(b} Bave Government come {o any-
decision in the matter?

The Minister Communieations:
(sm Kidwai): (a) and (b)~ Yes. An
informal approack has been made but:
till the scheme is received and its-
dekt:;ils examined no decision can .be:
taken.

RaADIO STATION, VIJAYAWADA

1723. Shri A. Joseph: Will the Minis~
ter of Information and Broadcasting be
pleased to state:

(a) whether Government propose to.
improve the Radio Station at Vijaya-
wada in regard to its broadcasting capa- .
city: and

(b) what steps Government propose-
to take to censtruct permanent Build-

ing at Vijavawada or to purchase
buildings for it?

The Minister of State for Informa-
tion and B (Shri Diwakar):
(a) The Eight Year Plan for Develop-
ment of Broadcasting envisages a
higher power medium wave trans-.
mitter of 10/20 K.W. at Vijayawada.
but the project can be undertaken:
only when funds become available.

(b) The construction of All India.
Radio’s own building at Vijayawada is:
also contemplated in that Plan.

ARTICLE 46 OF THE CONSTITUTION:

*1724. Shri Kshudiram Mahata: Will:
the Minister of Home Affairs be
pleased to state:

(a) whether any list of the Weaker,
Sections of the people has been pre-

pared by Government under Article
43 of the Constitution; and

(b) if the answer to part (a) above-
be in the negative, whether Govern--
ment propose to do so now?
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The Minister of Home -Affairs
(Shri Rajagopalachari): (a) and (b).
‘No. The Constitution does not require
‘that any such list should be prepared
as in the case of Scheduled Castes and
‘Scheduled Tribes, nor is it possible to
.prepare such a list as the connotation
is not pgecise.

EDUCATION OF EX-SERVICEMEN

+1%25. Shri S. V. Naik: Will the
Minister of Defence be pleased to
. state:

(a) whether any amounts have been
_set apart towards the education of ex-
.servicemen by the Centre;

(b) I so, what are they; and
(c) bow many are benefited by
ese?

The Deputy Minister of Defence
-{Major-General Himatsinhji): (a) The,
«Centre usually sets apart some money
-towards the education of ex-service-
“men and their dependants. -

(b) and (c). A statement in“'this
_respect is placed on_the Table of the
_House. [See Appendix XII, annexure
No. 5.}

ReMovar oF CasH BY PRINCES

+1726. Shri Subbiah: (a) Will the
Minister of Finance be pleased to
.state whether any restrictions have
_been placed on the removal of pash‘
‘jewsls and assets ty the Indian Princes
to. countries outside India and if &
~-what?

(b) What is the amount, either in
Jewels, cash or assets takem out of
India since August, 19477

The Minister of Finance (Shri C. D.
Deshmukh): (a) The removal of cash,
‘jewellery and other assets out of India
by the Indian Princes is subject to
the same restrictions as those im-
_posed on other Indian nationals.

(b) The information is not avail-
-able.

RESEARCH IN SCIENCE

*172%. Shri Kamath: Will the Minis-
‘ter of Natural Resources and Scienti-
-fic Research be pleased to state:

(a) the number <of laboratories and
-institutes that have been set up in
India by Government since 15th
August, 1947, under the Council of
:Seieatific and Industrial Research for
research 'in science, technology
‘industry:

(b) in which different sciences,
-technics, and processes research
‘being conducted at present;

(c) the capital and working expenses
per annum of each of the laboratories
-and institutes;
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(d) the percentake of foreign
personnel employed in each of the
laboratories and institutes; and

(e) the steps that are being taken to
atiract and train Indian scienti
manning these institutions? entists for

Resources
Seven. A (tatemesnd
Pra . |3

giving the names of the laboratorie:
is laid on the Table of the House.
[See Appendix XIIf, annexure No. 6.}
. (b) A statement giving the desired
information is laid on thg Table of the
ggu.-;e.] [See Appendix XIII, annexure

(c) and (d). A statement givin,
%esbifed . ir:!!‘ormaH tion is laidgion o &g
able o e House. [See A
XI11, annexure No. 8.][ ppendix

(e) The junior scientists working in
the laboratories are young men with .
post graduate research experience. To
train such personnel. Government of
India have instituted a Scheme of
Research Training Scholarships for
Research in the fundamental Sciences
and in Engineering and Technology
and have allotted them to Universities
and other Research Institutions. The
senior posts will be filled either by the
young scientists working in the
laboratories or with those who have
adequate research experience in Re-
search Institutes and Universities.

PROSCRIPTION OF BOOKS

*1728, Shri M. P. Mishrat Wil e
gi:tis{ir of Home Affairs . b¢ ‘pleased
ate: I

(a) whether any books on politics,
Economics, Sociology or religion are
proscribed under the orders of the
Government of India; and

(b) what is their number and des-
cription?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). With-
out accepting the classification propos-
ed by the Hon. Member, I lay qn the
Table of the House a list of books pros-
cribed under the orders of the Gov-
ernment of India.

STATEMENT
(1) The Face of Mother India,
by Miss Katherine Mayo,

(2) Old Soldier Sahib, by Frank
Richards,

(3) The Land of the Lingam, b,
Arthsr Miles, naa: Y

(#) Hindn Heamen, by Max Wylie.
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(5) Mysterious India, by Moki
Singh,

(6) Scented Garden, by Bemnard
Stern,

(7) Behind the Iron Curtsin in
Kashmir—Neutral Opinion,

(8) The Kashmir Dispute through
Neutral Eyes,

(9) Pakistan-Pas Manzar Wa
Pesh Manzar, by Hameed Anwar,
published by Ishait Manzil, Bull
Road, Lahore,

(10) Cease Fire, by Agha Babar,
published by Little Theatre Group,
Lahore, and o

(11 Khak Aur Khoon, by Nazim
Hajazi, published by Quaml Qutab
Khana, Lahore.

AERODROME AT BimsI

*1729. Shri Kannamwar: (a) Will
the Minister of Defence be &l:ned to
state whether it is a fact t abeut
56 lacs of rupees were required for
the construction of an aerodrome at
Birsi in Gondia Tahsil (Madhya Pra-
desh) during war period and it is at
presert lying unused?

(b) If so. when do Government pro-
pose to use it?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) and
(b). The Gondia air fleld was cons-
tructed in 1943 at a cost of approxi-
mately Rs. 54 lacs (including the cost
of the technical and domestic accommo-
dation) As this air field was surplus
to the requirements of the Air Force
and the Civil Aviation Department, it
was transferred to the Government of
Madhya Pradesh on a care and main-
tenance basis, that is to say, the State
Government undertook the .responsibi-
lity of maintaining it at their expense,
the title to the land, pucca runways
etc. continuing to vest in the Central
Government. The Government of
India also retain unrestricted rights of
the use of air field whenever neces-
sary.

SCHOLARSHIPS TO STUDENTS BY
FEDERATION oF BRITISH INDUSTRIES

ﬁo Shri Sivaprakasam: (a) Will
inister of Education be pleased
to state whether any new scholarships
are offered to the Indian students by
the Federation of British Industries
for undergoing practical technical
training in the United Kingdom?

(b) If so, what is the period for
which the scholarshxps are offered?

327 P. 8. D.
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¢) Do these scholarships include the
passage maintenance also?

d) Wehat is the value of théee
()E?

The Minister of Communications
(Shri Kidwai): (a) Yes.

(b) Two years.
h(c) Ttie passage will not be paid by
the F.B.
(d) £300 per annum per student.

CeNTRAL NEWS ORGANISATION

*1731. Shri Jmﬂl Das: (a) wiit
a:ﬂu be l:t{sed to state th strentth
e
of the Centnl News Organisation of
the All India Radio in the years 1948,
1949 and 1950?

(b) What economy is proposed to
effected in the Central News Organlsa-
tion in the year 1951-52?

The Minister of State for Informa-
tion and Broadecasting (Shri Diwakar)s
(2) A statement is laid on the Table
of the House.

(b) It is proposed to effect an eco=
nomy of about Rs. 51.000 in the year
1951-52.

STATEMENT

Sanctioned posts of News Services Division,
Al India Radio.

Novemb:r November November

1948 1949 1960
Class 1 is 19 20
Claas 11 116 116 114
Class III 113 105 105
Class IV 92 93 03
TorarL : —;:: —253— 832

PRESS INFORMATION BUREAU

*1732. Shri Jagannath Das: (a) Will
the Minister of Information and
casting be pleased to state the nnmber
of officers and other staff in the Press
Information Bureau of the Ministry of
Information and Broadcasiing in the
years 1940, 1945 and 1950? .

(b) What was the cost of newspapers
purchased by the Bureau in 1948, 1949
and 1950?

(c) What share of this was for news-
papers in English and what for those -

in Hindi and other languages? -
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The Minister of State for Informa-
sion and Broadcasting (Shri Diwakar):
(a) to (c). A statement is placed on
the Table of the House. [See Appendix
XIII, annexure No. 9].

PUBLICATIONS DrvisioN

*1733. Shri Jagannath Das: Will the
Minister of Information and Broadcast-
ing be pleased to state:
~ (a) the present strength of the Pub-
lications Division of the Ministry of
Information and Broadcasting and
what it was in the years 1948 and 1949;

(b) What economy is proposed to be
effected in this Division in the year
1951-52 as a part of general Economy
Drive; and

(c) What was the income from pub-
lications published in the years 1948,
1949 and 1950 and the total expendi-
ture for the respective years?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) A statement is laid on the Table
of the House.

(b) The estimate of expenditure pro-
posed for 1951-52 is Rs. 1,88,000 less
than the sanctioned grant for 1950-51
and Rs. 4,03,000 less than the sanction-
ed grant for 1949-50. Possibilities of
further economy are being examined.

(¢) For the years 1948-49 and 1949-
50 attention is invited to my reply to
Starged Question No. 1557, dated the
10th April 1950. As regards 1950-51,
the final figures of income and expen-
diture are not yet available.

STATEMENT
Strength of the Publications Division

April 1948 April 1940 Present

Olnes I 21 19 13
Class 11 39 27 20
<Class 111 150 150 173
Olass IV 88 104 i
TorAr 208 300 817

HYDRO-ELECTRIC GENERATION

+1734. Shrl Shiv Charan Lal: (a)
‘Will the Minister of Natural Resources
and Scientific Research be pleased to
state whether any scheme for Hydro-
electrkc generation has been chalked
out by Government for the Centrally
Administered Areas?
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(b) If the reply to part (a) abeve
be in the affirmative, do Goverrsment
propose to place a statement on the
Table of the House regarding the work
done so far?

(c) If the reply te part (a) abeve
be in the negative, when do Govern-
ment propose to start this work?

The Minister of Natural Resources
and Scientific Research (Shri Sr
Prakasa): (a) The Government of
India have so far prepared no scheme
for generating hydro-electric power for
any of the Centrally Administered
Areas. Investigations_and surveys are,
however, in progress’ respect of the
Harangi Multi-purpose Project in
Coorg.

(b) The investigations were started
in July, 1949. Hydraulic observations
on the Harangi River are being taken.
Contour survey of the area command-
ed and the basin survey are nearing
completion.

(c) Does not arise.
Kos! RIvER Dam

110. Shri Sidhva: (a) Will the
Minister of Natural Resources and
Scientific Research be pleased to state
whether any test has been conducted
for Government by the U.S. Bureau
of Reclamation on the construction of
Kosi River Dam and if so, with what
result? -

(b) Has the former Chairman of
the Tennessee Valley Authority visited
India to inspect the various multi-pur-
poses projects sponsored by Govern-
ment?

(¢) Has the former Chairman of the
11.S. Atomic Energy Commission arriv-
ed in India at the request of the
Government of India to look into the
possibility of developing various
Indian rivers? i

(d) If so, what is the result?

The Minister of Natural Resonrces
and Scientific Research (Shri Sri
Prakasa): (a) The trial load analysis
of the section of the Kosi Dam was
carried out by Indian engineers of the
CWINC under the guldance and with
the assistance of the U.S. Bureau of
Reclamation. As a result of these, cer-
tain improvements and economies have
been affected in the proposed section
of the dam.

(b) to (d). Mr. David E. Lilienthal,
formerly Chairman of the Tennessee
Valley Authority and  subsequently
Chairman of the U.S. Atomic Energy
Commission is on a private visit to
India and seeing one or two river
valley nrojects. laboratories, universi-
ties and rural life He has not come
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at the request of the Government of
India but the Government are extend-
ing facilities for the visit. As it is a
- purely private visit, Government do
‘not expect any report or result.

CANTEEN STORES DEPARTMENT

111. Shri Sidhva: Will the Minister
.of Defence be pleased to state:

(a) What is the composition of the
‘Canteen Stores Department, India?

(b) Where its branches are and
‘whether there are local boards in those
cities where there are branches;

(¢) Whether this Department is self-
supporting;

(d) What are its earnings and ex-
penditure since the partition, year by
year;

(e) Whether it is a fact that, as a
measure of economy, the post of ad-
ministrative officer was abolished in
April, 1950; and

(f) Whether it is a fact, that the
‘post was again filled?

The Deputy Minister of Defence
«(Major-General Himatsinhji): (a) The
Canteen Stores Department is an orga-
nisation under the Ministry of Defence
to provide canteen stores to the troops
at their numerous locations at the
lowest possible rates. The organisation
is controlled by a Board of Control
with the Minister of Defence as Chair-
man and a Board of Administration,
‘presided over by the Manager of the
Department, with representatives of
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the Ministry of Finance and of the
Quarter Master General.

(b) The Canteen Stores Department
has wholesale Depots at m
Bangalore, Calcutta, Delhi, Pa
and Srinagar.

There are ho local boards at the
above centres with the exception
Bombay where the Head Office of the
Department is also located with its
Board of Administration.

(c) Yes.

(d) The preseat Canteen Services
came into being with effect from the
1st January 1948.

The position is as follows:
1.1.48 to 31.3.48

Ra. a. 2.

Gross profit 20,343—2—1

i 3,90,179—7—10

Net profit 30,163—10-—3

1.4.48 to 81.3.49

Re. A »

Gross profit 21,37,761—4—8

Expenditure 18,08,214—13—3

Neb profit 5,20,548—7—3

1.4.49 to 31.3.50

S N

Rs a. P

Gross profit 29,92,380—5—11

Expenditure 20,23,445—5—3

Net profit 9,68,035—0—9
(e) No.

(f) Does not arise.
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PARLIAMENT OF INDIA
Monday, 26th February, 1951

The House met at a Quarter to Eleven
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part D

11-50 am.
LEAVE OF ABSENCE FROM THE
HOUSE

Mr. Deputy-Speaker: Before the
House proceeds with any other busi-
ness, I would like to inform hon.
Members that Shri Alladi Krishna-
swami Aiyar has requested for leave
of absence under Article 101(4) of the
Constitution on account of illness.

Is it the pleasure of the House to
grant him leave of absence for the
current session?

The leave was granted.

USEFUL CATTLE Pl:.g‘SERVATION
on|

Shri Satish Chandra (Uttar Pradesh):
Last time when I was speaking on this
Bill I had said that there can be two
approaches to the cattle-problem—
one approach based on the religious
sentiment, and the other that may be
termed as an economic approach. I
had also said that there could be no
twp opinions about the objects of the
Bill, which are laudable. The Mover
has brought forward this Bill to pre-
serve our cattle-wealth. However, 1
wanted to emphasise that while con-
sidering this Bill we should take fully
into consideration the economic aspect
of the problem. The importance of
livestock to this country cannot be
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under-estimated. It is common know-
ledge that all our agricultural opera-
tions,  agricultural transport, ete.
depend upon good cattle

Shri Kamath (Uttar Pradesh): Sir,
on a point of order, the House will
remember that on a suggestion or a
motion made by you on the last non-
official day for private Members’ Bills
the Bills that were tabled for intro-
duction were allowed to be introduced
and the Bills for subsequent stages
such as consideration and so on were
taken up later. I find on the agenda
today several Bills for introduction.
The same rule could have been applied
today as it would have been helpful so
far as the House is concerned.

Mr. Deputy-Speaker: On the previous
day it was done with the consent of a
number of hon. Members in whose
names motions for consideration stood.
There were a number of Bills out-
standing then, more than 20 or 30. A
special motion was made to suspend
the rule and it was suspended. It
was an exceptional case and no such
motion has been made today.

Shri Kamath: Unfortunately you are
in the Chair today and so you could
not make it.

Mr. Deputy-Speaker: Any hon. Mem-
ber could have made the motion.

Prof. K. T. Shah (Bihar): Sir,
should like to move a motion.

Mr. Deputy-Speaker: We have al-
ready started the regular business of
the House by calling upon the hon.
Member taking part in the considera-
tion motion. It is too late for the hon.
Member to make a motion: he may
reserve it for the next occasion.

Shri Satish Chandra: Apart from
agricultural operations and village
transport, our irrigation also depends
to a large extent on cattle, which serve
as the motive power for lift-irrigation.
We also get a large quantity of manure
in the form of cow dung, which is one
of the most useful natural organic
manures. I had also pointed out that

I
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[Shri Satish Chandra)]

i this country, where millions of
people are vegetarians, the importance
of milk and milk-products in our
dietary could not be ignored. In spite
of all these facts I was not very much
in support of the Bill moved by Pandit
Thakur Das Bhargava, because there
was an assurance from the Treasury
Benches that a more comprehensive
official Bill would be placed for con-
sideration of the House in this Session.
I am sure Government will introduce
shortly the Bill which they promised
to bring forward this session, and that
it would be a comprehensive measure
covering every aspect of the animal
husbandry problems. 1t should not
merely be an addition of another sec-
tion~to the Indian Penal Code like the
present mnon-official Bill, but must
suggest methods by which the cattle
wealth of the country can be further
developed.

Sir, it will not be out of place here
to emphasise the fact that animal
husbandry and the cattle problem have
been ignored in this country for a
very long time. Let us look at the

- figures which give an indication as to
how much wealth is added to the
national income through our cattle.
From the figures available to me I find
that in terms of money we get Rs.
160 crores through bullock transport,
Rs. 300—400 crores in the form of
traction and motive power that we get
from the cattle, about Rs. 1,000 crores
in the form of dung which is used as
fuel and manure, and about Rs.
750 crores in the form of milk and
milk-products. To these have to be
added the income from hides, skins and
bone-meal, etc. Adding up all these
figures, we find that the national
wealth is augmented to the extent of
about Rs. 2,500 to 3,000 crores per
annum by the cattle-wealth of the
country. This amount constitutes about
16 per cent. of the annual national
income of India. But let us compare
the attention paid to this important
industry with other industries on which
Government bestow much more atten-
tion. I will cite only one or two cases.
Every year we produce about Rs. 500
crores worth of coal and only about
Rs. 10 crores worth of steel, but much
more is spent out of the public ex-
chequer for the development of the
coal and steel industries than for the
development of the cattle wealth
of the country. As against the 16 per
cent. contribution made by cattle to
our ' national income, we spend from
the public exchequer only ‘08 per cent.
over the development of cattle: I
would wish the House to consider the
position that on our biggest industry
after agriculture we spend only ‘08 per
cent. of sur total national budget!
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At the same time, Sir, the fact can-
not be ignored that whereas we have
numerically the largest proportion of
cattle per head of human population,
tpe nulk-yleld and per capita consump-
tion of milk is very low. In post-parti-
tion India we have about 18 crores of
cattle. But 22 bullocks in this country
do the same amount of work as is done
by three bullocks in Egypt. This
single example gives to a certain extent
an idea of the quality of our draught
cattle. According to expert opinion
the unnecessarily large number of
cattle instead of adding to our cattle
wealth has become a liability on the
nation. All the fodder. concentrates
and cattle-feeds that can possibly be
grown on the limited available land are
not sufficient to feed 18 crores of cattle.
It is quite possible that only 10 crore
well-fed and healthy cattle of developed
breeds could yield more milk and per-
form better service. in addition to re-
lieving to some extent the pressure on
land which is urgently needed to grow
more food for human beings.

12 Noow

So I revert back to my main argu-
ment, that while considering this
problem one must not be led away com-
pletely by a feeling of religious senti-
ment, but should also take into account
the economic aspect of this vast and
important problem. I do not suggest
for a moment that in this country
cow-slaughter on a large scale is
possible or should be permitted, be-
cause the sentiments of the people
have to be taken into account and
respected. But I do say that this
number can and must be reduced by
some other means. Several methods
have been suggested, one of which is
to concentrate the useless cattle in
forest or such other areas where there
is plenty of grass and where they can
be kept without being a liability on
our food resources. They can be
seggregated in places where they could
not consume such food as is needed for
useful cattle. The other method can
be the castration of useless scrub bulls.

I would submit, Sir, that the religious
sentiment is also born of our economic
needs. The idea of the sanctity of the
cow probably developed in ancient
times, not so much on account of there
being more sanctity in the cow than in
any other animal, but, on account of
its wvital role in the economic life of
the nation. But if it is now proving to
be an economic liability rather than
an asset, it is for us to think coolly
and dispassionately in order to evolve
a correct policy to meet the present
and future requirements.

I wish that instead of this negative
Bill some positive steps should be
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taken to improve the breed of our
cattle. It is possible to achieve that
objective in many ways. Several com-
mittees appointed to investigate into
the problem have submitted long
reports during the last few years.
They have made important recom-
mendations to the Government about
improving the breed of our cattle by
scientific methods. I need hardly go
into the details of those.recommenda-
tions, but I do complain that Govern-
ment have not given as much atten-
tion as they should have given to this
major problem on which depends to a
large extent the prosperity of our pre-
dominantly agricultural country. More
attention from the Government and
more money from the Exchequer are
therefore urgently needed to tackle it
successfully. In this country, there
are hardly ten veterinary surgeons for
each million of cattle. This compares
very unfavourably with similar facili-
ties existing in other civilised countries
of the world. There are very inade-
quate facilities for veterinary training
and for scientific development of the
breed of livestock, Government can
surely do something in this direction.

There is so much veneration for the
cow that if Government moves in the
matter it is possible that large amounts
of money may be voluntarily forth-
coming from philanthropists all over
the country. There is no dearth of
persons who, if properly approached,
would be prepared to invest large
sums of money for the development of
cattle. I think that this source could
be tapped and every effort made to
collect as much money as possible in
‘the form of voluntary donations. The
work of improving the breed of cattle
can also be undertaken with the help
of or entrusted to the innumerable
goshalas and pinjrapoles that already
exist throughout the length and
‘breadth of India. What is required Is
‘their proper coordination with a view
to pool together the efforts that are
being made sporadically all over the
country on the initiative of philanthro-
ﬁsts. So, my whole object this morn-
ing is to emphasise the point that pro-
per attention must be paid to this
national problem and it should not be
ignored as has been the case hitherto.
1f Government promise to take positive
gteps in these directions and bring
“gor_ward the comprehensive Bill, there
is in my humble opinion, absolutely no
necessity to pass the opresent Bill of
Pandit Thakur Das Bhargava as it
does not go far enough and does not
solve the main problem that is before
‘us.

Dr. Deshmukh (Madhya Pradesh): I
rise to a point of order before we go
further. I submit that this is a ques-

26 FEBRUARY 1951

Preservation Bil} 3465

tion which relates meore s| to
the State Governments upgﬂgww
from State List No. 2 and I would like

to know whether it is competent for -

this House.........
The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Imind

Sinha): This is for Centrally A
tered Areas.

Dr. Deshmukh: I am sorry, Sir.

& wMfe | (7= 537) : T-
qfael, Igus gatg w9 & fF o=
TR ag T fdt & F W g
YA AT § A9 TG F A GrNaIiy-
AT X ATEAH AT A S | A @
F g ok gnwErfawdar F I X
arew § B o T T § R I
= fF aifee av & T@ @ R
% faaw a1 § A 79 F@E T
TRE TR e I AT F
AT A TEEW W ATEA T G,
grgm fodd g8 ¥ T AR
TR aea § fFaalt W
T # o a9 gAR WA qTNaT-
fagar &1 @ T8 & A AR TG
famr o fF Faw qrewianar #
TETH Y e sc @ @ 5
FragraTer@ e W W F I
&) FTEEITART ¥ W ¥ 99T ST
T AT qF ¥ T ATEARAT § |

FAA@A@FENE T T
frgaaw ¥ QA & § v wiefew
SR gEq afaF | §999A 98 g
grafas w9 &\ §EfaE 5
Wk anwgfes Wl R OHES
g & < g g1 gk
ST 99 30 & shegre, S FAf
faTe X I@ 2T FY AAE gAY AW
¥ awr &, woQfrEm ¥ @
rESfEEal A ETR AW F FS A6
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[& Wfe= arw]
a1 oy 3w @ @wd
T W § 59 2w F shigre g
o shew g w Wy A
fam @i ¥ W of faw
g1 @ deft w i
ST g gen o v faw g @k
WA qEeNEl F oTW g A
FeIfaTar 1 S ff s A av )|
T A FT T SNSRI T
T H gl s F AT

FEOW T e 5 oF o
S fr 3w W d S M wiw &@w 9,
TEIEIWHAMN AT AW T &
AR T fawy 5% ovafrs g
o o &1 F goEa § v
N o FdvwF oo s=lw
9T I Fer it A g
d 78 Aear fF oo # s
¥ T 1 97 o g7 #7 fF wAy
R & 1 Y T FT N QY v @
it o wo qum a9 S R
¥fog g g, g aga A &
qET T @ afx dw gw Swr oA
Fgr o fr qaifs R emr as
S R @ AT a1 afed Tw
WRT RIS o, @ ' =
fagramm &Y a@ oefr ) T=E §
imafammdd w &
5 =gt & Mgy Y wfw W @R N,
mEaW A M Aw aw o @,
7ofy 78 a7 faaenw &, 98 faege
ffER A § T o T AR T
2w ¥ I| F s A A Il F%
& I« Ay * zfagw A Of fawr
FAER I § Al o Gepfa
| whfed & a9 ¥ g0 =gar
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g & wr w1 9w gnwafaw
W T FR qieHfas 9 £ |

frcag o afas s o 3
TT W E Fyga™ [ 1 AR
W TN W N 7@ 99 A7 gAT
e feafr 9w A W@ gw T
A gF arfaw ghe ¥ @@ ¥ afF
ArFFAT g | W 9 sufraat § A
g ot d=d w1 $E SwERr A
MY AR FE & 5 gF dRd A
FE raerFar G g 1 dRd A

%
A
A
g

, 9 aF FY A swly FT oW
? 95l % Wgd gL 9% FW fFM
137 RO W AR afys rEw-
, 9GS SRr Fg FET ¢ Al
§ & =y wmu
T g & W 97§
TH AW IR ) W
wF g9 F foq off aea @t
g wom & gl

A s .'w

-3

" TEETEL
339

FAY ogS W A A N Aqfw §
Ig & fawew o1 War ) gar A
ff w wR @A gddfe aw
% gw aaded  (Cooperative).
m s@fres  (Collective) wraf
%1 faufor 7 #X & a9 9% o wgi A
&t ¥ for 397 N g1 smamgwar
2t 1 fox g 9@ A For @@
yofuw w0 & 9® e N &
qﬁﬂ’l‘(mqﬁzmﬁfawlﬂm,

, fagr @ ), Ny §



3488 Useful Cattle 26 FEBRBARY 1951 Preservation Bil] 84¢€ P9

® F AR N A N dewd

IH 59 A9 F) 2@ FT AT &
T &, AR F F 57w I I 39 A7
A H TF T AG A4 < I &,
T afi &7 Jor #F M. AT
Fdww w@m &8 48 &1 4Q
e 7 T 9 v g Ffw framr
o d a A e &1 e
FX AR T g TRl FTIqE
T for. wifs 7 @ aga wor-
qq &1 T GG FI@T §, A IT A
SR @1 wd T w5 72
I® A% g% & | ur /@t g By A
qAEE wRT A ¥ ynefat
(Secretaries) ¥ #rew g& A ar
g s (Staff) ¥ wrowr g€ &

@ A E fege § fdt view
WA & 99 qw AT T @
W AR F) Al e
¢ e gz (Milk is a
perfect food) a7 am oA
a%imﬁ?fﬁzﬁﬁa'{fﬁ?
W AW W fraar agr s
g1 W oEwR A oA frd @
JM? oa IW F SR #; oang
gir g, ¥fFe st 91 o aw
TG T & g wg § ¥ g
M fF oW W oF o oWy
g9 T frem R ¥ s s
TR 7T a1 @ WA a=Ai
T W gem-gwn afes £, faoeh
afaw gfmt & fodft g W A
TR o= W F I AR
T BT QT & & 7 e |
& F WA g 7 9 § | Wi 9%
T ST A TH @ W
AR g% ¥4 (Grow More Food
Campaign) # awmr & #= e
W OT Qe T|AY GAw ¥ A%
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[@= Mfaw= T]

N @ § 1 gE Wi F wfw Afw

N feom 3@ faoar & sk M

4

ﬂlﬁ’
/ﬁ-ﬂ::%

@

4

1

FR A g frm owr W@ g ww
w1 7o femm d9f & fog
e aX @ 7 W@ e 9@

# awen Ffe w0 ot ¥ =g
¥ oA § AR F Fwwaw A
Foa Fg W § F A A afww
N SORA T B AT F S
¥ W AF AW A wRy
iR #fes = SAEE TR W
demr & fou St ame } FAE w9m
for €, 98 *1 wafe W dw
#ix Al # = F R s
fed | 9@ aF W @ W o,
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W W FEwm e W e &
Tl A gUE A FT FEA AR
v Avd FEl A O wEE
ag & @¥T

fir afad a1 IWET FH I
QoA § 0F O T W4 FrEwd/r
g AR ;gE s A fad F
FI@ W &% fHaaT T @9 #
9, 7§ T gaR ane g1 fow
T 99 SRQ F A A AT
T Fa. A ), 9 W g
frrm T W W EN FR AT AR
4t &k fer R DR ag TN
frar @@r AR s N ag dEE
T T gfd aR 9w § Ak afaw
g N AT g1 I F A
N &g 99 fgqd dRO A ¥

§ @ wfa N vaw wfFm 9w
qR F W ¥ we o § pER W
aNJWF foqg ag W a9 & fF
g A T ¢ AR o) dwifaw @
Y IAN FF A §, I ARY
T8 & FT IWEA WA AR
AT FeaTor @R, A N Iw g
1 | & fou faemr s smo A
g« frwr R g wwar am
eI RE W F aum A
frafl @@ Saw @t @ W o
w0 @9 7 9 var foar € W
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FTar d foded sv & a1 fasd
s5Q ¥ gurw faqT FEAw §F arer
&, 99 ¥ E afem seaiw AT | w40
A T T8 fwasigw gfe
@ ¢ ? fored daRedl A F T
¥ o @ E, | N AR
I g, 99 A aEEE § feaer
gal o3 A fee ag &g feadr
fharY X % TgT &, WA 7 fa
I F IWA P I, AR A
WA F A4 I N q9g ¥ A A
fFeM 3§ | & fFam Sw@wm
T ghd, FW A9 T I TW W
zg gfe ¥ A famz fem § 7 ol
528 qX 41 39 TR A dmfiw
@R} 9T ST AW TWAr §9 I Q@
§ =g @ 1 Ay W afk am
@ & # Fwwe (compost)
R afor &3, g @ T aE
afqa Femor gF0 1 FW ¥ ¥R
dmfasl 31 M A Mgy F &1
T graen § 1% "ANQ AgT g 1 Sl
&% dwAT AR fAw w1 F1 gvaw
§,39 % gy AWANIE 1 TF
amfasl i qa & fr Q& | s
w14 § V¢ gER qmfewl F1 wAa § e
ar a7 & T @ gET agEr
grang wgi q@ AER ST AT
N @F e IO §, 99 H dWAF
& uF § AR 8T 4198 wEgW § %
I AT N T IWEA qG |bAT
g1 ann RO s=G & o
FAE WA @F FT FFI § |
g @ ARRd gl v a0
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war fadw I wwd d, 99 N oFe
# fogam sfr av a0 war
T aed § farag oA 5 g &
g ¥ frawr SoRT @R ae §
dRag fradt X oF TgId e
% 9w F1 9T 49k Qe frem
FT GHT AT v 4 | 7R AT 3wl
¥ fo@ [y F Ma sk ahpr #1 |r
T AT @ 47 I AR F foF aw
39 afas a1 I PoeT H qF
Gq7 W1 g R TAR T E | W9 g
N A wam s 5 afax ag #
QAT E, a7 VAT TR F I
are § a1 =E), AT FY, WA AEA,
# W7 O TR FT T FE@T
AR § Mo & aF ¥ IT AR F
¥g AR AT T AT FEAG FAE
F1 @l WS g F 92 M T
ﬁmm\w&amrwg‘w‘f&
I AT GO § IR FHT IR
1 0 FiUg afFT S99 F G R
gfena & 9qd9 FETE | § T@FE 3
WY TN AIE 7] @A
A FEFR E AR W aEA g 5w
M F T AFR § TG FIE GER
affarawdr W s g 5o
g SRR 6 ALY
qficfeafa & gX oF safi &1 @
# AT G T qHAT FAT Aifgd
9T 9% 99 T g N AT T &
g § GUEIC F AT A F
AT | AG A AL A AL/
Y FAMAR T & |9 F F I=0g 91
T H AT T ¥ DI AT qF AY
T gEseraFar & faaw ¥ oAl
afer  wpfas ok e
gfe & w1 W fmw & fosn
dk aft ¥ & w;ow §
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[&5 wifa )

qﬁz%waﬂﬁma’tw oy
TEH W T AT YA AT G §
AR T [ A A gER A
I A g T FON W7 A g
o T Qw0 afew o=
IART FA W AT F g A
foeg § @i, @ @1 ok g
Tl

wgl 9% dfeq g T@ A &
faw &1 gwew €, dfeq ot w@ e
T4 afx ¥ ag 5 fF 721 Fvwe faw
S T 9T 9T & g Sufedd
frar & 1 7z fadaw el qel e F
I =1fed 97| IWETA AT 99 Oy
fovarr § oY v wiffeq argre T oY e &
feFam aF amr §1 feg Sy
frdas 909 A fear € =g Wt T
F g | g A Y ur 99 e
¥ W g 9wyt A amar &

St RN qgW : G I F
T F S

& Mfaw T : a7 37 917 F
/W @ o 5 9w e F ag A
WEET § 7 1 ¢, A gy
Wi H A T T oaw o
WH A qum gygEl FT Eewwr
TN AR § TG TG A% A v
méaﬁwanﬁwaﬁgﬁm
FET ARAE AT g F zw
fasa & M@ TR I & SERE
Ir%ﬁmmlﬁfrmguwaw
T W@ A A F g g
w wifed=e ( Confidential)
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g1 YW@ IW T B @ H AA
T g &1 99 F 9% W W 8,
MR aE wagaasg e § fr
FATR e F Y T F v Y A W
A L & IT T ag W A afew
a8 74 & |4 F1 gecidaa (Iater-
pretation) sewawT g ¥ &
T § AR AL wfy & o A
# gt IeiRaw ¥ wawg € | W
FER FT @ FFR A FE T
s aFd F 9 WA g
A A A G | A AT AT FAR
et 71 Wy § g faw Y
F s W dfes IgT Iw S
A F1 48 fow g AR faw
g s fowfd a@r & @
FTT R FAS TS At I@ A
N A 37 fawal & ft sga OB
g faw s g1 S famfal w1
FTER I W AR W5 Fow
SRFEE FAY 39 F qEUA T
FA SEA A T AT fF oW
[WH TEY FAE T gAT 91Ed |
TF Wt aAfFq 39 A BT S GIFR
T gER #1 A, @A fang Al
qr 1 99 T 98 A Fgr 41 fF A
TR FA S o g §9 I AR
FC A S &Y ant & o< g wire-
AT A AT FY AT o@w &w
IR T T S YA B @
W F I ¥ A€ 9F gH qaqr
W W F NET B T S 99 a9
gd afs &d Y smawEAr g 9T R
qEEAT BT A W UF A9 qREr
&g A1 o | N fawtE g o
deo NEaTT FA T 71 f 37 fawr-
feat &t S ad i@ FAfawr-
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Feait & argaT +ft ag fae agar i
faw g 1 qufed el NAgfeyen ve
feo 1 3§ aF =@ sor weiR
fas 9@ qear &1 dR @
A N gfe N 4w s
TT YA F TE FT GHATI O
fR M w ey drgrama
¥Far § AR ag e aga ge A
Tt &) wwar € ww g fae ¥ sERR
FOA FT @R IGT 1 I
T T £ e Faw dwr wgw
IRP aFaT € A @ awear v
T & 7 wF @ g ww
FL geid o § o ¥ aeR 9wy
*¢ 3t 3 9w e a1 fF ag
IUART qEt W@ F | F@;T v
g a1 % agt o Sl g
TP R ITI7 § qboar g
it aa 7qn 4 MEw F9E T2 I
faar i g WA v 7€ i T o
R & faw § fom & s gt
W fad et S Tt
IWATET § W g |y & fr
aa%w:ﬁaszﬁmﬂ’f% -
IR T FE AT |

[SArDAR HURAM SINGH in the Chair]
TWE FM 199 ¥ gAT FOU
ag § faawst &1 #31 & fraw
AE T W IW Y I T A
IR G AT ¢ oqw a8y @wr
ésrrfwﬁmmﬁaﬁﬂ qFAT
5 ag A o snw amerm W@
&1 FEX AT AT o AT e, qead
ﬁmw%@&,mﬁﬁmwﬁ&.
I A o % Afed, fr o
o o o o aoi a1 2w dar &
H® T frewEr 7 oo awr §)
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B Y Too et fgare A, G
¥ s gEt e Faaf ad
FoFar I § Aaw Ay €, wad
el 7 oy §ar gt AT €1
T AT IT & q9 afedl T W
gt o A A F g &
> X &1

it witwr w72: 73 frdaw 3@
deh Gefufred ofaw & fog &

ds Meg aw : oo Qefaf-
wt fawmdf @ d wE N
AR TR AR @R A ST A F
w1 f arg o #< Al fio el B6
G FT AT QAT § 1 gr w E
¥ ¥ oz fred 7w sk afeat &
ag FaTHEl ¥ g § T AW L, I
& 1T SEd TV FT TGS I HCEA
wfs & 9T § X T8 TR e
faard ar gt famd & a2 79 g &
FREFEA A T TN E AW
A E oS TMEA T T A
@ &1 78 frewam w@ oo
Y, Tg TAA GEAT ITEEN AT &
# a5 o § Fgm fF e
F FRA NI GE T q@ F
i@ FT qOTET Fifad | F g
T § S oA ot agi T § 9w
Fal ¥ g WA AR Tw
AT &, 39 AT TR W g0
HAY ST gl 9% 91 T A9 fFoawr v
Q@ g =@ TR frw sERosg
@& AR fre ¥R 98T AR afon)
T TIE @I § 1, F N9 § FAT I1gar
g fF agomdmrow T ¢ faw
I T F97 IgH [ARAT FIF, 9@
T FITA T TE T FH FT T3
NoFA T I FIE Ry [T
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[#= sifaw ara] .
fodiqw 3@ 9@ FT 94T G S 9T
f5 a8 AR GOT GOT FTeqT ¥ §
W AT FAHE N
AR I Ffelt # N T Q
Wi NWhHh ar @ @wE)
‘Al R sEe 1 fremann
FT A 3] 8 o), qga AT
YA @A E | OF IFA WY AT
a1 fer @ 7 Qfad, e kv &
AR IW FT T A G ATAM |

W s : TE F fou ot gar
& g
& wfex qw: 3 dwmg
N agag ¢ W Faw G
&t | € arER #) fregaelt I
& feramy sy ) hr dr g §
T HIT I F) §B FeE §FI §, a1 IF
Forgmag A arie AU
. qIE qg A ) T @ ;R e
& T 71 fadinw a8 ae Fg &
fr ug frewamy § wmar g wwieg
frel SR st 1 fremgen a9
# 78 AL

AT FQWT A W gen & av e
AFIG W &a1 AT A g A
¥ag 91 FC @) & AT IR Y Few
wyaad gad § R W aEe
¥ angmx 9% 39 fawg #1 3@ A @@
o favig o agt 5 gw @ FER
B a1 HT A Ge) Gefafaeed Sfam
v frlt e A i R fFag
A o TN TR T A &
sarT q aTg ARET AE F g
W g A & Meen ¥ foy Faw
frerart @@ afer @R TE ¥ AT
# JFAr o T dar &7 A
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¥ T FY IR AT a5 faw T A
gARAF T A ST g )

Pandit Thakur Das Bhargava
Sir, I do not want to interrupt the
hon. Member. May I remind him
that on page 14 of the Report of the
Cattle Preservation and Development
Committee, of which he was a Mem-
ber, they have divided these into two
stages:

“(i) The first stage which has to
be given effect to immediately
should cover the total prohibition
of slaughter or all useful cattle
other than as indicated below:

(a) Animals over 14 years of
age and unfit for work and
breeding.

(b) Animals of any age per-
manently unable to work
or breed owing to age,
injury or deformity.”?

Seth Govind Das: What subse-
quently?

Pandit Thakur Das Bhargava: What-
ever happens subsequently, this is a
small Bill and this small Bill is accord-
ing to the reccommendations. of
Committee.

qeifrg ;. A fad 1@ ¥
@ ¢ frwa s w g fow g Tl
o | AR firy dfeq s T ST TW
wraee § Hfew NeraT waet (Cattle
protection Committee) #r feitd
& g@er 2 WE ) dfE Iw oA
famfedi & g N o F AN
WAy Fq5 a7 T T | A A
g fr agarend A sHfon § ¥
FT GHAT F R E

Mr. Chairman: The hon. Member
may address the Chair.

s fitfey aw ;. 7 faw 19 T
Y qEafFe AT 9 gE T AST G
gz % qg a%q W §
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NF AUy ag A ®
gt 9% W f4w &7 g § 98
T TR fow § AR T FER
fas Fgr @7 @AW F &
T T AT g gH AR T
fFft gfe ¥ ¥ 7y FwR oW
e &1 e =g fauw &t gfe
¥ W, a1 #fes FEED foE
(Cattle Enquiry Report) #

TR ¥ a STl ogEl # oaw
TIAT 3 Af o awar | ofww WA
WR Wt g ® TFag faw smar g
A g Ad | whfer 49w
ff oz 3% fer & saw § WK
wifer & T@F awdT F @ E )
at afr g AW W # @R
T aft & ™A@ AT F oW
oA Mg A 3| F fou AR
T g aR W aw ' W ognw
fiaar 9, W€ X "o A9 W,
T X g dam wid, @ |
garg fiaar 9@, AW R A AT
o, ¢ 9T a¥ fam wE A} g
QT AFAT I AR 1y ww I
wR Ygear ® fF o owed
I T Ig HEAT @ 8, A A
¥ & foy s gwiw A aw@
it s wiesfaw gfie & ar snfaw
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T T FH - ATST TG §

FT VAN A @S HEAH &
a9 F 7 3T & AF T ALY
afqs wgw # e ¥ J&w i,
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[& mfa= 3]
A g St oF  wiestas

e WY § SR Wit WA ¥ Wy
‘g% giepfas geqr F1 awg § fior
fer g1 fr aw @ A Tw
AT T § | A oF afgfas WY
g aR wE @ oafefas @ 9w
-gifgfas 38 & v omar fF
‘IEH WA AT F gy AAAHT X
E R
dfen Fow w2 i F g TR
Q...
Seth Govind Das: I don't give way
Pandit Krishna Chandra Sharma:

‘On a point of order, Sir. Has this

long story any relevance with the

-question under discussion?

Mr. Chairman: The hon. Member

might continue. I think hon. Mem-
ber is going to conclude now.

&z mifae am : Yes, Sir. ##
FO @ aga AR F @ faew
9t o7 WX w7 @Far § | 99 W@
§ freg fagg & #F g ¥
faoaeft @ & AR @ faww @@
F uF fa7 ag) afw ada oF 9
gFar g o

frezt docim : 3Er fawm O¢
sfgd, ga fawm T 7 om=F )

& wifew T s fwm
FE 7R g Fwg e O fF a=f &
. giegtaw st o § W afgfas
safya ot & WX IW F WY T AT
gem WA § A T A e &
Fgm WA § 5 o ag giah
¢ AN W AW AA X I FW
fagdi & aga  @fas @@ @
qrer @1 gfuF g @ faww @
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R Ffegdae & | IWE TR
T OF T G faw e o
59 fawv & waw § A fF 7y

G qRIEE G A FTH TR
3w a1 & amr s § &
st fax S AR gEE AT W+
9T 9T 39 oy ¥ aEe @ 99
g fdas AR WA A
7 99 T FO Y qa® F AR
Wy a, N v @ J|waar offar
ST SR § SR @’ @m, T
FFR & W AT aw@r S\ a
T AW fF @wu Fag

TR@ TN F W @1 gs S
FET FHT g AREGT F W F oW
WA W

(English translation of the - above
speech)

Seth Govind Das (Madbya Pra-
desh): It is unfortunate that whenever
this question comes before us in any
form, it is looked at in the light of
communalism. There is no relation
between cow protection and com-
munalism. In view of the fact that
even Pakistan, our neighbour country
which declares herself to be a follower
of Islam, has made some rules and
regulations and is going to enact some
laws in this connection, what can be
more unfortunate for us than to talk
in terms of communalism and to say
that this question is being brought
forward under the influence of com-
munalism. The question of cow
protection should necessarily be treat-
ed as quite different from that of com-

munalism.

Next, I have to say that this ques-
tion has two aspects—one cultural and
other the economic. First of‘all, it is
nur cultural question. There is a vast
difference ~ between _cultural and
communal issues. The cultural
issue of a country relates to her
history, customs and other things, gnd
pot to communalism. Communalism
has a very short standing in our coun-
try; but the country itself, its history
and its customs are thousands of years
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old. Our entire culture came into be-
ing at a time when there was no ques-
tion of such Muslim communalism.
As such the question of cow protec-
tion is related to culture and not to
communalism.

Some persons say that there was a
time when gomedh yagyas were held
and people used to take beef. They
also guote some illustration from
‘purans’ in this connection. I for one
believe in human advancement being
achieved through various stages of
development. I do not admit that in
the beginning, man was like what he
is today. Keep aside the question of
cow protection for a while, history
proves the fact that there was a time
when a human being used to devour
his or her fellow beings. Should we
therefore demand that such a practice
may be allowed to continue again as
it was prevalent in the olden days? If
we say so it will be an act of absurdity.
It may be possible that there was an
age when the people of this country
used to take beef or when gomedh
yagyas were held. But it is a con-
troversial point and is not indisput-
able, After that age people of this
country made progress and established
a culture of their own in accordance
with the history and customs of their
country. That is why I insist upon
the fact that the question of cow pro-
tection has nothing to do with com-
munalism and it is related to culture
alone.

Then, it is an economic question as
well. Ours is a predominately agri-
cultural country. In view of the pre-
sent situation of this country cow has
the greatest utility from economic
point of view. I am not one of these
persons who consider tractors to be
of no use and think that tractors are
not necessary for cultivation. 1 agree
that we do require tractors and so far
as agricultural development is con-
cerned, tractors have played an im-
portant part. I also admit that we
require mere tractors. But I cannot
help take pity over the wisdom of
those persons who say, or think, that
these tractcrs will solve the main pro-
blem of cultivation. I am not prepared
to accept it for even a moment that in
the present situation the tractors alone
can solve the problem and can do each
and everything pertaining to cultiva-
tion. First of all, we should take into
consideration the method of land parti-
tion in our country. The land here is
so divided up that unless co-operative
ar collective farm system is introduced
bullocks will always be required for
cultivation purposes, Just have a look
at the cultivation of rice, the shortage
of which is more than that of any other
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foodgrain.- Then cast a look upon rice
fields of Madras, Bengal, Bihar and of
my own province at Chhatisgarh. Look.
at each and every place where paddy
is grown. These paddy fields are so-
small and there are so many fences in.
these fields that bullocks alone can
work there and not the tractors. If
in this country the cultivation of paddy-
is to be developed and more rice is to
be grown, the tractors will be of little
use. If tractors are required to re-
claim barren land, bullocks are also
required, probably ‘more than tractors,
for other cultivation purposes. The
present food problem with all its horri-
ble appearance and various lofty
schemes regarding ‘Grow More Food’
drive cannot be successful until and.
unless the problem of bullocks is duly
solved. .

I am very sorry to note, and have
alsc raised this question in the Legis-
lature more than once, that it is quite
strange that bullock has got no place in
the ‘Grow More Food Scheme’. I do
not quile know whether something is
wrong in the brains of Agriculture
Department men or whether it is a
great blunder on their part. I beg to
be excused for uttering such harsh.
words as I have been constantly using
very polite language. Of course, the
error has been made somewhere or
the other. Either it may be due to the
Secretaries of the hon. Minister of Agri-
culture, Shri Munshi, or to some other
staff, but the fact is there. Whatever-
may be its reasons, but I do not under-
stand why bullock has not been in-
cluded in the ‘Grow More Food’ Scheme
in spite of repeated warnings given in
this connection. I want to submit that
the production of food cannot be in-
i:t:lgsed without the help of the bul-
ocks.

. Besides, I wish to ask whether milk
is not complete food. In regard to
Vanaspati it is said that the Govern-
ment will have to accept what the ex-
perts on that subject say. Are the:
experts not unanimous on the point
that no other thing contains so ma

combined food values as the m

does? Have not the great economic
and scientific experts said that milk
is a perfect food? Do the Government
not realise the fact that there is an
enormous shortage of milk in this
country? -Let the case of adults be set
aside, even the innocent infants of this
country do not get milk in such a
quantity as may develop their bodies.
The rate of infantile mortality in India
is higher than that in any other coun-
try of the world. The children of this
country crying for milk face immature-
deaths on account of milk shortage. I
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[Seth Govind Das]

_fail to understand why this milk ques-
tion is not being included in this ‘Grow
‘More Food’ scneme. Compare the
.quantity of milk supplied per capita
jin India with that in other countries
and see for yourself if such a meagre
quantity is supplied in any‘other coun-
try. If we go tarough the Grow More
Food’ scheme and trace the necessity
.of having more bullocks and more n
from economic or other points of view,
we will find that what the country
needs most today are bullocks for the
purposes of cultivations and cows for
the increased supply of milk. This
<“Grow More Food' scheme cannot be a
success until and unless the question of
bullocks and cows is also included in
it and a porfon of the entire amount,
that is being spent on ‘Grow More
Food' efforts, is kept aside for increas-
ing the number of bullocks and cows.

I take the opportunity to submit to
the hon. Minister of Agriculture, and
it has been my constant endeavour to
plead for such a step being taken, that
while dealing with the ‘Grow More
Food’ scheme he should at least take
one correct step. That is to say, out
of the creres of rupees proposed to be
:spent on the ‘Grow More Food’ scheme
‘scme amount should be kept aside for
the development of bullocks, cows and
milk supply. Unless he cares to do
#his thing, there are little chances of
his deeds being praised by his country-
men or his aims and objects
:achieved.

The other important factor of the
“Grow More Food’ scheme is manure.
“We know what amount of money has
been spent on Sindari Factory. When
the scheme for constructing this Fac-
tory was put before us, the proposed
.expenditure was much less. Gradually
this expenditure went on increasing
-and still the construction of the Factory
has not yet been completed and more
money is required to complete it. Be-
-sides, the opinions of the scientists
differ as to how far the fertilisers to
be manufactured there will be useful
for us. Some are of the opinion that
the ‘'use of such fertilisers may for the
present bring about more production
but in the long run it will eat away the
soil. The productive capacity of the
1and decreases after some time on
-account of such fertilisers being used.
‘Take it for a while that such presump-
tions are wrong and that the fertilisers
to be manufactured there will enhance
the production and will bring about
prosperity; even then, the money that
4as been spent and is being spent on
guch fertilizers will not commensurate
with the results to be achieved. Had
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the entire money spent on Sindari Fac-
tory been utilised on the manure of
cow-dung and cow urine and other
manures of this country, it would have
brought about more prosperity than
what is expected from, Sindari Fac-
tory. Have the Government ever con-
sidered this matter in the light of this
fact? Sindari Factory is being con-
structed in a far corner of this country.
How much money will be spent on the
transport of the fertilisers manufac-
tured there and to what distant places
will it be able to supply them? How
far will the fertilisers be utilized in the
villages? How far the farmers of this
country will be able to utilise them in
view of the high prices? Have the
Government ever considered these ques-
tions? Even a portion of the entire
amount to be spent on Sindari Factory
or such fertilizers can achieve better
results if spent on the compost manure
of this country. At least there is no
difference of opinion among the scien-
tists so far as the cow-dung and cow
urine manures are concerned. While
one scientist holds that such fertilizers
are beneficial, the other says that they
cause harm in the long run. But so
far as the manure of cow-dung and
cow-urine is concerned, there is no
difference of opinion among the scien-
tists and they unanimously hold that
such a manure can enhance the coun-
try’s total production. We can spend
crores of rupees on Sindari Factory
and can send crores of rupees to the
foreign countries for purchasing machi-
nery for it and we can increase its
overall cost every year without con-
sidering the facts as to what would
be the total amount of fertilisers manu-
factured or how far they will be able
to be supplied or whether the poor cul-
tivators will be able to utilise them or
not. But we are not prepared to spend
a single pie under the ‘Grow More
Food' scheme for the development of
cow-dung and cow-urine manure which
we have been using for last thousands
of years. We do not also think as to
what kind of scheme it is and whether
it will be successful at all in India or
not. The hon. Minister would kindly
excuse me, as I have always been using
polite words and I am one of the
foremost supporters of the Govern-
ment. Being the President of the Pro-
vincial Congress Committee I have al-
ways been supporting the Government
of my Province, it being our own Gov-
ernment. I have also been supporting
the Central Government in the capa-
city of a Member of the Congress
Working Committee. Even today 1
have no hesitation in declaring myself
to be one of the ardent sup-
porters of the Government, be-’
cause I know that 14 is our
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ewn Government and no better Gov-
ernment than this can be found in this
country. 1 realse that in view of the
present international and national situa-
tion every citizen of this country has to
support his national Government. Des-
pite all these facts I cannot forgive
the Government on this issue. I have
been constantly raising this question
since 1923. Ever since I came in the
Central Assembly, this question has
been causing me continucus anxieties
not from any communal point of view
but from cultural and economic points
of view. Unless the Government finds
a solution to this problem both ﬁjom
the cultural and the economic points
of view this country which is mainly
an agricultural country is not going
to prosper and no Government of this
country which fails to solve this pro-
blem would be deserving of praise. The
three facts of the ‘Grow More Food
Campaign’ are bullocks, manure and
milk.

So far as the Bill brought forward
by Pandit Thakur Das Bhargava is con-
cerned, he will pardon me if I were
to say that he has brought forward a
very weak Bill before the Parliament.
This Bill should have come in another
form. I have in fact moved in that
form. It is to come up for considera-
tion after Pandit Thakur Das Bhar-
gava's Bill. The Bill he has moved is
even a step back than the Article
about cow protection included in our
<Constitution.

Shri Syamnandan Sahaya (Bihar): It
may set it right by means of an amend-
ment.

Seth Govind Das: If we were to
refer to that Article we wbuld find
that it is clearly stated therein that
we want to preserve all animals but
so far as cows are concerned we wish
to preserve them fully. I have heard
that the Government of India have in
this connection sent a letter to the
Siate Governments. I have also seen
that letter; I think it is not confidential,
1 was very much surprised to see that
letter. What it purports to say, directly
or indirectly, comes to this that the
real meaning of the Article in the Con-
stitution about cow protection is not
what it apparently is. There can be
various interpretations of the meaning
of an Article and, in my opinion, in a
matter like this, where there is
difference in interpretation, it is not
proper for the Government to send a
letter like that to the State Govern-
ments. Even when indged by the crite-
rion furnished by the Article in our
Constitution this Bill of Pandit Thakur
Das Bhargava is a very weak one. This
Bill is even more backward than the
recommendations made by the Cattle
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Protection Committee that had been
constituted by the Government. Let
the Government study the recommenda-
tions of the Cattile Protection Commit-
tee. They recommended that there
should be a total ban on cow slaughter.
Not a single member of that Govern-
ment-appoinied Committee was against
that recommendation. They also sug-
gested that in order to stop cow
slaughter we should have to do some-
thing more as well such as the estab-
lishment of Go-Sadens (homes for
cows) within two years where the so-
called useiess cattle might be housed.
When, after having done that, we pro-
ceed to ban cow slaughter absolutely
;ﬂ.gp stand in .ngid of funds for the

pose we might impose a cow-pro-
tection tax. Two years have pals)sed
since this Government-appointed
Cattle Protection Committee made its
recommendations. Even in the light
of those recommendations this Bill is
a very light measure. From which-
ever angle we might look at it this
Bill appears to be a very weak one.
In view of this weakness I do not
find myself in a position to lend it my
support. Yet this Bill may  improve
matters to some extent, of cOurse only
in case the Government tries to act up
to it. When I say that it may improve
matters a bit but that it cannot solve
the problem fully . We are reminded
of several cases, for similar efforts to
preserve useful cattle have already
been made in some other countries,
Take the case of Burma, for instance,
where too efforts were made to pre-
serve . useful cattlee. When, however,

‘Burma Government did not succeed in

their objective they at last placed a
total ban on cow-slaughter. In several
States in our country too, slaughter
of cattle is permitted under special
circumstances only. We find, however,
that in spite of all that things are not
done in accordance with those laws.

[SaArRpAR HuramM SINGH in the Chair]

_ There are reasons for this. Firstly,
it is the opinion of the specialists that
when an animal passes the seventh or
the eighth year even the greatest
scientist is unable to tell its precise age.
Secondly, we may go to Bombay, Cal-
cutta or Madras and see if the bullocks
and the calves that are slaughtered
there could be called useless. The best
type of cattle are sent from Hissar in
the Punjab and from other places to
Bombay, Calcutta, Madras and other
big cities, and what happens there? So
far as their young calves are concerned
they pass into the hands of the butchers
almost immediately.

Shri Satish Chandra: This Bill re-
lates only to the Centrally Administer-
ed Areas. '
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" Seth Govind Das: The same kind
of things are happening in the Centrally
inistered Areas as in other
As I have said you should go there and
see what kind of cattle are slaughtered
there. What happens is this that, in
the first instance, all male and female
calves are handed over to the butchers.
Thereafter, as soon as the cows go dry,
it becomes difficult to keep them and
either after the first or the second lac-
tation, as soon as they go dry, they are
handed over to the butcher. Thus, we
find that 1t is the useful type of cattle
that are being butchered. They can-
not be called useless for they are use-
ful in every way. I would ask the
hon. Minister to visit the abattoir of
his city some time. I have been there
znd whosoever goes there gets a severe
shock at the sight that meets his eye
and his heart becomes full of anguish.
Let the hon. Minister go and see what
is happening there, how the blood of
cows is flowing and how male and fe-
male calves are being butchered. I
wish to say that this is not the kind
of problem that you might solve simply
by means of a debate or by passing
certain clauses of this Bill. In the
first insisnce, not the most eminent
specialist can tell the age of an animal
after it has passed a certain stage.
Secondly, we have to look to what is
happening in these places—even in a
place like Delhi. Thirdly, it does not
take long to declare an animal useless;
this cah be done quite easily. If you
were to withhold food from an animal

for say eight days it would shrivel up

altogether.

Shri Kamath: Same is the case with
man.

Seth Govind Das: But, fortunately,
man is not slaughtered. In order to
make an animal ‘useless’ you may break
its leg or you may cut its tail or you
may break its horns in such a manner
as to reduce it to such a state in which
your doctor or specialist would imme-
diately declare that it has become use-
less. Thus it does not take very long
to turn a useful animal into a useless
one.

You may consider what has happened
in Burma, or what is happening in
Pakistan, or what is being done at pre-
sent by our own State Governments
and the rules they have made on
the subject, in fact you may consider
this problem in the light of whatever
experience you have had and you are
bound to come to the conclusion that
even after the enactment of this law
we will not be in a position to give
preper protection to the cows either in
the Centrally Administered Areas or
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in any other place where this law is:
made applicable. Rightly speaking, if
we wish to protect the cows we will
have to ban the slaughter of ngt the
useless cows alone but of the entire
cow species. However, as I have al-
ready stated, this Bill does help
to a certain extent and in the right
direction.

Pandit Thakur Das Bhargava
(Pu.njab):.Mr. Chairman, Sir, I d?not
want to interrupt the hon. Member.
May I remind him that on page 14 of
the Report of the Cattle Preservation
and Development Committee, of which
he was a Member, they have divided
these into two stages:

(i) The first stage which has to
be given effect to immediately
should cover the total prohibi-
tion of slaughter o:i all useful
cattle other than as indicated
below :—

(a) Animals over 14 years of age
and unfit for work and
breeding.

(b) Animals of any age perma-
nently unable to work or
breed owing to age, injury
or deformity.”?

]ySeth’ Govind Das: What subsequent-

Pandit Thakur Das Bhargava: What-
ever happens subsequently, this is a
small Bill and this small Bill is accord-
ing to the recommendations of this
Committee.

Seth Govind Das: I am submitting
only this much that this Bill will not
solve this question. My friend, Pandit
Thakur Das Bhargava has referred to
the Cattle Protection Committee's Re-
port in this connection. But accordi
to the recommendation of the Rep
also you will have to stop cow-slaughter
completely in the long run. I know
this is only the beginning, and that is
why I am supporting it.

Mr. Chairman: The hon. Member
may address the Chair.

Seth Govind Das: This Bill is not
going to solve this problem permanent-
g. ¢ No doubt it does go to some ex-

nt.

Well, I was sybmitting that so far
as_this Bill is concerned it is a weak
Bill and we would not be able to solve
this problem at all withr this weak Bill.
We may see it from any perspective,
it looks weak. We may see it from any
angle, from legislative point of
view, or in view of the Cattle
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Enguiry Report, or in view of the dis-
cussions that have or are taking place
in this respect throughout the country,
or keeping in view what has happened
in Burma or what is happening in
Pakistan; but can the slaughter of the
useful animals be stopped completely,
after the Bill is passed? I submit that
‘the slaughter of useful cattle cannot
stop completely even after this Bill
is passed. But in spite of that there
is no doubt that this bill goes far
ahead to some extent. This is a step in
‘the right drection and so I am support-
ing it. If we are not prepared to take
up this question of great importance
here and now, but keep it pending as
it has remained pending hour after
hour, day after day, week after week,
month after month, year after year,
nay, even age after age, I submit that
it would be very unfortunate for this
country; and culturally or economically
or from any other point of view no
good will come to her.

I have been looking on these two
questions with great concern during
the 27 years of our struggle for free-
dom. One question is of language, the
other is of cow protection. After the
attainment of Swaraj it was my
opinion, and it still is my opinion, that
these twe questions are our greatest
problems. Fortunately we have been
able to solve the question of Hindi
to some extent, if not wholly. We
have still to solve the question of cow
protection and unless and until we do
not solve it. I may submit, that the
people of this country will not under-
stand what Independence really means.

People ask us about the relation that
the question of Hindi bears with that
of cow protection, and ask the reasons
for my mixing them together. 1 say
their mutual relationship is clear. With
one we have iniellectual relationship.
Unless the question of Hindi is not
solved we continue to read and write in
a foreign language, just as we find that
even today the Hindi speaking Mem-
bers take pride in addressing the House
in English. I say there is nothing of
pride in 1t, it is a matter of shame,
it is really our misfortune. So with
one question we have intellectual rela-
tionship and with the other we have
physical relationship. Both the two
questions have become the most im-
portant ones after the attainment of
Swaraj. One of the questions we have
solved.

Hon. Shri Munshi is himself a man
of culture, he has founded a cultural
institution ealled Bharti Bhawan at
Bomhay and which is an ideal institu-
tion of its kind. He is a literary man
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also, and no literary man can be such
in the real sense of the word unless his
mind is filled with sentiments along
with knowledge. '

Pandit Krishna Chandra Sharma:
(Uttar Pradesh): I object that......

Seth Govind Das: I don't give way.

Pandit Krishna Chaadra Sharma: On
a point of order, Sir. Has this long
story any relevance with the question
under discussion? -

Mr. Chairman: The hon. Member
might continue. I think hon. Member
is going to conclude now.

Seth Govind Das: Yes, Sir. I have
to say a lot and I can speak on this
subject for the whole day. The thing
is that I have always been interested
in this subject, and can speak on this
subject not only for the whole day but
for the whole month on end.

Mr. Chairman: Please speak on this
very subject, do not switch off to any
other subject.

Seth Govind Das: I am speaking on
this very issue. I was submitting that
Shri Munshi is a man of culture and
is also a literary man and his mind is
filled with sentiments along with know-
ledge. 1 would like to tell him
that when he has become our Minister
of Agriculture, he should at least give
a bit more importance to this subject
as compared with the other ones. He
had drawn a very bright picture of
the Bill which he intends to bring forth
regarding cow protection. I was much
pleased to hear its outline. I hope that
the Bill which he has in mind will be
in conformity with the picture that
he has given us regarding cow prog;ec-
tion; and he will make this question,
which is a living question of this
country and which will always remain
as such, a living question for his Gov-
ernment also, and would see to that
we solve this question of cattle protec-
tion in the same manner in wlpclg we
have solved the quesion of Hindi.

Shri Frank Anthony (Madhya Pra-
desh): After the very long and im-
passioned speech of the hon. the pre-
vious speaker, I do not propose to take
up more thdn a few minutes of the
time of the House. s

I might say that I have such a regard
and even such a degree of affection
for the Mover of this Bill, that I am
always reluctant to oppose auything
that he says or does in this House.
But, I say to my hon. friend Pandit
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[Shri Frank Anthony]

Thakur Das Bhargava that if, in this
Bill, he incorporates measures not only
to provide for the preservation of use-
ful cattle, but also for the destruction
of useless cattle, then he will have my
complete blessings and support.

No one in this House can or wil
question the validity of the principle
that useful cattle should be preserved.
But, 1 respectfully submit that the
much larger, the more urgent, the more
immediate problem is not the preserva-
tion of useful cattle, but the destruc-
tion of useless cattie. I was reading
an article by an Agricultural authority
a few years ago. In that article he
has estimated that India had a cattle
population of about 214 millions. That
was the estimate made a few years
ago; I should imagine that that esti-
mate has increased very considerably
by today. That estimate of 214 million
cattle places India in the position that
India has absolutely the largest cattle
population in the world. Relatively ta
the human population, India has the
largest cattle population in the world.
As was emphasised by my hon. friend
Seth Govind Das, in spite of the fact
that absolutely India has the largest
cattle population in the world, that
relatively India has the largest cattle
population in the world, the out-put
of milk per head of cattle is the lowest
in the world, and the consumption of
milk per head of the human population
is the lowest in the world.

. Can this problem be solved by bring-
ing a Bill of this restrictive character?
Sir, I feel that the increase of useless
cattle in this country is the greatest
menace to the agricultural economy of
India. My own fear is, as my hon.
‘riend Mr. Satish Chandra said, that
this increase of useless cattle consti-
tutes an unnecessary and absolutely
unjustified burden on the already
strained fodder resources of this coun-
try. My own fear is that a Bill of
this description, restricted in its nature,
will be directed not so much

preserve useful cattle, but to protect
the useless cattle. And signs are al-
ready not wanting that the wuseless
cattle in this country are rapidly on the
increase. Even in Delhi and New
Delhi, we find stray cattle, diseased
cattle, maimed cattle roaming the
streets. 1 believe a resolution was
passed recently by the New Delhi
Municipal Committee drawing atten-
tion to the fact that this problem of
stray cattle has now become a serious
and major traffic problem. This pro-
blem of stray cattle, unless cattle and
diseased cattle is also a problem which
menaces the health and hygiene of this
country. Let me give my hon. friend
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an illustration. My hon. friend Seth
Govind Das who was speaking for the
opposite side of the medal happens to
come from Jubbulpore which is his
home town as well as mine. Shortly
after the Independence, let me assure
my hon. friend, that I along with others
had to jostle with cattle in order to buy
a First Class ticket from the Railway
booking window. The  Jubbulpore
Railway station was overrun with
stray and useless cattle. And the pigsty
conditions can hardly be described,
with cattle urinating all over the
Station. When I took up the matter
with the subordinate Railway staff,
Ticket-Collector and Assistant Station
Master, they said, “What are we to
do; if we attempt to drive out these
cattle, people immediately protest and
get ready to beat us on religious.
grounds.” It is only when the matter
was taken up at a higher level that
the position improved somewhat.

Sir, I am not for one moment, ques-
tioning the motive of the hon. Member
the mover of this measure, as I have
too high a regard for him to do so.
But my fear is this. This measure
which is directed to preserving useful
cattle may be abused. Ultimately it
will turn out to be a weapon for ban-
ning cow-slaughter. Let me not be
misunderstood. I am not against the
banning of cow-slaughter. But this is
my plea to the Government. Why not
approach this question in a forthright
and honest manner? Even when the
provision for banning cow-slaughter
was put in the Constitution among the
Directive Principles, I asked the Gov-
ernment to be quite honest in this
matter. Does the Government feel
that a provision of that character will
compromise the professions of a se-
cular democracy as being a concession
to Hindu religious sentiment? I do
not think so. If people are honest.
enough, let us ban cow-slaughter as
offending the religious susceptibilities
of the majority community. I am pre-
pared to respect such susceptibilities as.
I expect others to respect the religious
susceptibilities of my community. So-.
I ask the Government to do this in an
honest and forthright manner. If a
provision or measure of this sort is
adopted whether at the Centre or in
any State, then I say this charge will
be levelled whether justifiably or not,
that the Government is lending itself’
to a subterfuge and camouflage legis-
lation, that it is not prepared honestly
to say that we wish to ban cow-slaugh-
ter, yet they do it in an indirect, de-
vious and dishonest manner.

If the hon. Minister is not prepared
to sponsor such a forthright measure,
then T am prepared to do that. a speci-
fic measure to ban cow slaughter as a
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concession to the religious sentiments
of the majority community. That is
not sufficient too. Accompanying that,
there should be an equal provision that
there should be the destruction of all
useless cattle in the country. It is
alleged that this measure is intended
to strengthen the cattle economy of
the country: I say you can only do it
in two ways. There should be this
recognition of the religious sentiment
against cow-slaughter. At the same
time there should be the provision for
a planned scheme for destroying deli-
berately the predominant section of our
cattle population which is utterly use-
less, either for milch or for draught
purposes. It is only when we do that,
as an Agricultural Authority has said,
that we will begin to preserve and
strengthen the cattle economy of this

country.
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Mr. Chairman: The Hon. Member
may continue after Lunch,

The House now stands adjourned to
2-30 p.M.

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[SARDAR HUKAM SINGH in the Chair]
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(Ewlish translalion of the above
speech)

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): Sir, when one in-
tends to speak on subjects like this
many things come up before him for
consideration. With regard to this
particular subject, I have seen that
many expressions are used and these
expressions give rise to such feelings
as create a sort of environment or at-
mosphere wherein it appears that who-
ever stands to speak for the subject
is inspired by religious feelings, and,
they have been the cause of disturb-
ances in our country in the past. I
wish to make it clear that there is
no such feeling with which we are
considering this question. On many
occasions in the past, people in our
country have expressed their feelings
on cow protection and cow slaughter.
The question has been looked upon
with different opinions and from dif-
ferent points of view., Whenever we
stand to speak on such subjects, these
feelings try to influence us with the
result that some people even hesitate
and think as to what they should ex-
press and what not. If one talks
something about cow protection, it is
possible that others may think that he
is prompted by the same feeling that
has induced many people in the past
to propagate cow protection. And
sometimes those persons who think on
it. who wish to go far ahead in their
plans and think that the subject is an
important one, as my - friend Sethii
has just said, they also try to adopt
a middle course so that those who do
not think on these lines or whose feel-
ings are different, may also support
them and may not take their views
to be unreasonable.

Mr. Chairman: The hon. Member
may continue after Lunch., The House
now stands adjourned to 2-30 p.m.

The House then adjourned for Lunch
till Half Past Two of the Clock.
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The House reassembled after Lunch
a8 Half Past Two of the Clock.

[Sarpar Huxam SincH in the Chairl

Pandit Munishwar Datt Upadhyay:
I was submitting that while speaking.
on the subject before us, different teel-
ings arise in the mind of the person
who speaks and also in the minds of.
those who listen to him. As my friend
Shri Seth said, the subject is so urgent,.
so important that Shri Bhargava’s Bill
does not seem to cover all its aspects..
So, the more the persons, who .are in-
terested in it, think about it and the:
more they look back upon the past
history of their country, the more they
come to know about the importance
of the subject and they try to find
ways and means to solve the various
problems relating to the subject.

Sir, I was submitting that due to
these feelings, that arise while speak-
ing on the subject, the person who
speaks on it or the mover of the sub-
ject sometimes begins to think whether
he can, by avoiding these powerful
sentiments find out a middle course or
find out means whereby the solution
of the problem may be made possible
to some extent and such feelings may
not arise at all. At least the effect of
these feelings is that many people even
try to oppose the usefulness issue even
on many points described by the mover
of the subject and begin to criticize
it under the influence of those feelings.

I would submit that my view point
is neither religious nor cultural. It is
an economic view point and it is with
this point of view that I say that cattle-
has always enjoyed a place of impor-
tance in our country which is pre-
dominantly an agricultural one. Cattle
enjoy a place of importance in all agri-
cultural countries and I need not men-
tion their usefulness and importance:
in the economic structure of the coun-
try. Our country has an experience of
it. Cattle had an important place in
our country, in the economic set-up of
our villages. It had so much import-
ance that the status of a person, a
farmer or a family was known by the
number of cows. bullocks and buffaloes
possessed by them. This is an old thing.
I would also like to submit as to what
happens in these days. Even today -
the status of a farmer is known by
the number of ploughs used by him.
It has always been a very important
factor in the economic life of our-
country that a certain farmer has so -
many plough$ or sc many bullocks.
Two bullocks are used in every plough
and the status of a farmer is usually
described that he has so many bullocks:
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. {Pandit Munishwar Datt Upadhyay]

and uses sc many ploughs for cultiva-
tion. So, as far as the importance of
cattle is concerned, it is more or less
the same as it used to be in the past.
There might be a little change in view
of the use of machines in modern times.
But even then, I would say that the
change has not been very great. We
<cannot profitably use the huge tractors
and huge machines for the cultivation
of our land. The use of these methods
-of farming cannot prove very advan-
tageous in the modern set-up of our
soctety and in the small holdings pos-
sessed by our farmers today. Then
again, keeping in view the changes en-
visaged in our agricultural legislation,
we feel that these huge machines and
implements may not prove very useful
50 soon, because there should be bigger
farms for such iraplements. They can
be profitably used in the farms having
areas of hundreds of acres. At present
we are daily changing these conditions
and now, after the abolition of Zamin-
«dari, there will be farmers having
smaller holdings and we cannot use
these implements in their holdings, un-
less farming is done on a co-operative
basis. We can only use them in break-
ing and levelling the land or in culti-
vating farms where they exist. But
it is very difficult. rather impracticable
to use such tractors and machines in
the economic structure of our villages
as it is today, where people have small
holdings. So under these circum-
stances, ultimately we have to come
barck to the bullocks and ploughs which
‘have been the basis of the economic
structure of our villages for a very
long time.

Now, through this Bill, we want to
preserve useful cattle. Among the use-
ful cattle which reauire preservation.
the bullocks have the first place. Bul-
locks are used for ploughs, for cultivat-
ing farms, and for sowing the seed.
Irrigation and thrashing is also done
with their help and then they are used
in carts to carry loads from place to
place. :

You know well, Sir, the amount of
help rendered by the bullocks, the use-
felness of bullocks in the present econo-
mic set up of our villages, and the
amount of work we get done through
‘their help. To do all that work
separate machanical appliances are
‘required. There is no such machine
that can serve the purpose by doing
-all these things. Each machine costs
about lacs, bv* j» ¢vle¢~ ‘o manufac-
ture such machines, a large number of
factaries cocting crores of ripees have

" to be established. Only then some
such machines can be manufactured.
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Nevertheless it is a matter to be con-
sidered that how far the use of these
mechanical appliances would be possi-
ble in our present economic set up of
villages. Keeping this in view it seems
that the useful cattle still have the
same place and there has been no
change in it.

. Next comes the cow. As I submitted
in the beginning, when we think of
cow, the question of cow protection
and cow slaughter also come with it.
But these questions are not related
with this question. These questions
are not contained in the Bill which is
at present before us, still bullock, which
is so useful for us, is the product of
cow. No one can think of bullocks
without the existence of cow. The great
usefulness of cow itself is a matter
which need not be told. Whosoever
speaks on this topic, does not say that
cattle preservation is not necessary. It
is due to cow that we get out milk, ghee,
and other materials which form the
major part of our diet. One cannot have
doubts about the usefulness of cow
with regard to this matter. Nobody
raises such a question. I observed that
when Shri Anthony took up this matter,
he stated that so far as the preserva-
tion of useful cattie is concerned he had
no objection in giving full support to
the Bill brought forward by Shri
Bhargava. But his objection was about
the cattle which are not useful, but are
useless. I fail to understand as to how
he thought that there is also provision
n this Bill that the useless cattle will
not be slaughtered. This Bill clearly
mentions that the cattle which are
considered useful, and about whom
there is licence or certificate to this
effect, if they are slaughtered then this
situation will arise. The provision of
fine or punishment in this Bill relates
only to the slaughter of such cattle.
I cannot understand how he thought,
in this condition, that on account of
this Bill the useless cattle also will not
be destroyed. The system of destruc-
tion of useless cattle will continue to
be same as it is now. On the other
hand Shri Seth stated that the preser-
vation of cattle as a whole without any
discrimination whatsoever is necessary.
Both of them had their own ways of
thinking. I submit as I have under-
stcod them, that it is not that Shri
Anthony does not want preservation
of useful cattle. I think his doubt
is based on the fact that along with
the preservation of useful cattle, the
useless cattle will also find pretection
and no cattle will be slaughtered, and
as such it will become an unnecessary
burden on the society. He is under
some {llusion and doubt. I do not
know what were the ideas of Shri
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Seth, but he was also emphasising the
possibility of useful cattle being slaugh-
tered along with the useless ones if
the practice of slaughtering useless
cattle continued. Such feelings arise
only when one is totally engrossed in
some problem. It happens so when
ong has special attachment with any
problem or subject. As I watched
Shri Seth, his concern was obvious.
On the other hand Shri Anthony was
also putting his case with the same
ability. This shows that both the sides
have their own attachments. One was
stressing on the point that the useful
cattle should not be slaughtered and
it would be better if the useless ones
are slaughtered. The other speaker
held that it would not be desirable to
do so, because if we would make efforts
for the preservation of useful cattle
only, they will never be protected, they
will be declared useless and will be
slaughtered, therefore all cattle should
be protected. Therefore, I think there
will arise a lot of difficulties if we
were to have our own doubts on every
problem that comes before us. The
Bill which is now before us, only pro-
vides that the useful cattle should not
be slaughtered, they should be pre-
served. So far as this Bill is concerned
nobody will have any objection if
only we dv not entertain these doubts
which are unnecessarily present even
todasy as we are too much engrossed
in it. Therefore taking this into con-
sideration, so far as the preservation
of useful cattle is concerned, I think
no one has any objection about it.

Whenever the question of preserva-
tion of useful cattle comes before the
Government. I think the Government
also considers that the Bill is of great
importance and there should be some
legislation for it. The Government
should not only support the Bill, which
is before us, but should try to enact
it as early as possible. But the Gov-
ernment gives out that they slso intend
to bring forward a Bill, they are Law
makers, and ask us to wait and with-
draw this Bill, as Government them-
selves will introduce a Bill including
all these provisions. If such is the
feeling of the hon. Minister himself,
I submit that it would be hetter to
enact this Bill as soon as possible with
some amendments as are considered
necessary. I have no other purpose
of making hurry about this Bill. The
object is that it will take time even
if any Bill in this connection is brought
forward, it will take time in presenting
and passing the Bill and there is possi-
bility of many useful cattle whom we
seek to protect through this Bill being
slaughtered by this time. 1. therefore.
think that instead of bringing forward
a new Bill, the present Bill should be
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passed after incorporating the mneces-
sary amendments.

So far as the usefulness is concerned
I was submitting, when I dealt with
what Shri Anthony and Shri Seth had
said, that there is a great need of cattle
wealth in the present social order of
the villages. Considering this aspect
even you will find Sir, that we can-
not be sure as to how far the present
expenditure of such huge sums will
prove useful to us or will promote the
cause of cattle development to the ex-
tent we expect. :

Another aspect which I was submit-
ting is that it is not only the useful
cattle but the useless ones also that
are useful for us in that they solve
our problem of manure and about
whom Shri Anthony had said that there
should be a definite legislation that the
useless cattle must be destroyed. All
the cattle serve us in our manure
requirements. They supply us such
quality of manure which according to
the scientists is the best manure. In
this respect they are also useful cattle
for us. It must have been noticed that
we face the manure problem daily and
we are establishing huge factories and
are importing fertilizers worth lacs of
rupees from abroad. But even after
importing these fertilizers, how far we
will be able to use them in our villages,
is a problem which I also wanted to
discuss. Besides this I submit as to
what those people, who always use
these fertilizers, have stated from their
own experience. At present we will
not take into account the views ex-
pressed by the scientists, who also
hold different opinions about it. Those
people who have used these fertilizers
for a number of years, say that in the
first year the results are very satis-
factory but in the second and the third
years they are not so satisfactory, but
in the fifth year it was found that
the plants had grown but the corn was
light and small. This I am stating
about the paddy crop. This is in con-
nection with paddy crop only. The
same applies to other crops also. In
the beginning the use of these fertili-
zers yields good crops but after some
time the use of these fertilizers on the
same land decreases the fertility. It
is just possible that in the long run
it may prove harmful. If we spend
crores of rupees for the manufacture
of these fertilizers, it would enly
result in the fact that the fertility of
our land will go on decreasing day by
day and the flelds will be less pro-
ductive. Under these conditions I do
understand what would be our condi-
tion if we continue their use for a
long period.
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Besides this there is one more thing
with regard to these fertilizers, that
the use of these fertilizers produces
excessive heat with the result that our
need for irrigation would increase. The
greatest problem of our country is that
of irrigation. Generally there is water
scarcity everywhere and if water is
available wé have no means to carry
it to the flelds. In this way if we
use fertilizers we do not kmow how
much irrigation they would require to
lessen the effects of that heat, and per-
haps we may not be able to irrigate
our fields to that extent. Considering
all these things I submit that the pre-
sent economic set up of our villages,
which so much depends upon cattle
-wealth, should continue and on that
very basis the set-up of our society
. could be developed rightly. Along
with this we should continue to use
these heavy tractors and mechanical
appliances that we are using at present.
It is possible that these tractors and
mechanical appliances may prove use-
ful after some time and after that,
keeping intact usefulness of the cattle,
we may also continue to use them.

Shri Munavalli (Bombay): Sir, I rise
to take this opportunity to support this
Bill. If we take into consideration the
profession of agriculture, we will see
that agriculture has deteriorated in
.many ways on account of lack of cattle.
It is on the cattle that agriculture
mainly. depends in this country.
cently, we have been importing trac-
tors for purposes of cultivation, but
these tractors and other mechanical
devices can be used only in such land
which comprises of more than one
hundred acres or so. In small holdings
these tractors or other mechanical im-
plements will be of no much use. So,
we shall have to use cattle especially
bullocks  for purposes of cultivation.

3 pPM.

Some of our friends say that it is
not possible for us to maintain the
cattle, as the number of cattle in India
is so great that it is almost impossible
for us to feed them. It is not, really
speaking, so. The cattle are mainly
required for cultivation. Without bul-
locks we cannot go on with cultivation.
But today if we go to the villages, we
find that many acres of land are lying
fallow because the ryots do not get
proper cattle to plough the land. Under
these circumstances there is no other
go but to have this Bill passed for the
preservation of our cattle.

My bon. friend Mr. Upadhyaya has
very well described the use of both
cows as well as bullocks. { need not

26 FEBRUARY 1951

Preservation Bill »is

dilate upon that matter. I need only
say that without the preservation of
cattle we will have neither intensive
nor extensive cultivation. If we want
to be self-sufficient in our food-grain,
it is quite essential that we should
preserve the cattle which are quite
necessary for the cultivation of our
lgaﬂld. On these grounds I support this

The Minister of Food and Agriculture
(Shri K. M. Munshi): I have no quar-
rel with the fundamental principles
which underlie this Bill. My only fear
is that it does not provide a solution.
It does not view the problem as a
whole, and therefore, though I agree
with many of the things that have fal-
len from the hon. Members of_ _this
House, I would like to tell the House
that it would be much better if it

‘waited till the Government Bill on this

subject was brought, which would be
very soon.

Now, Sir, the point is that there is
no difference in principle between any
of my hon. friends who spoke and my-
self on this question. As a matter of
fact, the problem was golved by the
collective wisdom of the Constituent
Assembly when Article 48 was passed.
This is what it says:

“The Staté shall endeavour to
organise agriculture and animal
husbandry on modern and scienti-
fic lines and shall, in particular,
take steps for preserving and im-
proving the breeds. and prohibit-
ing the slaughter, of cows and
calves and other milch and draught
cattle.”

The particularity of the latter clause
relates to the generality of the earlier
clause, namely, organisation of agri-
culture and animal husbandry on
modern and scientific lines. Therefore,
if we are to solve the problem of ani-
mal husbandry, it should be solved as
a whole and any isolated solution of
this problem will complicate matters
further. I would. therefore. appeal to
my hon. friend Pandit Bhargava to
withdraw his Bill or to have it post-
poned till Government brings its com-
posite Bill.

Pandit Thakur Das Bhargava: The
hon. Minister says that Government
propose to bring a comprehensive Bill.
May 1 enquire of him whether the
Bill will be brought during this session?

Shri K. M. Munshi: If possible I am
going to satisfy him as regards the
steps that I propose to take. But be—
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fore that it is necessary, as this pro-
b is coming up again and again
and individual Members are tackling
it from an individual point of view,
that Government shoula place before
the House the full problem as it must
be tackled, which is the organisation
of animal husbandry on modern and
scientific lines which necessarily would
include provisions for......

Pandit Malaviya (Uttar Pradesh):
The prevention of slaughter of cows
and  calves.

Shri K. M. Munshi: Yes as a part of
one composite scheme.

Pandit Malaviya: It is there all right,
but it is not taken up or thought of.

Mr. Chairman: Would the hon.
Member allow the hon. Minister to
proceed?

Shri K. M. Munshi: I agree that the
prevention of slaughter of cows, as a

part of the organisation of animal
husbandry on modern and scientific
lines, is a part of a constitutional

directive. I may also refer to the
statement made on behalf of Govern-
ment by my hon. predecessor here. As
you know, the Cattle Protection and
Preservation Committee was appointed
in 1948. It published its Report, and
following the Report, on the 24th
March, 1949, my predecessor Shri
Jairamdas made a statement. I will
not read the whole but a material part
of it. He said:

“The law for prohibiting slaugh-
ter of cattle totally should be
enforced as early as possible but
in any case within two years of
enactment of legislation during
which period necessary arrange-
ments should be made for the
‘maintenance and care of uiiservice-
able and unproductive animals.”

Therefore, the assurance that an
Anti-Slaughter Bill will be brought
was inter-dependent with the idea of
the establish it of dans where
the inefficient and useless cattle could
be segregated.

Pandit Munishwar Datt Upadhyay:
kTKV" _’years from what date, may
ow?

Shri K. M. Munshi: From the 24th
of March. 1949. Still some time! The
next thing was:

“A survey of the country where
go-sadans could be established
and the preparation of details of
expenditure involved.”

Then again:

“Enactment of legislation for
raising funds by special cess.”
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These are inter-dependent clauses.
1 do not know what was done during.
the two years. But I know one thing.
During tne last six or seven months
we are domng our utmost to see that
go-sadans are started, but all these
schemes have been largely frustrated
by the lack of finance. Therefore the
Bill which I hope to bring before the
House is a complete enactment which
provides for all these inter-dependent

S.

Shri Sidhva (Ma P :
What will be the S:essd?gra? radesh):

Shri K. M. Munshi: The cess will be
for tne purpose of maintaining go-
sadans, lor vreeding and tor various
other alued_ purposes. 1 am dealing
with them in detail there. Therefore,
You cannot have prohibition of slaugh-
ter absolutely, as some Members said.
It is not even the object of _my hon.
friend Pandit Thakur Das Bhargava.
Secondly, you ‘cannot have an Anti-
Slaughter Bill without providing for
the segregation of ineffective and use-
less, unit cattle. Otherwise they will
remain a burden on the people: they
will take away the scanty fooed re-
sources of the country and will be a
burden on the whole economy of the

country.

.. The question therefore which I would
like to place before the House is this.
Is it not better—and I will presently
show how It is better—that the com.
posite legislation covering all these
points  should be before the House
isolated Bill which

blem I would like to answer one ques-
tion which was raised by my hon.
friend Seth Govind Das but which has
a little bearing on the problem. His
thesis was with' reference to the Grow
More Food—anql Grow More Food is
the popular whipping boy of all Gov-
ernment schemes; it is easy for every-
body to whip it, for everybody to start
new theories about it, and to assume
that the only people who do not know
anything about it are the Government,
and its officers and experts! My hon.
friend said that if the money that is
being spent on the Sindri Ammonium
Sulpha_te Factory were used in raising
cattle in this country, all the manurial
requirements of the country will be
more than amply satisfied. I do nof
want to waste the time of the House
by dealing ‘with this argument. I will
only give a few facts. It is not correct
to say that Government in its Grow
More Food  activities is not devoting
attention to composts. To show only
one year’s progress that I am familiar
with: in 1949-50 12 lakh tons of urban
compost and 44 lakb tons of rural
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compost, or in all 56 lakh tons, was
prepared. This year it will be 137 lakl
tons of composts. So it will be rore
than double the amount of last year..

Shri Sidhva: Where is it weighed?

Shri K. M. Munshi: It is weighed by
those who are competent to do so.

Shri Sidhva: In villages? They can-
not weigh in tons.

Shri K. M. Munshi: Why not? My
hon. friend imagines that excepting
himself there is nobody who knows
anything about measurements and
statistics.

Shri Sidhva: At least as far as food
is concerned.

Mr. Chairman: Will the hon. Member
allow the Minister to go on with his
speech?

Shri K. M. Munshi: Perhaps if my
hon. friend visits the railway station
at Andheri near Bombay where he
comes from, he will find that the com-
post manufactured by the Bombay
Municipality is actually weighed out
and sold to agriculturists. So there are
places where these things could be
measured as efficaciously as he expects
it to be done.

I was dealing with the question
raised by my hon. friend Seth Govind
Das. If for instance all the organic
manure which is now being produced
in thre country is collected, all that we
will get will be 1,400 lakh tons for
2,700 lakhs of acres, that is, only ha}!
a ton per acre, while we require if
everything is to be complete, two tons
per acre. That is _to say, 5600 lakh
tons of manure will be required. That
must come out of the Sindri Factory.

Then again, there is no comparison
between the efficacy of organic manure
as- against ammonium sulphate. One
ton of compost gives one maund of
extra foodgrain, while one ton of sul-
phate of ammonia gives two tons of
foodgrains, that is, 56 maunds. I am
only replying to this point because it
is a bit fashionable to have a kick at
the Grow More Food campaign.

Pandit Malaviya: I am sure the hon.
Minister knows that it is organic
manure which is necessary in addition
to sulphate of ammonia and that with-
out it sulphate of ammonia would
begin to eat away the soil?

Shri K. M. Munshi: Do you think I
have been here for eight months with-
out knowing it?
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Pandit Malaviya: But you do not
choose to say it.

Shri X. M. Munshi: The hon. Mem-
ber Pandit Malaviya forgets that my
hon. friend Seth Govind Dasji forzot
all about ammonium sulphate and
wanted to close the Sindri Factory
and keep only to compost. That is
what I am replying 0. Evidently he
did tnot follow the point of my argu-
ment.

Pandit Malaviya: I know what a
clever lawyer Mr. Munshi is.
Mr. Chairman: I have already

requested that the hun. Minister may
be allowed to continue without being
interrupted. If hon. Members have got
certain questions to ask, they can put
them later on.

Shri K. M. Munshi: I have deait
with this question. The problem that
we are facing this afternoon however
is really a very important problem. It
has to be dealt with on a national level
with all the combined cnergy that we
can possess. It connot be solved by
one Bill here or one Bill there but by
a nation-wide activity. As I said we
cannot grow food without the draucht
bull. We cannot have milk which is
our most nutritive food without the
cow. I also realize, without laying any
emphasis on religious sentiment. that
the cow is not merely a useful cattle;
there is a national sentiment which
accepts Ler as the mother and no higher

,dharma has been prescribed than her

protection. I know that full well. I
do not want to minimise the strength
of that sentiment; whether it is
religious or social or cultural makes
no difference. But I fear our senti-
ments for the cow is a bit of sloppy
sentimentalism (Hear, hear). It only
contents itself with slogans. She is not -
a trust or an object of solicitude. I do
not think that any nation on earth
neglects its individual cattle in the way
that Indians have been doing.

I want you to deal with this as a
national problem of the first import-
ance and not to leave it to a private
Bill to tackle it. That is my aopeal to
vou. It has already been said that we
have got the largest bovine population
in the world. As a matter of fact, we
have one fourth of the cattle popula-
tion of the whole world. We have
137 million members of the cow family
in this country. Out of them 8 per cent
are diseased; they are living only be-
cause of this sentiment: and they
should sooner be put out of their miser-
able existence. Twenty-five per cent.
of the total is what I may call ‘in-
efficient’. This being the number, every
100 of these heads of cattle share
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between them the fodder which would
suffice only for 70 of them. We have
therefore, fodder only for three- fourth
of the number. So far as concentrated
food, which is necessary for the pur-
pose of a well-developed breed, they,
between them, share only 20 per cent.
of what is necessary. Imagine the
miserable condition in which we, who
claim to be very proud of our go-seva
and go-raksha, are keeping t.hg-:m. Over
25 of every hundred of bovine cattle
are suffering from some disease or
other whiclr are passed from one State
boundary to another.

Shri Frank Antheny: Near 15 or 20.
Shri K. M. Munshi: The position is
that you have 25 per cent. of them.

Pandit Malaviya: That is the condi-
tion of human society in this country.

Shri K. M. Munshi: I do not dispute
that the human society...

Sl - - e S

U 5 e 9 e K plen
- daly

Giani G. S. Musafir (Punjab): The

diseased must be looked after by the
Government.

Mr. Chairman: Hon. Members must
realise by now that the Minister is not
giving way. Therefore I request again
that Members might allow him to go
on un-interrupted.

Shri K. M. Munshi: I am telling you
of the magnitude of the problem. I am
not objecting to your sentiment; I am
not objecting to your solicitude; I am
as solicitous as you are. You must
realize the whole problem and not
merely emphasise one  aspect of it.
That is whkat I am urging.

For instance, in order to have a first-
class animal husbandry economy in
this country one million good stud
bulls are necessary. This is the number
you require in order to attain the
objective in Article 48 of the Constitu-
tion. Do you know how many stud bulls
you have got? Good stud bulls are only
1,000. You have got therefore a
tremendous problem. not merely of
keeping the cattle alive but uplifting
the whole race of the cattle; not
merely in one part of the country, but
the whole country. My hon. friend,
Mr. Upadhayay said that there would
be no bull if there were no cow. But
he forgot that if there were no good
bull, there would be no good cow.
Therefore, we must concentrate on the
objective of securing the proper father
for our cows. Therefore, you can hope
to have-a progeny......
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An Hon. Member: Artificial insemi-
nation. A

Shri K. M. Munshi: That is, the first.
thing that is required is the organisa-
tion of animal husbandry on modern
and scientific lines.

The normal consumption of milk
should be 16 ounces per day per in-
dividual. What are we getting? We are
getting less than 5 ounces per in-
dividual. (Interruption). 1 am inere-
fore putiing it to you that this cow
problem is not merely a problem of
sentiment, a problem of slaughter, a.

.problem of anti-slaughter, a problem

of religion, but it is a national pro-
blem of the greatest importance, which
requires not merely the efforts of this
generation, but several generations in
order to rejuvenate the vitality of
these 137 million cattle or such part
of it as are capable of being useful to
the society. That is, in short, Sir,
the whole problem before us.

How are we going to solve it? As.
my hon. friend, Mr. Anthony put it—
he, of course put it in his own langu-
age—the huge number of useless cattle
inflict a severe drain on our total
food resources. The presence of these
useless cattle in our go-shalas is a
national wrong. We have, therefore to-
find a way out of it. It is very easy
to talk about go-seva, to be keen about
go-raksha. Go-raksha is a unifying.
sentiment in this country. I admit
every one of us wants to protect the
cow. Cow-charity, go-dan is also a
nation-wide urge. Our go-shalas, pin-
jarapoles, go-sadans are objects of
national charity. But go-samvardhans,.
the development of the cow’s breed, is
perhaps the most important of them:
all. My hon. friends who want to pro-
tect the cow desire to become the Gopal
but they ought to know that Gopal
and Go—the cow—cannot exist without
Govardhan unless you develop the cow
breed—go-samvardhan—you will not
solve either the problem of good cattle
or earn for yourself the names of
good Gopals. What we should do is to
concentrate on a big nation-wide con-
structive effort for the purpose of
achieving go-samwvardhan, the develop-
ment of good breeds in our cattle on
scientific lines, so that their vitality,
their productivity and their breeding
capacity may increase. This is a very
big problem and it cannot be solved'
without energy and money.

Now, Government has been studying
this question......

Babu Ramnarayan Singh

How long? (Bibar)=
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Shri K. M. Muonshi: Sufficiently long
40 justify a very good solution to be
Jbrought forward....

Pandit Malaviya: When?

Shri K. M. Munshi: When it is ready
“for being brought forward. If you do
not slaughter the weak and inefficient
cattle, then you must find places to
segregate them, where you can sterilize
them and keep them from further
inter-meddling with the economy of the
country. That means a conce
campaign all dver the country, and
united efforts by all the States and the
Cenire, to have gosadans in every
district. It is a very difficult problem.
Some States have already started
gosadans. But the programme requires
to be carried out thoroughly. With it
is -also connected the other problem
of breeding; the cattle which are left
out ol ine gosadans have to be pro-
vided for in some modern and scienti-
fic lines. That can only be done by a
scheme whrich 1 have evolved recently;
a paper on it has been circulated to
the Members; it is called the Key
Village Scheme. Six or seven pilot
schemes have been tried during the
Jast few months. A few good stud bulls
are to be placed in villages having
500 cows. All useless animals have to
be removed from the area. After the
new fathers have succeeded in getting,
.say, 200 new good bulls, they have to
be placed on rearing farms to carry on
-when they reach maturity their iathex:s'
good work, again in another key yﬂ-
Jage. In that way, you go on ;epeat;ng
-that process till you succeed in getting
a very large number of stud bulls.
‘It has been calculated that if we have
got sufficient money, we may have
.about 564,000 bulls out of the thousand
.or two thousand good bulls that you
have got now in about four or five
years. That means, in five years, given
1hat amount, we will be able to bring
-about a new race of bovine cattle. This
is the scheme which I have been work-

.ing upon.

As in most other cases, it is a ques-
tion of finance. The Cattle Protection
.Committee said that a cess should be
levied. When the Bill comes before the
House, you will see that we will have
to raise a specific cess in ‘order to
achieve this purpose. It will be the
most productive cess that I can imagine
because from a little money taken out
of the sale of cattle. we will be able
to produce much better res.ults ttran
by anything else. As 1 pomted out,
this Bill, is before the Cabinet and
I hope that very soon, it will be possi-
ble for me to introduce the Bill here.
and a big stap would have been taken
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towards organisation of animal hus-
bgndry .on modern scientific lines.

Pandit Thakur Das Bhargava: Not
by introducing the Bill, but by passing
it in this session.

Shri K. M. Munshi: That would be
difficult for me to say. So far as I am
concerned, so far as my Ministry is
concerned, it lras done whatever it
could. The inter-ministerial committee
has accepted it. It is now before
the Cabinet now. When it will come
before the House depends upon (a)
the programme of the Government as
a whole and (b) upon the length with
which we discuss the Budget.

Shri Raj Bahadur (Rajasthan): May
I, in all humility, suggest- that the
Government, in view of the fact that
the country attaches a great deal of
importance to this measure, do attach
the same priority as is being attached
to the Hindu Code Bill, or even more
than that?

Shri Frank Anthony: Who is going
to filibuster against that?

Shri K. M. Munshi: It is for the hon.
Members to raise that point with the
leader of the House. Because, I am
quite willing, as soon as the Cabinet
approves and the technical difficulties
are overcome....

Shri Raj Bahadur: I request the hon.
Minister to convey to the Leader of
the House the strength of feeling on
this measure.

Shri K, M. Munshi: I shall duly
convey this feeling to the Leader of
the House and Prime Minister. It is
for you also to....

Some Hon. Members: The Mover of
this Bill is the Secretary of the Party.

Shri K. M. Munshi: Then, he has got
a lever in his hands which is much
more powerful. I would request my
hon. friend to refer to Pandit Thakur
Dms Bhargava rather than to me. I
am very anxious....

Some Hon. Members: He is also a
Joint Secretary.

Stiri K. M. Munshi: Then, charity
should begin at home.

Shri Raj Bahadur: We will do our
part; you will do your’s.

Shri K. M. Munshi: I am ready. If
we make a small beginning witlr a Bill
like that, we would have achieved

something, on the lines of the provi-
sions in article 48 of the Constitution.
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_This is all that I have to submit. In
view of what I have said, I wish hon.
Mover will perhaps either have this
Bill postponed till the other Bill comes
along so that both may be considered
together or withdraw it leaving the
matter to the Government. After all,
when the Government Bill comes, it
may have to be referred to the Select
Committee. I think perhaps thre House
will save a considerable part of its time
and solve the problem much more effec-
tively by giving every encourage-
ment to that Bill rather than carrying
on with this Bill. Anyway, I am not
disposed, in spite of all my sympathy
for the principle to accept this Bill.

Shri Hussain Imam (Bihar): On a
point of information, Sir, will the kon.
Minister state whether the Bill which
he contemplates will be of all-India
extension or would apply to the
Centrally Administered Areas only?

- Shri K. M. Munshi: At one time, I
also announced my intention that the
Bill would be an All-India Bill and
that we shouid invoke the Parliament’s
powers to lift the whole problem into
an All-India one. But. I own that if
I did that, so much time would be
spent in the various formalities neces-
sary for invoking the Constitutional
provisions that it was much better to
have a model Bill for the Part C States
where I do not have to consult any one
els_eti others it is hoped will then follow
sui

Shri Sidhva: It is good that the hon.
Minister has given the House an idea
as to what the intention of the Gov-
ernment is in regard to this Bill, and
as regards the protection of useful
«©ows in this country. He has very
well elaborated both his personal
views, his Ministry’s views and the
Government’s views. He has stated
that as far as he is concerned, the Bill
has been completed and is before the
Cabinet. What shape it takes in the
Cabinet is a different matter. He is

and parcel of the Government
and we may communicate to him what
the intention of the House would be,
for the consideration of the Cabinet at
the final stage.

Sir, we are all ‘sigreed as regards
what is stated in article 48 of the Con-
stitution, in the Directive Principles,
regarding the protection of useful
cows. There will be nobody in this
House, I think, who would oppose that
measure when it is brought before the
House. The question is whether we
should proceed with Pandit Thakur
Das Bhargava’s Bill, or whether we
should wait till the comprehensive
Government Bill is presented to the
House. From the speech of my hon.
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friend, the Minister, personally I am
satisfied with the good intention of the
Government as far as this measure
is” concerned. He has made it very
clear that he is even prepared to intro-
duce the Bill if possible in this House.
I quite appreciate that I will go
further than the hon. Minister and say
that it is not possible for us to pass
the Bill in this session We know the
formalities; a Bill of such a nature
must go to the Select Committee. Con-—
fronted with the amount of work that
we have in hand, I doubt whethethwe
could pass in this session. My Hon
friend put a pertinent question:
whether it would be possible to pass-
the Bill in this session. He knows the
procedure of the House more than I
do. From what little I know, I can:
safely say that it is not going to be
passed in this session. We should be:
satisfied if the Bill is introdced in this:
session and then discussed in the
Select Committee dispasslqnately.
Even if it is not introduced in this:
session, for wvarious reasons vyhxch
Government may have, I am satisfied'
with the statement that he has made-
with regard to the intention of the-
Government. If he had made any
halting speech, I would not have sup-
ported him. He was very frank as to
what he feels, as to what the Govern-
ment feels and as to what the country
feels. His point is this. You can stop:
cow-slaughter almost immediately;
there is no difficulty about that. But
the question is one of husbandry of
the animals and how to keep them.

This is a question which has been:
discussed in various States. When I
was in Karachi, I also discussed this
matter. There was a pinjrapole in
Karachi started and maintained by
benevolent Hindus and others. . That
was a non-communal organisatxon.and
I was a Member in that Committee -
for a number of years. Sir, I can say
that it is not an easy thing to protect
our cattle. You cannot do it with
some pinjrapoles. We have to con-
sider this question of what to do with
our useless cattle, such a number of -
them and how to protect them, as we
do not want to slaughter them. It is
a huge problem.

My hon. friend-says that in the first
instance the Bill will concern only the
Centrally Administered Areas. But
I feel that it should be an all-India
measure. Of course, Agriculture is &
provincial subject and therefore the
States have to be consulted. That pro-
bably is one of the difficulties in the
way of bringing in an a.l{-l_ndw
measure soon, though the hon. Minister
did not mention it in so many worde.
But that consultation should be done
immediately. We want an all-Indiz
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[Shri Sidhva]

:measure and if certain formalities
have to be gone through, let us go
-about it quickly. I am sure no State
will object to such a measure. At any
rate, I am ngt for having a measure
-applicable at present only to the Part
« States. It may be argued that a
‘beginning has to be made and so let
us start with these areas. But I say,
‘what is the start you have to make
-now? For many years this subject
has been discussed and it has been
agreed that there should be such a
-measure. It has been put into the
Constitution as an_article of Directive
Principles, Why should we now start
‘with only Ajmer and Coorg and
Nicobar and Andamans?- We want an
:all-India_measure and that should be
-expedited. Let me also tell the Gov-
-ernment that if they do not enact an
-all-India measure of the nature that 1
am speaking of, then it will not satisfy
the object of those persons who really
‘want to protect our useful cattle, main-
tain them and preserve them for the
‘good of the country. We know today
‘how difficult it is to get pure milk
anywhere in any city. It may be that
here "and there in a village you may
be able to get pure milk, but never
in any city. Sir, in Bombay the price
-of a seer of milk is Rs. 1/4/- and with
all that there is so much of adultera-
‘tion of milk with water that you can-
not get anything like pure milk in
Bombay. The Bombay Government
has had to come with their measures
and they have now started the pro-
-curing of milk for the benefit of the
children and to a great extent the
-children are getting milk now through
‘the ration shops. But that is not at
-all sufficient; pure milk has to
‘be supplied to everyone. In foreign
‘countries, it may surprise hon. Mem-
bers to hear that though there is. the
.Adulteration Act, they consider it a
mational calamity and offence if anyone
adulterates an article of food, if any-
.one adulterates milk or any other food
stuff. But with shame I have to admit
that in our country we are lacking
in thic sense of, shall I say duty? In
a foreign country the seller of
“4eels that his neighbour is a member
‘of his own family and so to adulterate
the milk he feels as a _ wrong not
‘pgainst the Government but against
God. He feels it as a crime against
‘God, That is the sentiment that
exists in those lands. But as I said,
-unfortunately, we are lacking in_ that.
“We have to admit our faults. There-
tore, 2s I said. Government must take
immediate steps to see that pure milk
;s available to all.

Sir to-day crores and crores of milk
‘powders are bheing {mported. n
Bombay no hotelwala is all.owed to
wse natural milk for tea or ice-cream
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or other purposes. He is supposed to
use these vitaminised milk powder.
Now that is the condition in a city of
40 lakhs, In foreign lands 40 lakhs is
sufficient to make a country, say of
the size of Switzerland or Belgiym or
some other country. I do not want
to harp any longer on this population
matter. -That is the condition in -
Bombay and conditions in Delhi are
not much better. We do not get pure
milk here, though the price may be a
little less. In the Constitution House
where I stay I have to make com-
plaints almost daily about the milk.
Of course, from the 1lst of February
arrangements have been made to
supply milk to the Constitution House
from Pusa. And so some sixty of us
staying there get our milk pure. We
are vocal and we get it. But what
about the millions in the land who go
without such milk and who have to
satisfy themselves with the adulterated
milk? Therefore, I say Government
should come forward with their
measure as early as possible. I know
the intentions of the hon. Minister. 1
know his opinions on protection and
preservation of cattle. I do not doubt
his bona fides. I know his good in-
tentions. And I know the good inten-
tions of Pandit Thakur Das Bhargava
also. I am not discriminating. But
what I say is that we must get the
necessary measure enacted at a very
early date. I would say, further that
the House would be better advised to
wait for this comprehensive measure
which the Government intend to bring
in. If it is passed in this session, well
and good. I shall be very glad.

we all know the difficulties and the
formalities to be gone through. So let
us at least pass it in the next session.

Coming next to the question raised
by Mr. Munavalli and the remarks of
the hon. Minister, about manures
fertilizers etc. He said we are having
more compost and when I asked him
who was weighing the quantities, he
sarcastically replied that I was always
doubting statistics. But let me re-
mind . him that my doubts about
food statistics which were dis-
puted by the predecessor of the
hon. Minister and by himself have
turned out to be well-founded; my
figures are right and their statistics
are wrong. his the hon. Minister
admitted in a statement in the last
session on the floor of the House.
Therefore, this sarcastic remark need
not have been made. Of course I have
not studied the compost figures and I
am prepared to accept his statement.
He said that in Bombay they are all
weighing it. Well I accept it, thou h
1 do not know whether they weigh
stuff in all the “villages. Anywav I
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<do mot want to go into the details of
‘that matter. .But it may be that at a
later stage some one might challenge
-his figures and he may have to -eat
the humble pie. He gave us a picture

where inore composite and tertilisers

-are used than last year. He said that
-double the quantity was being used.

"As regards tractors I said the other
-day that we have imported ten creres
worth of tractors as alse 24 crares
worth of fertilisers. But where is the
food? Why is he going about begging
foreign countries for food and wasting
sour money? My friend Mr. Munavalli
said that we require cattle but not
tractors. The Article in the Constitu-
tion distinctly states “shall endeavour

organise agriculture and animal
~husbandry on mqdern scientific lines”.
When the Minister brings forward his
Bill he will bear that in mind. Scienti-
fic lines means mechanical process, viz.,
“tractors. He can also say that com-
bosite is also scientific. If you can
produce more food in this country by
more composite and also by natural
manure I have no quarrel. for we will
be saving money. Then the Sindri
‘factory will have to be closed down.
I am sorry to say that his Ministry
has hopelessly failed as far as produc-
tion is concerned by scientific methods.

He will have to see to what extent
cattle is used for ploughing. Unfor-
‘tunately he has ng statistics. 1 asked
the other day how many tractors are
ssed for cultivation and his Deputy
told us that they have no statistics.
If that is the state of affairs I ask how
is he going to utilise cattle for more
production. Nobody has made -a full
‘survey or a scientific survey. There
are no statistics regarding food pro-
-duction, agriculture or cattle. Some
"States like Madhya Pradesh have got
‘a good land record which gives some
idea as to the number of catfle em-
‘ployed in the fields for agricultural
production. But there are many other
States which have no actual records.
“They merely go on with the informa-
‘tion that the patwari supplieg. So we
must have a census of cattle used in
the fields for production, besides trac-
tors. We have so many crores of cattle.
I do not mean cows but bullocks. Is it
rot a waste that so many crores of
bullocks exist in the country and yet
so many tractors are imported? The
Government has no facts to place
before the House as the number
cattle employed for purposes of culti-
vation. On the contrary I gave figures
and I shall give them again when the
occasion arises. With the use of trac-
tors and increased use of fertilisers
‘the agricultural yield is ‘going down.
There is the Planning Commission,
there is the volicy of the Government,
‘there are the State Governments and
“he other agencies. For the last three

Yyears nobody has been in a-position
to state what the difficulties are in the
way of sufficient production of food in
the country. I may tell my hon. friend
that he and his predecessor have. in-
vested the good money of this country
in these tractors. Some of them, are
absolutely useless and are lying idle.
My hon. friend may nod his head but
let him refer to Mr. Khareghat, whom
he has appointed and in whom he has
confidence. : :

Shri K. M. Munshi: That was eight
months ago.

Mr, Chairman: There cannot be an
enquiry into tractors here. .

Shri K. M. Munshi: Only into cow
protectors. -

Shri Sidhva: You want to develop
animal husbandry. I want to know
how many cattle are: employed in cul-
tivation and you do not give the
figures. I want ‘to know what is "the
necessity for importing tractors. We
have no figures but money comes from
the 'sky and you go on using it know-
ing that there is nobody to account
for. Bring some good results, if you
use all that money.

Looking at this question which has
a bearing on this Bill, I think even if
this Bill is passed I can assure you
that we can improve our cattle posi-
tion considerably. T a census of
the cattle, how they are employed in
the fields and see where the defici-
ency is. Every year crores of rupees
are spent by State Governments on
digging more wells. The water is
there and there should be no difficulty
barring natural calamities. Therefore
when bringing this comprehensive Bill
along with the scientific process
hon. Minister should see how cultiva-
tion can be improved through cattle.
Instead of packing all the cattle in
pinjrapoles and goshalas, even those
cattle which are middle-aged shguld be
utilised on the field. It will give you
more food. Also it will decrease the
cost of maintaining the -goshalas. If
my friend is preparing a Very expen-
sive scheme—and he is going to levy
a cess too—many complications will
arise. People may be prepared to pay,
for he said that we have a great res-
pect for the cow. I myself have res-
pect for the cow. But how are we
treating our cows? They are wander-
ing in the streets for food, for we can-
not keep them and feed them. Im
foreign countries a cow yields 20 seers
of milk every day on merely green
grass. Whereas we give them bran
and I am told gram also and what is
their yield?
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" Shri K. M. Munshi: That is only in -

the Punjab.

e

- Shri Sidhva: Whatever that may be,
i is a fact. The directive policy has
been laid down in the Constitution.
‘Therefore when he brings his compre-
hensive Bill he must see how the
cattle should be utilised in the fields
for the purpose of increasing food
production.

If I had not heard my friend Mr.
I would have certainly sup-
ported the Bill of Mr. Bhargava for
what it is worth. But the Govern-
ment’s intention has been made clear
and I would, therefore, request my
friend to hold the Bill. I am san-
guine, whatever might be the sense of
the House, about the good faith and
bona fide intention of the hon. Minis-
ter and the Government as far as the
Bill is concerned.

With these words, Sir, I support the
hon. Minister of Food and Agriculture.
My hon. friend cannot withdraw his
Bill but he may hold it over. Let us
see what the provisions of the Bill are
which is going to be introduced and
if my friend is not satisfied and we
are not satisfied he has the right to
go on with his Bill and the Govern-
ment will go on with their Bill.

Pandit Malaviya: I have no inten-
tion to take part in this debate. 1
only wish to refer to article 48 of the
Constitution to which the hon. Minis-
ter referred in his speech. I am not
80 vain as to claim or to imagine that
I know the English language as well
as anybody else does, but unfortunate-
ly we have been dealing with things
in that language and I am afraid it is
not possible now that there should be
a misinterpretation of a simple clause
stated in that language.

4 pMm.

The article referred to, Sir, reads as
follows:

“48. The State shall endeavour
to organise agriculture and animal
husbandry on modern and scien-
tific lines and shall, in particular,
take steps for preserving and im-
proving the breeds, and prohibit-
ing the slaughter, of -cows and
calves and other milch and
draught cattle.”

T oely wish to submit that while this
Directive Principle of our Constitu-
tion lays down that the State shall
endeavour to organise agriculture and
amimal husbandry on scientific lines,
it does not tag on the question of the
grohibition of the slaughter of cows
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and milch cattle to that but lays
gpecxal emphasis on it by saying,
and shall, in particular,” do this, and
this, and this.

As 1 said, I have no desire—I hadi
no desire and have now no desire—
to take part in the debate going on in
this House because unfortunately, Sir,
I know this debate is going to come
to nothing and is going to end in
nothing. But it is a very important

‘matter that the Constitution should be

referred to in a manner which
may lead somebody to imagine
—I am quite sure the hon. Minister
of Agriculutre did not mean that—that
it mentions the prohibition of slaugh-
ter of cows and milch cattle only as
an appendage to the item of the re-
organisation of agriculture and animal
husbdndry in this country. That is
not so at all. The matter is put.down:
in that article as clearly as anything
could be stated. As a matter of fact,
the second part of that article of the
Constitution emphasises that fact. Iff
it was not intended to emphasise that
fact, the Constitution, that article of
it, would have contented itself by say--
ing that the State shall endeavour to-
reorganise agriculture and animal
husbandry on modern and scientific:
lines. But the Constituent Assembly
did not feel satisfied with that mucle
alone and proceeded to lay down the
second part of this section of the Con-
stitution intending that particular
emphasis shall be laid upon ané&
endeavour shall be made to prohibit
the slaughter of cows and milch cattle.
I wish that point to be made clear:
It is true the Government is doing all
that is possible in many good direc~
tions. I am one of those who fully
appreciate the difficulties which face
the Government and who appreciate
the desire and the endeavour which
seizes our present Government to do:
the right and the good thing in many
directions. 1 have no quarrel with
them on that account. I am very
grateful and happy that the hon.
Minister has said that a comprehensive
Bill is going to be hrought before this
House within this session for this pur-
pose. But there should be no delay
in this. The fact that there are many
facets to this problem is not a new
revelation. The fact that there are
many things which must be done im
order that we should have a compre-
hensive economy in these directions is
patent. We shall be very glad and
very grateful when that is done. But
I am anxious, Sir, that the fact of
there being difficulties in the way, the
fact of there being many aspects to
the question, the fact of there being
many problems which must be solved
before a comprehensive legislation can
be enacted, should not be allowed to
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stand in the way of even the smaller
Bood being achieved. The late Mr.
‘Gokhale once said that sometimes the
best was the worst enemy of the good.
I am sure I do not need to remind my
esteemed friend, the hon. Minister for
Agriculture, of that truth. I know
his keenness about his job. But we
are keen, Sir, that the  Government
should not allow this session of Par-
liament to finish before placing on the
-Statute-book legislation in this direc-
tion. If they have the slightest doubt
-about the possibilities—I would almost
say about the certainty—of their being
able to do so, I would beg of them to
allow even piecemeal legislation to
‘take place.

As I said earlier, I had no intention
and I have no intention of going into
‘the matter and referring to the points
which have been raised during the
course of today’s debate. I would
only hope that the Government will
realise the importance of this matter.
The public sentiment on this point has
been referred to. Nobody in the
world, nobody who is in his senses,
can ignore the sentiment of nations
-and of whole societies. The hon.
~ Minister of Agriculture did very well
in stressing that point and saying that
it was immaterial whether they were
religious sentiments or cultural senti-
ments or any other sentiments, but the
fact remains that there is a country-
wide sentiment in this land on the
issue of the prohibition of the slaugh-
ter of cows. That sentiment should
mot be ignored. Luckily and happily
it happens that the interests of soyd
economy also coincide with the dic-
tates of that national sentiment. That

should make things easier. But on .

any of the two accounts—even by it-
self—it would be the duty of a Gov-
ernment which is a Government repre-
senting the people of this land, to
proceed in that matter without any
delay and, of course, without any
procrastination.

I have nothing more to say. I hope,
Sir, the article of the Constitution will
prove a help rather than a hindrance
in this direction and it will be clearly
realised that the Constituent Assembly
while thinking of a reorganised animal
husbandry and agricultural economy
based on modern and scientific lines
for this country, emphasised in parti-
cular the need for the prohibition of
the slaughter of cows and calves and
other milch and draught cattle.
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W H IS FTT A AL A E
RIEA Tl 5 #7 9g 0T FT @R
i #3 I9@T g% ama ¥ §
FIE I FT F9iT IT F GOET FET
g, #E FTF FT qAG IAT AHA
SWI F, AAOHI I @ P
g X e7 &) gl axw @
g A AT A awd & aE w1
1 @ ™ aw I 1 feww
& AR W ¥ TR E® aww
¥ W T fem @y W o @
TR N A W T AR gy §
AT F JAT ATAIT G FIT A
AT E F 9y WA D F o
T FR AR I wETry F A
N TR T E) TE R S agw
F e aff g1 7 A g e
A far SN @R §WE W R
g 37 =< fax @ o) 7= wifecwa
13 @@ N N gaw
99 f& ag s # FEifEaa s

¥ ¥ T B qG AT HQ gQ A
G R SR -]

(English translation of the above
speech.)

Bhatt (Bombay): The Bill be-
forseh gxe Hous;ﬁ)roc:ﬁ now no fughg
ove for lengthy discussions. in
'lc&'l it has assumed an added and

special significance.
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The official Committee known as
Datar Singh Committee set up by the
‘sovernmen: submitted its report in
1948. Following that Pandit Thakur
Das introduced the present Bill with
much enthusiasm. It has been under
discussion since 1950, which course we
are pursuing even now. in a predomi--
nantly agricultural country iike ours,
we could have possibly given our best
thoughts and striven our utmost to-
wards no other problem than that of
having a better agriculture. I am not.
looking at this question from any
religious or communal viewpoint.
For us the discontinuance of cow
slaughter or that of other useful cattle
has more of an economic significance.
We are also aware of the views of
the Government regarding this issue
and as such, we know that they
also want to adopt some imme-
diate measures in this behalf. What
1S surorising, however. is that what
nther matters could possibly engage
their "attention that such an important
legisiation is always reeled to a back
position. while such measures. which
at least. seem to me to be of little or
minor importance for the country. in-
variably manage to come in the fore-
front. The hon. Shri Munshi is essen-
tially a ‘literati’ who by his art has
successfully visualized to us Gowar-
dhan Parvat, as also GosSamvardhana,
Mathura and Vrindaban while sitting
here. He painted such a nice picture
before us a short while back, but what
was lacking throughout was that in-
stinct of dance with which those, who
have some knowledge of his works, are
well familiar. Thev know that a danc-
ng and vlavfnl mood and a vivid
theatrical performance or acting are
the very life-bone of every word that
he writes. But his performance of to-
dav in what he_ has read out to us has
failed to paint before us a new Govar-
dhan, a new Mathura or Gokul and no~
hadv can oredict when he will find it
possible to show us that Govardhan.

Shri K. M. Munshi: When your vir-
‘unus deeds will deserve it. N

Shri Bhatt: So it was my submis-
sion that the question is by no means
so big. This issue of the discontinuagce
of cattle slaughter is not likely to give
rise to any troubles. = The quarters
from which we apprehended such a
trouble have enforced it even prior to
us and that too by law, because they
also recognise that agricultural well-
being and agricultural economy are -
solely dependent on the cattle. We
do not call a cow as Mata viz., mother,
merely because of the fact that it
happens to be so written in the Hindu
scriptures. ~ Our religion has singled
out all things vital for our Nation.
country and society and has given
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[Shri Bhatt]

‘them all a new presentation. The Com-
Tunists, the ‘Sarvodaya’ people, the
Ghandites. our great leader Panditji.
the men of letters, the Sociologists all
speak differently using different words
and style as the hon. Ministers of
Finance and Railways do while speak-
ing on their respective subjects. The
officials even use such phrases con-
‘veying two or three interpretations in
themselves. In this way each has got
his or her own choice of words and
phrases.

[MR. DEPUTY-SPEAKER in the Chair]

That explains why our leaders and
scripture-writers, and none should feel
offended for the reference being made
to them, taking into counsideration its
usefulness in this country gave to the
cow the status of ‘Mother’ so that we
may understand her true importance in
the life of our Nation. This makes her
preservation and protection very neces-
sary and binding on us. So while not
speaking from a religious viewpoint,
I wish to submit to our Government
in the words of Shri Raj Bahadur that
‘it will be much better if we attach to
‘this issue even that much importance
which we are showering over the Hin-
du Code Bill. I feel delighted to hear
our youth speaking in these veins. I
have no intention at all to provoke my
hon. sisters and other social reformers
in any way. I have, however, to sub-
mit that no harm will come even if we
Pput a measure like the Hindu Code Bill

. into cold storage for some time, say for
six or eight months. But a measure
which is pregnant with far-reaching be-
nefits to our national life and which
«can augur well for a possibility of im-
provement in our overall economic con-
1itions, should in no case be delayed
any further. This small Bill has been
hefore us for the past two years and
today we want to be put off with the
excuse that a more comprehensive
measure will be brought forwatd. It
és no good merely to make oral asser-
tions. Hon. Shri Mumshi is making
tall promises on paper but he will
carry conviction to us only when he
fulfils them. I say it with no hostility
towards him. None can foresay when
he will be in position to fulfil them
because many obstructions lie in his
way. One boo¥'s up the sugar scarcity
question before him while another
pushes forth the food problem.
America makes her own _assertions,
Russia seeks ftb attract him while
China puts forth her own say.
All this has upset him and, at
present. he is possibly unable even to
write his articles. When does he ex-
pect to make good his promises over-
occupied all round as he is? I want him
4o fulfil his word at the earliest and
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with this very intention I have said -
these few words. It requires no

they discussions. I admit that the pic-
ture painted by him before Ahe House
1s a very rosy and attractive one. But
the real satisfaction will_ come only
when he puts it in actual practice.
With that hope, I will ask Pandit
Thakur Das to believe in his word
because after all he has promised to
bx;mg in a much more comprehensive
Bill in place of this ‘small’ measure.
Should Pandit Thakur Das think it
prudent to withdraw his Bill, he may
do so or he may have it put off and
then wait for the date when that Bill
so vital for our Nation’s wellbeing
is brought forward. As for hon. Shri
Munshi, he should bring in the same
at the earliest.

e ST TR Wt ATy e
WFe wgw, & BT aw eI
o W @y wr@ @ &1 feA
o %9 g% faw (Bill) gea (House)
& gt a1 avwf W Qar W
a5 wa § 2T (tempted)
@ f5 § 9T @ (Closure
Motion) ¥ feq Twré (apply)
w1 e 9w gAm AT R
qN N A G sa g
o f& N fge (Whip) wmew &
I RN AW wT AN I EfeR
73 qfea 78 wwmr f5 § R
& foq Tord 7€ | ¥feT oR g
gaew T ar 5 ug favr Aww
fos & & @ ndmr s g Aew
Torfrmfas wrag e v &
frgae smw & o Farg fr F
¥ ¥R e (Proceedings)
¥ e R g o wAaw
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SR AT, §% AT qq Y
¥ g AT F o wA (Com-
mittee) R 1 ¢ TEEE
¥ A I9 FAE 7 aq) FdE A
aﬁnwﬁw‘rz’ffﬁéﬁaﬁ
T e A guee e
"(slaughter of useful cattle) =
TMEE § AT ¥ www q wAw
WM AR AR W R WS
AT AR A we ¥ A fy
9% dfew (useless cattle) aamy
vn%é‘awmwgsﬁama’tﬁﬁ
AT FEy @ ok I A T
W 9w @ ww & feer
o7 |

¥ & TERET w7 tjve @
A T ATHT FHT, TH OF I
WA 7 e e & oW
FEE A A WY AN, w)we
ot ATl 7, 3w T g
Ffaw  fafex om qhwex
{Minister of Agriculture) =g
4, R gEW F oF @ fear
W T oo R F oW
T R WS AWd ¥ wfeow vw
W IO FW@E SR g N fEn
R TR € 5 awe quwe #3
TTF I W ¥ oMER W AT
whFEd ¥ 2 owwE W oo
e TR N Ay ah g Ny
el &, o fiw W ax far Sy
T F awF g1 oAk A wmv g
T wfoddwwdton
9Tw (position) ¥ T A
g g A ot gaewmEd 3 ww
AT TR AT W f | e
IR T W ¥ A wN qEr @
f6 wgi ¢ W, R AR TRt
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AT T P WM AT AR

mﬁﬁﬁwﬁaﬁraﬁaﬂtgw
T e ¥ ot e aw @
R T AR raE T @
ﬁaaﬁmvmﬁwasz
o 1 e gt S ot qar
R % i i £, 3w A 7 g
¥ IR o N Reemr F 3w
@ & s w aw N
T F AEW w97 Tg e
T JT IAF qerfeors JWT A
T A T ¥ @ o ¢ fe
N wfw s o9 s & 98
aem Al § 0 g wew
¢ o ¥ fer v ¥
A | o faw qw W< far €
few d g o @ arer £ ww
W AR W § 1§ A aww
& fra a@ W rETTaw e
T foe 39 @ faw w1 qwi Ak
W B oaeRm AR A ferr oar
¥ | ¥ e gwd MR
A FEOE DA www D
forrm & s@@ ¥ o wT TTE.
i o weie v e Wy
fr= @ & (session) # = a¥d
R T ag I W o g g
fF ag W@ d & ow @ s
d ad vE fF oA A W @
fm whs & o &l & ag sk
T gu ) F T www o gew
w1 oF fae W 9 @ F e
O R AR § o
Wiy 3o T = s
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[dfsq smT zTa@ WHIA)
o ey @1 suEr &wAT gwrd
# feg ¥ fas (Hindu Code
Bil) # wwgma w3 @I ag
TN E AR 7 R IR fam A
AIEHA FIA @I g/ E | W,
Hr, AEEA, NGEFET Q@ FT
FFmr ww = 99 faw § @9 £ o
W dM JFT FW E a1 I H
Tl @ w & fom owm A A
A § A ag A qWA F G
AW MY gH q9E F AT & fo
& Al oh i o g
w7 9717 Q) far FIw A AR @
afd, w8 +1§ oo A &
¥fFT T IS AT I W TEA T
§ A N9 IW A W EITR I
wfcd | ofer ag 44 @, W @
ag qEr Wh wAg { AW @ IR
AT o 42 S 7 ool wyr @
&9z (sentiments) # I FW@
g, = (slogans) M aIFFA E,
e am TG WA FIE I
T T WIE PR § FIT R
I difa (serious) =& &,
faetaT (sincere) a& & 1 & a@
o ¥ F9n Ateafor fafre aew
¥ qor e § R o3w dwae
F @ F gl R F feaAr
wn W #F wewRw (Cow pro-
tection) & fof =d fFr §, =
T & X g A 78 I FARY
£ % quar g 5 oEERe T oW
foar g s S A amn few
wrr € f& @wi 3 g A e
#ooag ¥ o o § A AR
&= & (Grow More Food Sche-
vy & FAgg 9@ &N g o &
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T ¥ T U IT A Y W W
|r W F1F NewT F TR g
fear mr ¢

A FTF NEAGT F A0S 5
#ogd) gEe A g1 g AT a8
Fed 1 wia g, gw 4 g
(Constitution) # a% ¥¢ & qr
fFar a1, A AR N RS
W ffam g7 @ F sm@T
(author) & s z® F e wrEY
{God father) & ag smwrr S
F ICH § AT T AHT F g9 qIE
§ 737 g Fr g foma
T=dfwea (interpretation )ag ¥
#T ) T@ F gd9IEA WY q@ I
a7 dfed wod\g S F, @ 7 2
A F 1 ¥ W ¥ FET
fitwa ¥ g maAwe § fm @
wawe AT & 39 ¥ 4 faegw
g TE g | eI wT W
e & & 1 zafeu Wi fawEw
Na@aoa fFgq a9 &F Iy
@ e H agaq A @i &
M ¥ I9 R A owgw qr
a1 gafeq 7g faw ¥ fRar gy &
aw ggi drew  wex  (Total
Slaughter) a=x ¥ #1 fa& af
err ) St A g d A wF
MR g1 d a7 § &, 9w
& MIAT F&F  AG FTAX JT IR
few (Cattle) w1 siwew & *¢
% | g dfese  (practical)
AT T

Th e ¢ Ag ag § R A wT
NMfwmdawmga @ @ da7 7
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T Wik s sEm W @ A
w i ff oW F AE O
#4@  (Select ~ Committee)
@h 1 o fadw WA #F e
a3 #AR A fae fedTe +9)
¥ a7 ¥R fau @@ g a1 @
g wrE &1 & 7 awdw # A
fr 59 % {9 wEg(provision)
&< Qferd Yo @@ TWA FT W AR
% & ¥ @ ET AT A T
AR 1 BT § sRE ¥ qEAT
gﬁﬁmwﬁiz%ﬁmi’rm 3
wH s fae A fear @ oan
AN F adFEiaEg g T
W%ﬁiwﬁﬂ’lw(consxder)
& fFm o 4 w9 a@ A 2
ﬁ?n‘aﬂ'ﬁza@wﬁmﬁw TR
@ ) TadEe A Im B
e e @, dg 4 Jmar g |
¥ § frgma ow ¥ & F
g g f6 o owmw A oaw A
ag %1 s (approach) feF®
e 21 AW FT W AR K
FHT FA FHAE TG G ST TF
a9 qg T WA fF AT F WA
T 2, TTE HTH €N | AT TH YC FT
fas frar | o o FRATE X A TS
TEr Yo ) 2 W FEY W age)
oHr ¥3 AT § 1 BT F TW Yo
Eg Ay I gm fm A
foar & :

<« The State shall regard
the raising of the level of
nutrition and the standard of
living of its people and the
improvement  of  public
health.”
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duga ¥ qgA TEd g
Far &9 FIET AN FL TE T
Ty 713w . fEIT Wl 9ES
aqw‘asﬁam fag 1 TRY
7z m@Ed § avA fFAE A fear
£, agarmmaﬂﬂv wh g
w9 W F&X wem A TE T
fr FTod fowar a@ga A %
fear fFEfTA @ @ TE a4 R
g9 qWFT F) ATH gfoarg . av
wg sgored & I N gm Ay
maﬁatzmramﬁmaaawﬁ'
g IEi A1 X EEAE | qF T
aﬁﬁaggaaﬂﬁ‘fa‘aﬁamgﬁﬁ
o a0 W/ S ) "R AW
TgaTsd & wmdF @ %m‘% "
1T ¥ T ATE WS N F A LA
3 o faow Few wa (Village Cattle~
Scheme) ¥ fou #1 Fm f&a 2
ar aq e g AR | Ffgd A
TR Tg T g AR A @ e
g o dew fEm wE W
fi g St tewe § o0 I E
Cattle Village Scheme &fi g<
td qeuaAgm g FEmya &
F Fwrears A W AT TR T
e 4 #X 6 oq@ TEAEe W
et w1 oK {iESl F1 @EE
g g ww = ag AN & &

AT F M agd wed wEe W
a@ 1 a9 ¥ @A @1 % AT
(Law and Order) 1 ¥geT 3T
IR A AES B T g F
MG W D AT WE F AR A

gemar |
ool B MY el e (ot
W e e
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& wfa< am : EEEL
- a1, e qga d )

™|y Tw|/ER

dfea ST T WRTE ;T aEE
g7 @ T A WAREAR § 1 ¥
HWREUTE AN W GuF or uE
AR A W N fed gafEer
-§ a9 faAf wadRe ¥ a8 @ uE
(AT F 1 A o) 7w feofed F aga
T TN AT FifE TN T gET
o MRifm R g s g
DTy wF ez FAE oA
“A9H T FT AR FE€ @1 F 7T I
g Fowr s fr ag nae-
qe AT BTG AT F wAT AG
AN NAmIF aw Fw
AT FA ) F o F g B
g A AT TS F g AN frewd 5w
A F ARG A § IZ T
‘Roo @%@ Foreign Govt.& T #
“HH) 7 faeh of e a9 e wmr )
- & A Foreign Govt. & ey
# zv fegaw § 0F 79gT 71 @ 9,
R AW A A HF ¥ AT
AR o fY ? FAmAr § o Ao
A ET N wr g, e arw
TR FETFANE T
R, frem, smaER A ged
R AR g1 A g %o
“firew forer (Middle class) % it
s AR A N gox
Fh A & e am gea dw §
M A A FEA @ §
5 o gget ¥ 3l afar F o
FE R § | m%antrﬁf'&h Lac)
T amss w7 A e 2
Wi N Wad oz ¥ e
il
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dfea s T wn : F g
g 5 o B A o AMad ) wwr
w1 ¥ o ot qw w3t faw awan
groy fed fr Y ¥ @l Tw
Wgw e T A 3@ AW
a3 A ge TN & oar adH q
% dk = gear g f& g
A Ft AN RER | @ W
WG & R @ @

N aE T qAOAT AG 1 AR
TWH TEAHE 6 a9 F gw
T|IIR ¥ I9 gu 9, I@ g
A4, I ¥ T A AR Ww gy
%) e & o Fr ImAr g
fs s we d awEr fear @,
AT AT FRAT AR T FIR FAV
TREN A AT A T N T
# Femr § AR | @ @
ahagr

I AeT, W A dAdE
(national sentiments) #r fa=%
qr 1 3% TaAde fad I§ dwAe
dHde N T T AR I} @ T
fR Y Moerl & am '™
€1 aX madE A @ W@
arrena) w7 8aT g A ERn g -
f& o maide ¥ #gT ¥ qaifaw
oral T @d F< & AT TR W
@ AT 99 ¥ {BA qI T FET R
s W A oo

i & sma A qoa g v foer
feae §ud ¥ ar G ot
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aR o & 919 ¥o g wFE i

W s T e &
%ﬁmm%fzﬂmmwﬁm

(XY LY

maaﬁm,ma%ﬁa

7% | F AW W @ o
9 #t % o W g
TER wE & Ayt @ e
ST A &, Sfow qF qvorar o
5 98 3 ool o fram Ax ey
(paper schemes) ¥ s 7 9
@ fom d# g ¢ aw e 2w
W AN N owgw § dk oW
faedh @ S smaa w2
§are g, 79 93 § R AW (sheep) d
g, Sf7 9w¢ (shepherd )F aw@
& 1 Tz B wifd fr o1 e
RN A R ) W e ST
& e gm e
FHT 9T F T Mol 9 Fear
WY 199 > fas N afgs A9
g 3 fr fomd o fadt o
W St oamt @i, sk 9w &
¥ | Néw s gER
1 wER Frag wow T E
fo a9 2 srow G s
fefigar @€ (District Board)
¥ & IR W A % 3T FT qrSen
wF S § oK Tg ffigw 9 ok
sifafars @€ (Provincial Board)
FHE A F@eAT 37 ¥ fod dAR
& & _

% Qg d frfrer b,
fasr §Argrsw (sacrifice) ¥, faor
AR AW T W R andy
oA w1 s owh sk
ardr dfge N fagmd & omw ¥
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aF FET AR EfF @ amg
5 Ry e afaw T FTE”
ﬁ,a’rm%arﬁﬁf%’mw@“
g B fraar war o aie BT FHG
AT F faer g &, 3§ s
e, 9w 7§ 3 T g
T XA FAE FH oW O gy
T F awmar § &
=t 3t #1¢ ez (announce-.
ment) F& a> £ g G-
4 Srar g

Shri K. M. Munshi: May I just reply-
to the question? So far e Grow -
More Food rules were only directed:!
to growing food and were not appli-
cable to anything in the nature of-
animal  husbandry. But I -shal}-

examine the question whether it is-:
possible to make any aIteratl:on, if -

sion which will take place when the
budget is placed before ihe House.

Seth Govind Das: Sir. may I ask one -
thing from the hon. Minister?

W wE aff § ake ar
ﬁ'mmg‘ﬁvgﬂ% fow ot
MR A gERT FE ¥ foq -
@ N @ e g §
T T AR F ag v TR
g @A gs FHT H O7Y @i
d=t T G A & F waw a4 ?

Shri K. M. Munshi: It is perfectly alj -
right to say that, when the grant
whith is given for Grow More Food
is not sufficient for even the purposes -
and programme in view! But it it
is the desire that the rule should be .
amended. certainly some change may
be made. But enough funds are not
forthcoming—either last year or even
this year—to fulfil the ‘whole pro-
gramme of the Grow More Food.

¥ wfa aw : a9 grow A
g s ANfad
Shri Raj Bahadur: Sir. may I at this

stage of the debate move that the .
consideration of the Bill be postponed
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till such time as the Government in-
troduce and bring forward for the
.. consideration of this House their own
measure? I do so because it is al-
ready the fag end of the day and we
cannot expect that the Bill can be
carried through today, even if we want
- to. Apart from that, the hon. Minister
" has said that the Government Bill
would be an all-comprehensive one:
* Therefore I move that the considera-
tion of the Bill be postponed till such
time as the official Bill is brought,
then we can discuss it thread-bare and
at length, and we can evolve a formula

from out of that Bill.
dfed Z1ET T AW AT,
SHY wraw KT A gem FAma §
-3 ag A9 F @l A s A
Sy R UET EIAAT H OFT ART
ST 1 AR AE JIEY § fF 4
- fas fwedw (postpone) & I,
A Faw F for dax gra® &
ot wwaar § 5 owa ¥} oaw
‘IR 9rFr I A 98 fam ow A
~grghar AT ag Ags 71 9 fom
“HIA AT TS AT | qF TERNT
@ Ao Jd §, T wfax
“ga Y fEah aFr T fRar s
¥ AT FTEW & AW T AV
CE 1 AT AT F AT, AW AT
FCH O KF AW A T £, I
CHF QU FE T A A W
(assurance) ¥ &fvd | gwFW §
. 9 qgT ¥ GG IF, @ FA
~dY Jgest dT &Y aw ¥ faedr
afgd & omw o W T A
gRaR s far w o RN oW
A | A9 77 UEE & Afd
Tdt A # R e A AT anfeee
2 (non-official day) & s®
- faq g A€ AT ¥ 9¢, ¢ A
A I S g fas am FT
‘gHT N W gew W I ¥

26 FEBRUARY 1951

Preservation Bill 3561

7 e @ A FE amm
TN A Tsa T IR W A1
fema @y

# M § agd dSA ¥ TR
FT ffREmdm 7 @ faw W
g FE \F AR TG T I
N geie € Frag S AR
F&T faw @ | 98 S a9 9|
adf & & ¥ wwm N agy g
2 1 37T 1 A & 9 fRam Ty
FH, qE AR AfGATT AT E !

s Mia e
SHET T |

SCUNRLECO

Shri Raj Bahadur: Sir, on a point
of personal explanation. After the
pathetic appeal from the hon. Mover
I want to make quite clear what is in
my mind. namely, that the Bill should
be introduced by Government in the
House as early as possible..................

Seth Govind Das: And also be
carried.

Shri Raj Bahadur: ...... and also be
carried in this session of Parliament

Shri K. M. Munshi: I have already
mentioned that I would be prepared to
do everything, but the programme of
the House does not depend upon me.
It depends upon the convenience of the
House, the length at which Members
deal with the Budget. It depends on
the House. If vou are in earnest you
can expedife the progress of the
debates on the different Bills so that
time may be found.

¥z Mfa ar : & aF el Y,
ug Fg 5 g T afefas fawg
fomd § ag T@ @ F WX
AN fF e = A ™ oA
w #1% fao w0 § @ S@ AW
mfefge faq FTamr g/ w9 X
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T faw & f=9e *@ § S

wF AR S few w e W W
F fear w@

Shri K. M. Munshi: It is difftcult for
me to say what time the House will
take with regard to other important
Jmatters. It is in the hands of the
“House.

Seth Goviud Das: Then it should
-only be postpuned.

dfex simeara Wi P G

A s & a7 @ 4w W OwET
srtw (further progress) ¥ art #
X I@T TAFTE | F oan g Fe
TR AT Y T AT A
o F I, A e & e
Fr§ afe amad & aoR AR
AW oI RN QU FA ¥ fe
F9e Ffor cF e T o 3w
f @1 am anfwfaas fe 33 ¥ o)
A fer & ae @ s ¥ W
e am R gEa £

Fa@ ¥ o wom A E fr
FTY T 41 H 5T 597 (Grow More
.Food Campaign) gardy art g
uwﬁ(economy)wmwgﬁm’
I A & & F O, T F
AT WA §, gl 5T A qraow
(problem) = § fa® R &
WY & od wEm f5 et
W W owEs ¥ fed e
e 8% @ sa ¥ fod arg 2w
T T CRETT AT AT A T WY
afifade (appreciate) s | =9
ART ¥ o FET f Tadaz w@
TR A I T T I AT AR |
@ W W AR oW R faw Wy
ARETH F@, @Y HHE IA e
FE & a qaew ¢
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(English translation of the above .
speech) :

Pandit Thakur Das Bhargava:. Sir,
there has been a discussion of this Bill
continuously for the past two days. Om
the last occasion when this Bill was be-
fore the House, 1 had felt tempted
many times to apply for the closure
motion. But then hon. Shri Munshi was
not present and it was inadvisable to
violate the instructions of the Whip.
As such 1 did not think it proper t
apply for the closure motion. But 1
could hardly anticipate that even the
wnole ot today will also be taken up
by this Bill and such would be the
fate of it. Respecttully I submit that
I am highly dissatisfied with the whole
proceedings regarding the disposal of
this Bill. I realize that 1 am an insigni-
ficant member of this House and that
1 can exercise no power in getting any
thing done. I, however, could not have
reconciled myself ‘to ‘a willing post-
ponement of this Bill. I regret that I
have to say these words while being
fully conscious of my responsible
position as a Member of this House.

Sir, the Government had set up a
Committee on the 19th November,
1947 which submitted its report on the
6th November, 1948. In that report it
has been stated that so far the question
of the slaughter of useful cattle is con-
cerned a law should be passed in this
behalf and put into operation within
the next six months and the report
turther mentioned that steps be taken
to set up Gau Sadanas over the country
wnere all the useless cattle should be
kept. So this was what that Report
contained.

But a long time has passed since the
6th November, 1948, and no action has
been taken. On the 24th March, 1949
Shri Jairamdas, who was then our hon.
Minister of Agriculture made a state-
ment in this House to the effect that
the Government accepted the principle
envisaged in the Report and wanted
to implement it accordingly. On the
basis of that statement I, unfortunate-
ly, took it that the policy of the Go-
vernment was to act upon what they
professed and I introduced a Bill whjch
1s betore you. I ciaim not to have drift-
ed an_inch from the position which
Shri Jairamdas had then put before
us. But I have to say with great
regret  that although nearly two
years have passed between 24th
slarch, 1449 and today, no Bill
has been introduced by the Govern-
ment. In December last, when the
Bill was beiore we House, the hon.
Deputy Minister had pleaded not to
miove It 1or the Goverament were to
present cnother Bill. But no official
measure has come forward although
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two months have since elapsed. Sir,
our hon. friend Shri Munshi was kind
enough to show me the Bill which he
has referred. I do not want to enter in-
to any discussion with respect to that
Bill at the present stage, for that would
be done at the time of its presentation.
But my submission is that this Bill of
mine has no connection with that Bill.
As we are aware, Pakistan has already
Ppassed a Bill on the same lines. It is
going to be passed in Sind. Burma has
also passed it. I do not know how it
can be said that this Bill is only a part
of the other Bill and as such cannot be
accepted as a separate unit. Do they

hope that they will be able to intro-
duce that Bill in the current session
and get it passed during the course of
session? I would say that the

two days we have spent on this Bill
have been wasted. I do not wish
that even a minute of this House

should be wasted. It would, indeed,

have been better had we taken up

that Bill which Shri Munshi has

referred during the course of these

two days. I am not standing to
condemn the Hindu Code Bill or any
other measure. In that Bill in which

you have so much faith, you have

drawn a picture of go-sewa, go-raksha,

go-vardhan, go-samvardhan, and Vrim

daban, etc. I do not know what harm

would have been done if two days

were spent over that Bill in this

House. You may give us two days

less for the budget, I would have no

objection. You may prolong the ses-

sion by two days more, I would not

oppose it. But if you have really

faith in that Bill you must pass

it in this session. But I ‘very much

doubt that it would be done, because

hon. Shri Munshi has just declared

that people talk in terms of sentiments

and slogans and do not do qnythmg

constructive, that they raise big slo-

gans but are not serious and _sincere

about them. With all humility T would

like to ask our hon. Minister what amo-

unt of money the Government have

spent in the last three vears for cow

protection, a thing which they consi-

- der necessary. Today peopie are giv-
ing taunts for having done nothing.

But while Shri Munshiii has

Campaign, has a pie been spent . for
cow protection? .

The question of cow protection is
now no more a religious auestion. We
can say today that we have laid it
down in section 48 of our Constitution.
“Hon. Munshi might have probably for-
gotten it that he himself is its avthor
and god-father of that section, They
-are his own words and we take him

.4t his words and request him to give
““us their interpretation himself. It

spent *
crores of rupees in ‘Grow More Food’
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makes no difference whether he ihter—
prets them or Pandit Malviya inter--
prets them. But I do not agree withu
the steps that_ the Government have
taken after their interpretation. There:
is no_disagreement over interpretation..
Hence your complaint would have
held weight only when we had
not seen face to face with you in
this mt_erpretatiqn. I was in agree-
ment with your interpretation and that
is why I introduced this Bill. I did not
bring forth a Bill for total prohibition:
of slaughter. What is right I am ready
to do. I am of the opinion that you can-
not protect all your cattle wealth vn-

Gosewa. Sadans come into being.
That is not practicable.

I fear your Bill will not be introduc-
ed in this session. Or, if it is introduced
a Select Committee will be appointedi
for it. The Select Committee will take
six months to furnish its report. Then,.
it the Bill is passed after the Select
Comm;ttee stage, the question of mo-
ney will arise. I had suggested that a
provision of Rs. 50 lakhs may be made-
for that purpose from the sum ear-
marked for Grow More Food., May ‘T
ask if the Government have even can-
sidered it? Indeed, it has not been con--
sidered at all from that point of vjew..
The matter of fact is that the Govern..
ment have been pre-occupied with im-
portant business. I know that Govern-
ment had hundreds of problems to-
solve. May I submit, however, that an
approach to this problem is also ab-
solutely important? The Grow Mare-
Food Campaign ‘cannot be successful
unless you see to it that there are-
sufficient bullocks and cows in the-
country. You referred to section 48.
May I submit that there are sections:
47 and 43 prior to that? I would par-
ticularly emphasize section 47 whichs
reads: .

. “The State shall regard the rais-

ing of the level of nutrition and

the standard of living of its people-

and the improvement of public-
health.”

Can you maintain the health of your
forces by giving them vegetable ghee
instead of pure ghee? The consump-
tion of milk per capita in 1935 was 7°
oz. as has been given'by Dr. Wright in
his book. This is now reduced to 5 cz.
When we look to other countries, as
for example, Sweden, just mentioned:
by Shri Sidhva, we find that the. Go-
vernment there provide milk free to-
the children. But here when it has
come down from 7 oz to 5 oz., what"
hope can you hold for giving more-
milk to the people? I fear that milk and
ghee would come to he the things for-
prescriptions of physicians. Let' us
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know what has been done during the
course ot these three years towards
Cattle Village Scheme? It would be
better if you declare clearly that you
have neither the money nor desire to
implement it. The Cattle Village
Scheme has been given in the Report
of the Cattle Preservation Committee
published in 1948. You should not
for a moment think that I do not
feel the difficulties and hardships that
came before the Government. I am
fully aware that the Government had
to tackle very important matters. They
were faced with the problem of law
and order and the Government solved
it admirably during the last two or
three years,

Shri Hussain Imam: Law and order
were better maintained before.

Seth Govind Das: No, not before, 1t
is better now. .

Pandit Thakur Das Bhargava: If it
is better now, you deserve to be con-
gratulated. But even if it is worse. I
would consider myself fortunate under
it rather than under a foreign Govern-
ment  with better law and order. I
would not say much in this connection
because there is another Bill on which
I have to express my views. But you
are . tempting me to express my opi-
nion; e and I would say that you do
utter injustice to the Government if
You say that it has not been able to
maintain law and order. I can say
that the amenities which we have
enjoyed during these three vyears in
this country were not available for the
last 900 years of foreign regime. Had
any labourer ever earned wages more
than two annas, four annas or eight
annas under any foreign Government?
I admit that his expenses are also
higher today, but in spite of that there
could be no doubt that the labourer or
the cultivator is better off now. I ad-
mit that some middle class people are
undergoing hardships and their con-
dition is not satisfactory. But the
general condition that is prevailing
in the country is a matter of achieve-
ment for the Government which we
can put before the world with a pride.
I should like to know where they have

faced badly. Look to the Railways;
there is so much improvement than
before.

. s’hri Hussain Imam: Black-market-
ing?

Pandit Thakur Das Bhargava: Look
towards our forces. Not as much
milk can be avaiiable for them as
before. Qur cows that used to give
ten seers of milk, now give eight seers
of milk or even less. Similar is the

338 PSD
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question of the fertility of our land.
Lhe fertility of soil is going down. It
is my positive assertion that you have
paid no attention towards the soil, the
cultivation and the cow. The reason
is also distinct that you were pre-accu-
pied, you were in difficulties, you were
busy day and night with many pro-
blems. But you have made promises
and if you really want to act upto
them, I can tell you the way and ihat
is a very simple way.

Sir, a reference was made of national
sentiments. on ground of
these national sentiments you can im-
part new lease of life to the ‘goshalas.’
If the Government are really serious,
they can arrange the running of
‘goshalas’ in such a manner that peo-
ple may spend lakhs of rupees at the
mere beck and call of the Government
and work may be done without re-
quiring Government to spend any-
thing. -

District Hissar has a very big agri-
cultural farm, by far the largest in
Asia, consisting of 40,000 acres of
land, the larger portion of which is
under canal irrigation. But full ad-
vantage has not been taken of it by
the Government. May I ask how
many pastures have been laid by the
Government? The Government pro-
fess that they want to protect the
cow, but have they done anything in
this direction except making paper
schemes? Today the whole country
wants it and is ready to work seriously
for it. The truth is that sheep are
there, only shepherds are needed.
The Government must help these
‘goshalas’. But the Government think
that if they are to spend money over
them, they must also take possession of
them. The basic substance underlying
the coming Bill is that the income due
to sale of cattle and cess on their sale,
will be appropriated by the Govern-
ment. It seems as if the Government
are not aware that this money at pre-
sent goes to the District Boards and is
utilised for education purposes. These
District and Provincial Boards would
never be prepared to surrender that
money to the Government.

But without money and without
sacrifice the work cannot be done. I
would humbly request Shri Munshi
and the whole Cabinet that if they
really want to work on this basis they
must allocate a portion, at.least 20 or
25 lakh rupees for this purpose
from the amount they have at their
disposal for Grow More Food. But I
see¢ Shri Munshi wants to make some
announcement, so I take my seat.
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shri K. M. Munshi: May I just reply
to the question? So far the Grow
More Food rules were only directed
to growing food and were. not appli-
cable to anything in the nature of ani-
mal husbandry. But I shall examine
the question whether it is possible to
make any alteration, if finances are
forthcoming. It will depend upon the
budget and the discussion which will
take place when the budget is placed
before the House.

Seth Govind Das: Sir, may I ask
one thing from the hon. Minister?
Is milk not food? If it is, I would like
to know whether or not our Govern-
ment need cows for milk and bullocks
for growing food? I would like to
know what is the sense in not giving
any place to the cows and bullocks in
the Grow More Food campaign.

Shri K. M. Munshi: It is perfectly all
right to say that, when the grant which

is given for Grow More Food is notf -

sufficient for even the purposes and
programme in view! But if it is the
desire that the rule should be amend-
ed, certainly there will be some room
made for it. But enough funds are
not forthcoming—either last year or
even this year—to fulfil the whole pro-
gramme of the Grow More Food.

Seth Govind Das: You may take
the opinion of the House.

Shri Raj Bahadur: Sir, may I at
this stage of the debate move that the
consideration of the Bill be postpon-
ed till such time as the Government
introduce and bring forward for the
consideration of this House their own
measure? I do so because it is already
the fag end of the day and we cannot
expect that the Bill can be carried
through today, even if we want to,
apart from that, the hon. Minister
has said that the Government Bill
would be an all-comprehensive one.
Therefore. 1 move that the considera-
tion of the Bill be postponed till such
time as the official Bill is brought,
then we can discuss it thread-bare and
at length, and we can evolve a for-
mula. .

Pandit Thakur Das Bhargava: Sir,
my able friend has done well. Before
this I was submitting that the very
request of Shri Munshi was sufficient
for me. If he wants that this Bill
should be postponed, I am prepared for
it. I also think that as it is 4-30 P.M.
now it cannot be passed within the re-
maining time, and on April 12, this
Bill will go away itself. I have no
objection if it  is postponed; but after
all how many times should it be post-
poned? 1 am compelled to accept your
order, but for God’s sake, please give
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us assurance that you will fulfil your
words. We must at least get this
satisfaction that you will, in fact, pass
this Bill or the forthcoming Bill in this
very session. You should give us this
assurance that you will very easijly get
this Bill passed in this very session on
or near about 12th April which is a
non-official day. I insist on it on be-
half of the House and 1 am aware
about the opinion of the House in this
respect. This House will not put any
such obstruction which would produce
any difficulty in its passage. You give
us this much assurance. I request the
Government to pass this Bill in this
very session. I do not want anything
else. I hope I shall certainly receive
this assurance. It is not a very big
thing, my demand is not so difficult. It
depends upon your will as to how much
you want to spend on it, it is quite up
to you.

Seth Govind Das: No, Sir, you shall
have to fix it up.

Shri Raj Bahadur: Sir, on a point of
personal explanation. After the
pathetic appeal from the hon. Mover 1
want to make quite clear what is in
my mind, namely, that the Bill should
be introduced by Government in the
House as early as possible..................

edSeth Govind Das: And also be ;arri-

Shri Raj Bahadur: .....and also be
carried in this session of Parilament.

Shri K. M. Munshi: I have already
mentioned that I would be prepared
to do everything, but the programme
of the House does not depend upon
me. It depends upon the convenienceé
of the House, the length at which Mem-
bers deal with the Budget. It depends
on the House. If you are in earnest
you can expedite the progress of the
debates on the different Bills so that
time may be given.

Seth Govind Das: Sir, I would say
this much that the persons who have
given the notices of non-official Bills
would perhaps agree to it that if Shri
Munshi introduces any Bill of this
nature, half of the time of the non-
official day may ‘be spent for the con-
sidering of that Bill and the same be
passed on that very day.

Shri K. M. Munshi: It is difficult for
me to say what time the House will
take with regard to other important
matters. It is in the hands of nobody.
It is in the hands of the House.

Seth Govind Das: Then it should
only be postponed.
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Pandit Thakur Das Bhargava: Shri
Munshi has said that it would be diffi-
cult for him to determine the further
progress of the Bill. I know that if
the Government accept my request,
there would be no difficulty. If the
Government desire they can give one
day less to the Budget debate and
make it a non-official day and in this
way, if they like, they can very easily
pass this Bill in two days’ time.

I beg to submit that your ‘Grow
More Food Campaign’, in fact our
whole economy, depends upon this
question as to what we do for the
welfare of our bullocks and cows.
What is the crux of our food problem?
1t is this very thing. Therefore I sub-
mit that the whole country will Le
grateful to you and will appreciate
your work if you can find any time for
solving this problem as soon as possi-
ble. I request that the Government
should pass it at the earliest possible
date. And last about the question of
posiponing my Bill; I shall have no
objection if it is postponed.

Mr. Deputy-Speaker: There must be
a formal motion. It is true that
under Rule 98 at any stage of a Bill
which is under discussion in the
House a motion that the debate on
the Bill be adjourned may be moved
with the consent of the Speaker. It
gives positive - power. But under
Rule 153 if the Speaker is of opinion
that a motion for the adjournment of
a debate is an abuse of the rules of
the House, he may either forthwith
put the question thereon from the
Chair or decline to propose the ques-
tion. I should therefore like the
motion to be more definite lest it is
misunderstood as a dilatory motion.
If the Mover is prepared to say, “Let
it be put off., we may not get through
the rest of the Bill, moreover Govern-
ment has given an assurance to bri.ng
in a more comprehensive Bill etc.”,
the motion must be made that this
may stand over till the next meeting
or the next session.

Pandit Thakur Das Bhargava: Sir,
so far as the question of dilatoriness
is concerned. it is I who can complain.
But I do not complain. I prefectly
believe the honest intentions of the
Minister. So the motion may be ac-
ceoled and the further debate on the
Bill may be postponed. Anyhow it is
going to be postponed, we cannot
finish it now.

Mr. Deputy-Speaker: Till what date,
or what session?
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Pandit Das Bhargava: Till
the next non-official day.

The Prime Minister (Shri Jawabar-
Ial Nehru): I am not acquainted with
the rules as you are, but I understand
that the whole object is that this might
be considered together with the official
Bill when it comes up, so that it might
be incorporated in it. The whole
matiter may be considered together. By
dealing with it separately, we do not
get a comprehensive view of the subject
and as my hon. colleague said, what
we are actually considering is a draft
at the present moment; it is a fairly
big draft; it is a long measure and I
cannot exactly indicate a date. We
do intend to bring it forward as early
as possible.

T T AW

(Committee) §3t &t #lk w7
W daa 7 fawfa & ff S5 o=
Aqz g ws @ E frow faww §
w FfigFaa  fas (Com-
prehensive Bill) amimr aR ag
Fmoav T wmrg, 1 Wi W
¥uw (Sesrion) wga f@ wow
ger § gafed § s e o ¥
afts war gfe ¥9 @ oW
TFR T Fifaw W @ kA awe
# %% @ T anfes™ (noa-
official) ¥ S F @ FAA W
Ay qT faolg FX faar 9@

T waw : wfe s @
IR verd af § wied ¥ awagEe
T argm § 5 ww @St =g
g F@ EfF s ¥ & fmag
fae @ @ o ! ®U W qwed
g1 g ag W 5w €T oawe
( Stand over) ®W W &%
fs w31 faw Taiiz (Government)
Fr oA ga arow
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% nfe. aw : T3 9eade ®
t3a ¥ fof qym o @w @ WY
g [ @ X T AR G

=t FaTgTeTS AgE 1§ JAw
fean € 1 aige AF A A TAIHIE
Nt W T O a1 J ag 99
&8 Ffol agf Ao 9 WF A=
§ fro=N Fragrar

&5 i T ;. 97 99 Sfew
{Proceedings) # §1

Y TS e : 7 N W &
A WA WA T A PR 8 )
SfF FaHr WK AR R gl A
TH R W W R WEF
W O TR A FE W S
FG 1 TAA aw RN AT W
T WifFag A w4 ;N I
& E

W afam : § 3@ F}F G
g fF oo o mw dw F @
/& |

(English translation of the above
speech.)

Seth Govind Das. I have to submit
one thing and I specially want to ap-
peal to the Prime Minister. I want
to say that during the time of Shri Jai-
ramdas Doulatram a Committee was
appointed and it made certain rccom-
mendations. It is said from that very
time that a comprehensive Bill will
be presented but so far nothing has
been done. Still, this session will last
for a long time. Therefore, I appeal
to the Prime Minister that at least he
should allot one day out of the Budget
days or the days allotted for non-offi-
cial business so that something may
be decided aboyt it. a
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Shri Raj Bahadur: As objection has
been raised to my speech, therefore,

-I humbly ask whether Sethji thinks

that this Bill will be passed just to-
day? I meant that this should remain
stand over till the time the Govern-
ment presents a comprehensive Bill
on the subject.

Seth Govind Das: I would feel
grateful if the Prime Minister says
something in reply to my appeal.

Shri Jawaharlal Nchru: I have al-
ready replied. Hon. Member has said
something regarding Shri Jairamdas.
Neither he is present here to give a
reply nor do 1 remember anything
about what he said.

Seth Govind Das: That is all given
in the proceedings.

Shri Jawaharlal Nehru: Let there
be anything, but why you refer to
such an old thing. This is an opinion
which has been exprecssed by you ana
by many of my other friends and
therefore, we will thoroughly look
into the matter and will work accord-
ingly as early as possible. As this
is not under my control how could I
give the exact hour?

Seth Govind Das: I want to know
whether it will be possible to do it
within the current session?

Shri Jawaharlal Nehru: I am sub-
mitting that we will try our best to
present it during thc current session.

Mr. Deputy-Speaker: Therefore it
will stand over till the next non-official
day. The motion is that the further
debate on this Bill be adjourned to
the next non-official day, during this
session.

Shri Jawaharlal Nehru: What 1 was
suggesting was that it may be taken
with the official Bill to be brought up.
It does not. however, matter if it is
formally put on the next non-official
day, but on this understanding that it
will be taken only with the other thing.

Pandit Thakur Das Bhargava: This
Bill may be taken up with the other
Bill if it comes earlier. As it deals
mith this very subject, I am not going

Shri Jawaharlal Nehru: I am not
complaining. 1 was merely saying that
what has to be done should be precise
and clear in language and it should
not raise any difficulty later on.

Shri Kamath: When this Bill comes
up next time, the Prime Minister may
make a suggestion on that day that it
should be considered along with the
official bill. ’
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Mr. Deputy-Speaker: The questian is:

“That the further debate on this
Bill be adjourned . ..”

Setl Govind Das: Till the 12th April,
Sir.

The Minister of Home Affairs (Shri
Rajagopalachari): Under Rule 98, I do
not think that a date should be pres-

- cribed. It is for the House to decide
from time to time what should be done.

Mr. Deputy-Speaker: Under Rule 98
it is the consent of the Speaker that
is necessary. He has to decide whether
it is a frivolous motion or a dilatory
motion or a motion where there is some
substance. I agree that it is xnot a
frivolous or dilatory motion. Now it is
for the House to accept or reject it.
I wanted to know if hon. Members on
either side would agree to a particular
date. So I suggested the ‘next day’.
It may not be possible. I do not think
that the mere motion without fixing a
date is out of order. All that is
required under Rule 98 is “that at
any stage of a Bill which is under dis~
cussion in the House a motion that
the debate on the Bill be adjourned,
may be moved with the consent of the
Speaker. I am perfectly satisfied that
the motion for adjournment is thorough-
ly bona fide and under those circums-
tances. I grant leave to move this
motion and the motion does not re-
quire that any specified date should be
fixed. The question is:

“That further debate on this Bill

be adjourned to the next non-
official day, during this session.”

The motion was adopted.

PROHIBITION OF MANUFACTURE
AND IMPORT OF HYDROGENATED
VEGETABLE OILS BILL

Pandit Thakurdas Bhargava: I beg
to move:

“That the Bill to provide for the
prohibition of manufacture and
import of hydrogenated vegetable
oils be taken into consideration,”
s fedt  =wx  (Deputy-
Speaker) &, dwX w fr &
W AR F G A B F 73 Angar
g 5 39 arFaa # Qe 7 @) g
TE W FIW A AW g T qW-
ww fafrer vt (Hoo’ble
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Minister-in-charge) wrea ITFR
s fafreex (Prime Minister)
YRS WAGF q F i
AT I o AR A amerad
Frwdamd o aw w3
P e w1 e & oo sy 7y
duwT (Reaction) &M
@t eiw (@ech) wet § wur
wfemm @ s @iy Jgax
UL L S S T S
Y gF &% 1 e o
T fafre argw a1 wew Frfrex
AET TR A Rz (stato-
ment) ¥ afs g var % fr o
TG (Government) # sy
AT (position) § 1

(English translation of the above -
speech.)

Pandit urdas
(Punjab): I beg to move:
*“That the Bill to provide for the
prohibition of manufacture and

import of hydrogenated ve, etable
oils be taken into considergation."

Bhargava

. Sir, before I say anything on this sub-
ject. I weuld like that in the light of
those discussions that took place in
this Hngsg during the last session, the
Hon. Minister in charge or our Prime
Minister will be able to throw further
light on the subject and will put for-
ward their reactions regarding this
Bill. It will facilitate the speech
which_ I am going to make.

ed or the Prime Minister accepting
my request will make a statement so
that .we may understand the present
position of the Government.

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): With regard
to this Bill when it came before the
House on the last occasion......

Shri Hussain Imam (Bihar): May 1
ask a ruling from you. Sir, whether it
is possible in the midst of a sneeth to
ask for intervention from a Govern-
ment Member, will it be taken Wat
the hon. Member has concluded -his
speech?

Mr. Deputy-Speaker: I do not know
whether any precedents are required.
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‘We have always been doing this. So
far as Government rules are concern-
ed, unless they are opposed to public
morality, whatever rules will expedite
the work in this House will certainly
be adopted by the House. The hon.
Member only wants to know the reac-
tion of Government now, instead of
- the motion at the fag end of so much
discussion being adjourned, so that we
may proceed to the pext Bill, if neces-
sary. The hon. *er may not
pursue this matter e is not satis-
fied with the statement of the hon.
Minister. These are matters in which
we have been following this course
from time to time and there is nothing
new in this.

Shri K. M. Munshi: When this Bill
came before the House on the last
occasion, it was understood that a
Committee will be appointed by Gov-
ernment, in order to find out ways and
means by which adulteration of ghee
by Vanaspathi could be effectively
checked. That Committee has already
been appointed and Government are
very anxious to find out ways by which
the adulteration of ghee should be
properly checked. The question
with regard to the colour to be im-
parted to Vanaspathi, in order that it
may be distinguished from ordinary
ghee, is being considered very
carefully by Government as also by
the, scientists who are entrusted with'
this work. It is possible that, in a
short time, say, in a few months
time, they may find out first, a mixture
by which adulteration can easily bhe
found out, and secondly, a colour
which, though not necessarily transpa-
rent. could be mixed with Vanaspathi,
in order that it could be found out.
In view of these things, I hope my
hon. friend will have this Bill adjourn-
ed Lill the Committee disposes of its
work. and till Government is in a posi-
tion to find out some way by which
aduileration might be stopped.

Seth Govind Das (Madhya Pradesh):
May I ask one question from the hon.

Minister in this respect? T

zq 9@ &1 A X W EfF
dewetmm ( adulteration ) %
% for @t < dwmfw e
W agwg 5 b o #
AT qER § aN qw I§ T
N W FUT T TR AE AR
¥ owew & W fF ag awerfa @
#c g 0w (Laboratory) #t
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9 A® I | JWEJAT IW
& SEF qaT 9w @A g
R T TEAHE TW AT AT
TG & fo oag o1 @ famw
FRY A IR gE N F 7 frerar
TR
(English translation of the above
speech.)

Seth Govind Das: May I ask one
question from the hon. Minister in
this respect?  Whether the Govern-
ment are considering the fact that
whichever colour is selected by the
scientist in order to check adultera-
tion, it should be of such a type that
as soon as that thing is brought for

.sale in the open market, the pur-

chaser may at once know that it is
Vanaspathi and it should not be mere-
ly a thing of the laboratories. I hope
it will not be so that the detection
could only be made in a laboratory;
and whether the Government are also
considering the fact that the colour
should be such that Vanaspathi could
not be easily mixed with pure ghee.

Shri K. M. Munshi: As the House
knows, several steps have already been
taken namely; Vanaspathi is to be sold
in a distinctive nature; it is not to be
sold in the same place where ghee is
being sold. . With regard to colour, the
difficulty has been that those scientists
have not yet come to find a colour
which would be permanent, anti-toxic
or rather non-toxic, and yet could be
seen by the naked eye when Vanas-.
pathi is exposed for sale in a shop. The
attempt is now to find out a via media
by which the colour could be detect-
able while Vagaspathi is being sold,
and at the same time, anybody could
find whether ghee has been adulterat-
ed, by a simple test.

¥5 M a9 : frad R & @
Tg wTan F 9 gy fRoag <
e s '

[Seth Govind Das: How long will it
take to discover such a colour?)

Shri K. M. Munshi: It is very diffi-
cult to give precisely the date.

d5 Mfewr are . wiTw
{Seth Govind Das: Approximately.]
Shri K. M. Munshi: We hope that
within three months, some satisfactogy
solution will be come to. All these
things that I have mentioned have al-

ready been discovered by the sgientlsts;
they do not require further discovery,
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We have to see its practical uses and
then decide upon it. In the meantime,
the Committee wnich has been appoint-
ed will start work. That Committee,
on which my hon. friend Pandit Thakur
Das Bhargava and several other
gentlemen including some scientists
have a place, will, I am sure, make its
report. We shall see that the report
comes as early as practicable.

dfew sX W werw ¢ S
fedy eFT grEE, N AW W I
T Eee 7 far g faR @ oA
FENTET § | e 39 989! A9 a8
fas grew (House)¥ amm wmm 41
@ e ® agdt A1g gon F R
sizw fafrex (Prime Minister)
qET | G AT 5 97 OF FHE
TR FE qO § AT IgH 34
FAA ¥ qarfees gATR WAl WEE
T AR FEemE AW fa 1 Sfe
et oredt IR R THF FA §
Y I It FH Iq I F TG
I, feremw (terms of reference)
a1k  (Personnel) ¥ FX T
W AP @ gar i AT Fwlw
AR IEF WAE T @A TG
3fpT ag FAEY Ay AR g A
A TWER IS FT TF & qq0_
s g W 3@ ag € fF oA
afeg U7 d R W W@ #®
1 fom s @t g Qar @ fF
'Sl wed QX 7 FEE @ded S
AR T AN T AH & A
fF ag @t Adf § afes swewfe & v
qg WOl JReSeE g1 W AR
a1 fak ow & Sfess (practical)
9w § MR a@ 38 5 = qar
W fee 9 @ Iw W e
I &1 @ W EEE 9w fag
(Point of view)sr & ues &
st | 3w fad S & < fasw-
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s § e fel dRed
(Laboratory) # & s o wrea
W oEF fF o awe detww
(Adulteration) & ar«& | ="
F ¥ fod WS § worar @ ar
T 3 agRee N s yww
(Real problem) # 7% ¥ e
IH g5 T FOT | TWleq § wEw
BN 9 qwr W few @g g
# ug o § B e (Govern-
ment) ¥ & Afwew §1 A
FT AYST TFAAT Rfm%ﬁa;
TR § AR A7 3% § mae
9TE § Tte A $fear (Govern-
ment of India) = faedt a3
A GE F oY G @O
gea 4 f5 SRR fear & ag
@ faFer am gEE feg avad
THAdE § W g A N T oaw-
wft #1 @ faw @ qwr Sk
FE W WY qW [B  AdoT TG
13T gromy §fF ww- ¥
Taide A § 9 I ¥ S
i ® aw W @ § wife
TEHAE T &1 a9 3 e A

& 1 gt T To ¥y (evidence)
o o ¥ wrg wnd § Sad e
gar & fr orel arehl 3 e
N fagwg § @R F& U
FokTer A §4 Qwvew @R @
frdmim Sa@ 9 B s sefrEl
¥ seoea € gree & a<qw g &
? 7 3 FTw g § B w fdw
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[ ifedt s =@ AEE |
¥ afafem g ae dfem wiw
FHA 7 a7 FHE 9T JIA AW €A
¢ fo-zawr = 9w (solution)
f> 13 A A TR W R g
fs sz sg@ 98 adr ey
o G0 W g ey & &
mg o) (Industry) & I
& 9@ 1gwd ¥ FE A

ﬂ';‘zl,ﬁav
1
3
3
¥
3,

aifgd | AR T

#F amr € SER oy wadt o
o 1A eE g feaT € fe
N @ T A AW E T AL
ol s ol ® N X@d ¥ A
B g 5 JER Wl Qo wrEd
frmae ad 21 @ @R F g
frome @ @ @ i elem
qe 7 & qE FwEE F T TG
qear € fw o ¥wT g (vested
interests) @ T T N TIW
F@ # A= ATHFR E | T HEE
(Punjab Council) 7 & R A
or we oW fea @ | IEH I
W“mﬁmzawfaiwé‘rmﬁtm
foq gt T ¥ FE W &
feara g% e aif oa|r a1 T
faor1 & Wag Tgm § f5ow@
sieiz (constant) & T TAFT T
ges (harmless to health) &,
s A & IER T Lt
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(approve) ¥ T I ]I @
f Q1 e G @ faor qfess

g1

WHFAR AH a6 FE =TRA
g fFamder & see § 1 agd
A F g ad & 1 swowr #
afet worew it s @ Fyaw
I fear w@rd ) ggE ST W
¥ ¥mqeFa (manufacture) &
Fw frar amr dfew agr ¥ S9-
8= (President) =g Fiferw FT
§ frosfem &Y 7 tm e
§ ot Fwwm owEer g
qflad ®F ST § 1 W 4g
G Faw P TE § AR W
FUR | q@ EH I P FEH
anfid fF oteg & srog qar W1 e o
# wrza fafrex amga #f fam &
a FEm fF oqA W FE TR
aff & d F T § fF a
dmeac  fafrez (Agriculture
Minister) &tz srew fafrex ag
ag g & a1 #1% afwe (chemist)
ad & smg (worth the job) 78
2RI X g gar W A fawe ¥ a8
qew § fF R—3Y FAH W}
FfhiFeaT fafre arga 7 ¢F w9
(conference) # @ s # A
IJgF g gAT AT SWH W A
gt 91 var woar § 5 anifeew
(scientists) 1 7g g & dar
o1 faFe  gFar § | FAX oW W
7 fare gFar g9 @Y & 48 A9 F@0
fir awr logical consequence
7z g fr gt (Hydroge-
nation) #t Faf o= FT &fad |

®
ar
ﬂ'z
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S T  wam w e

et a@ v (France) gy ak
FE N IW FH ¥ R war famn
wWies § agg aww § I w@r

fag # 3| ¥ A1 AR
) e swge Ay
{MR. SPEAKER in the Chuir]

g 7 forr @ amifers g 1 R
319 foare (Recorded)

2 fF wafr 1 @ W@
JE@ Al & W) qg &
best adulterant §1 & wnwn
fs g dfgmfes (Patriotic) &
R afeat § AT are g
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¥ @7 w2 (Election stunt)
g1 37 W@t a7 PR A W
Twaee § 7g gk fog A A faah
w1 A E |

Mr. Speaker: I am afraid, it wili
have to be taken next time.

)] W T @ g g
(part-heard) T 1
(English Translatson of the above speech).

Pandit Thakur Das Bhargava: Sir,
the statement given by Shri Munshi
is to some extent satisfactory. When
this Bill was presented before the House
for the first time, the House might be
fully aware of the fact that our Prime
Minister had then stated that he was
a«:;ng to appoint a Committee and

refore he sent all the papers con-
cerning the Committee to our
Minister. But I also showed the same
promptness in replying to them after
going through the terms of reference
and personnel of the Committee as
was shown by the Government in ap-
pointing the Committee. I am not
satisfied with the terms of reference
and personnel of the Committee. But
that Committee ostill exists. I know of
only one answer to all these questions
and it is this that in my humble opinion
if thvis Vanaspati is going to be colour-
ized then the colour should be of such
a type that a person who wants to pur-
chase it in the market should at once
recognize it as Vanaspati and not mis-
take it for ghee. This arrangement
will be satisfactory. I am only con-
cerned with one practical thing and
that is, if such a colour is discovered
then persons bolding my point of view
will be satisfied. But if such a colour
is discovered that could only be tested
in a laboratory to ascertain adultera-
tion then it would be of no use. It may
or may not be suitable for some special
localities but it will not be able to solve
the real problem before the country.
Therefore, I submit that we can only
feel satisfied when one of such colours
is discovered. I know that the Govern-
ment themselves are labouring under
many difficulties. The question of
colourization has been before
country for the last 24 years and in
1926 the Government of Punjab had
written a letter to the Government of
India on this subject. The conditions
in Punjab had deteriorated to such an
extent that they had to request the
Government to discover some such
colour. The Government of Bombay
hed also ' suggested that Vanaspati
should be coloured and expériments
were continued, but I am not concerned
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with what the previous Government
did. - But we know that from the time
this Government have come into power,
seople are eagerly looking towards
them because the Government is ours.
Keeping this in view that we have got
some say in our Government, we feel
sorry if the Government do not com-
plete certain tasks. So far as we have
been able to collect evidence, it shows
that millions of people have sent their
requests through petitions. The 14,485
petitions containing signatures of our
9ix lakhs aof persons have been present-
ed in the House. I submit that in ad-
dition to these petitions our All-India
Congress Committee, and the Working
Committee and the whole country
want that some solution of it should
be found out. I am prepared to admit
that perhaps there are very few per-
sons in India who want that this -in-
dustry should be put an end to. None
of us want that this industry should
die out. But I submit that as regards
the problem of colouring, they should
also consider our problem. I have with
me two reports, one of ghee marketing
and the other of milk marketing. It is
stated on page 53 that the ghee which
comes from villages for sale in the
markets contains 75 per cent. adultera-
tion and at one place it is written that
after examining the samples it has
been found that the ?ghee which is
brought for sale in the markets con-
tains 90 per cent. adulteration. When
ihere is so much adulteration in ghee,
the condition is not satisfactory. 1
have to say with regret that the vested
interests do not like our idea of find-
ing out some colour. The Punjab
Council passed an Act in 1939. They
put forward a suggestion that Vanas-
pati should be coloured. Correspon-
dence was done with other countries
in regard to it but no suitable colour
could be found. I want that the colour
should be constant, harmless to health,
should be approved by the Government
and at .the same time it should be
pleasing to eyes. But it is diffienlt to
find such a colour.

As regards the colour I want to say
tlrat in America many things are col-
oured with coaltar colours. In America
there is a thing like butter which is
called olio and generally colour is add-
ed to it. Nobody is allowed to manu-
facture it without colouring. But the
President is trying that olio should no
longer be . coloured. Therefore, I sub-
mit ‘that this trouble is rather at every
place. The Committee tlrat has been
appointed, and if it is allowed to conti-
nue, should find out such a colour as
early ‘48 possible. I would appeal to
the Prime Minister ' that there is no
doubt ‘about it and rather I am confident
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that if the Minister of Agriculture and
the Prime Minister issue orders, there.
is no chemist worth the job who cannot
find out such a colour. I know that the
Agriculture Minister had held a Con-
ference on January 22 and 23 and I
had also attended that, From 'the
talks there it was evident that the
scientists are of the gpinion that such
a ‘colour could be discovered. If such
a colour cannot be discovered, then I
would submit that as a logical conse-
quence the hydrogenation of oils should
be eompletely stopped. But I am con-
fident that this matter will be settled
as early as possible, if only our Prime
Minister and Shri Munshi keep an eye
on it, as all the scientists and other
people look towards them in order to
know as to what they want. I know
that when this question was raised in
Punjab, a colour was actuaily suggest-
ed and order was also placed for it
but the representatives of the vested
interests even reached France .and
prevailed upon that French firm to
show its inability in manufacturing
tlrat colour. Therefore, I submit that
the most important thing is that those
persons who are entrusted with this
work of finding out the colour should
be. perfectly honest. There is a pro-
verb in Hindi:

The man you hate,
Comes to marry you.

[MR. SPEAKER in the Chair]

Sir, I have to say with regret that the
eminent scientist, who has been en-
trusted with this job, holds the record-
ed opinion tlrat it is not necessary to-
colour the Vanaspati and it is the best
adulterant of ghee. I know he is
patriotic and is an eminent scientist
as well and if our Prime Minister
orders him, he will certainly try to-
find out a colour. But the public will
only feel satisfied when Ite earnestly
tries to find put the colour. He has
given out that Vanaspati is my election.
stunt. But as far as my area is con-
cerned, it is a question of life and
death for us.

Mr. Speaker: I am afraid, it will
have to be taken next time.

It will not be finished. It wid re-
main part-heard.

STATEMENT RE TRADE AGREE-
MENT WITH PAKISTAN

The Minister of Finance (Shri' C. D.

ukh): Sir, with your permission

I would ke to make a statement im

regard o0 .the conclusion of a wrade
agresment witlr Pakistan. ;



76 Statement re. Trade 26 FEBRUARY 1951 Agr

As stated by my colleague the hon.
Minister for Commerce and Industry
in this House on the 16th February,
1851, an official delegation, headed by
Shri N. R. Pillai, went to Karachi to
negotiate a trade agreement between
the two countries. As a result of the
talks held by them, an agreement
between India and Pakistan was signed
Yesterday, copies of which have been
placed on the Table of the House.

5 p.M.

Whrile the agreement is for the period
ending June, 1952, in respect of the
main commodities, special provision
has been made for ensuring speedy
delivery of urgently needed supplies
in both countries. The main com-
modities that will be supplied by
Pakistan are raw jute, raw cotton and
foodgrains, while in return, India will
supply coal, steel, textiles and cement.

In respect of raw jute, Pakistan will
grant an export allocation to India of
ten lakhs of bales before the end of
June, 1951. and a further quantity of
25 lakhs of bales for the year July
1951 to June 1952. To ensure the
supplies stipulated for the next four
months, the Pakistan Government have
agreed to sell to us at an agreed price
the entire stock of about 3% lakbs of
bales of raw jute held by the Pakistan
Jute Board and to place an overall
quantitative limit on the export quotas
granted to other countries. In respect
of raw cotton, our mills will be free
to buy whatever quantities they can,
as there are at present no destinational
quotas for exports from Pakistan. It
is not expected, however, that more
than 1,00,000 bales would be available
during the current season and it is
doubtful if even this quantity could
be obtained. For the next year also,
the agreement provides that there will
be no restrictions on our purchase of
raw cotton in Pakistan, It further pro-
vides that if the Pakistan Government
introduce destinational quotas for the
export of raw cotton, they will allocate
a quota of not less than 4,00,000 bales
of raw cotton to India from the next
year's crop. In regard to foodgrains,
we are likely to obtain approximately
2,50,000 tons consisting mainly of rice
.and a small quantity of wheat during
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the current calendar year. . For the
nextlyyear, Pakistan hnv: ma%ro%ed to
supply, crop permitting, 1, tons
of rice and 2,75000 tons of wheet.
From India, 6,00,000 tons of coal will
be supplied to Pakistan before the end
of June, 1951 and another 13 million
tons between July 1951 and June 1952.

Another feature of the agreement
is a list of commodities whick would
be placed on the Open General Licence,
both for imports and exports by the
two Governments. Included in this list
are many commodities in which there
is a large border trade. In respect of
all other commodities, the two Govern-
ments have agreed to grant to each
other export and import facilities not
less favourable than those given to
any other country in the sterling or
soft currency area.

The Government regard these broad
features of the agreement enabling the
resumption of trade between the two
countries as satisfactory and in the
best interests of both countries.

With the conclusion of a trade agree-
ment, it was necessary to find a mode
of payment to facilitate the exchange
of * commodities and flow of trade
between the two countries. As the
House is aware, the question of the
par value of the Pakistan rupee has
been under the consideration of the
International Monetary Fund for a
long time but no decision has been
taken. Meanwhile, the economic situa-
tion in the world has undergone a
radical change in favour of primary
producing countries like Pakistan. The
demand for raw materials has been
greatly stimulated by the hostilities
in Korea and this has pushed up the
prices of all commodities to a very
high level. The Government of India
have, therefore, in the altered circum-
stances, agreed that exchange trans-
actions between India and Pakistan
should be permitted on the basis of
the par value of the Pakistan rupee as
declared by the Pakistan Government.

The House then adjourned till a
Quarter to Eleven of the Clock on
Tuesday, the 27th February, 1951.





